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f LOK SABHA
Wednesday, 11th September, 1957

The Lok Sacbha met at Eleven of the
Clock.

(Mg, SPEAKER in the Chair]

—

ORAL ANSWERS TO QUESTIONS
Air Service to Tripura

*1653. Shri Bangshi Thakur: Wil
the Minister of Transport and Com-
munications be pleased to state
whether Government propose to treat
Tripura on par with some State Gov-
ernments who have acronautical orga-
nisations with non-Scheduled permits
and allow private enterprise to set up
an orgamsation m Tripura and let it
operate on a purely commercial basis
in addition to the existing public
enterprise”

The Minister of State in the Minis-
iry of Transport and Communications
(Shrl Humayun Kabir): All air opera-
tions within India are governcd by
the Air Corporations Act 1353 and
Tripura has been and will be treated
on par with all other State Govern-
ments in terms of that Act. Accord-
ingly, there is no propesal under con-
sideration to introduce private opera-
tors 1n Tripura or any other area
where the Indian Airlines Corporation
operate their services.

Shri Bangshl Thakur: May I know
whether it 1s in the know of our hon.
Minister that the transport situation
in Tripura has gone from bad to
worse as the Durga Puja festival is
drawing near and, if so, may I know
what steps our hon. Minister is going
{0 take in this regard?

13132

Shri Humayun Kabir: I agree that
there 1s a little more congestion usually
round about the Durga Puja time, but
the Indian Airlines Corporation have
sufficient capacity to meet the traffic.

Shti Bangshi Thakur: May I know
whether our hon, Minister is aware
that rallway passengers from Delhi to
Agartala cannot avail of the passenger
frequencies from Dum Dum to Agar-
tala and, therefore, most of them shall
have to stay at Calcutta for one day,
cven very reluctantly?

Shri Humayun Kabir: So far as the
Raiiways are concerned, I am afraid 1
cannot give any answer to the hon.
Member. So far as the air services
are concerned, there are 21 services
a week between Csleutta and Agartala.

Private Air Service operators

*1654. Dr. Ram Subhag Singh: Wil
the Minister of Transport and Com-
munications be pleased "to state:

(a) whether any State Governments
and private operators have approached
the Government of India for permis-~
sion to open new air routes in the
country;

(b) if so, where such routes are pro-
posed to be opened and by whom, and

(c) in how many cases Government
fecl inchned to accord permission?

The Minister of State in the Minis-
try of Transport ind Communications
(Shri Humayun Kabir): (a) No State
Government has approached the Gov-
ernment of India for permission but
some proposals have been received
from private operators.

(b) and (c). A statement is laid
on the Table of the House. [See
Appendix V, annexure No. 34.)
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Dr. Ram Subhag Singh: May I know
whether the Government has changed
ite policy in regard to nationalising
the air services, because the private
operators are now coming into the
fleld and Government is going to give
permission to them to operate air
services?

Shri Humayun Eabir: No, Sir, there
is no question of the Government
changing its policy. Even now there
are certain private operators who are
operating in areas which are not
covered by scheduled services.

Shri Gajendra Prasad Sinha: May I
know how many new opcrators have
been given permits or licences after
the nationalisation of airways?

Shri Humayun Kabir: Subject to
correction, Sir, I do not think any
new operators have been given per-
mission.

Shri Mahanty: May I know on what
basis the private operators are selec-
ted; whether any notices are issued or
any tenders invited for operating in
routes?

Mr. Speaker: The hon. Minister said
that no new operators have been
allowed after the Airlines Corporation
came into existence.

Dr. Ram Subhag Singh: But there
are some private operators.

Mr. Speaker: There are, but he said
that no new operators have been
given permission. What is the good of
asking about conditions for selection
and all that?

Shri Mahanty: From the statement
you will find, Sir, that there are the
Kalinga Airlines and the Air Salkamer
(Private) Ltd., two private operators,
whose applications are under con-
sideration for operating in wvarious
routes. I want to know on what
basis the private operators are
selected.

Shri Humayun Kabir: The question
is that these are not routes which are
being operated. Certain people have
made applications. These applications
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are under examination, and in making
the examination all the relevant facts
will be taken into consideration. The
question of inviting tenders does not
drise because it is these operators
who have approached the Govern-
ment,

Shri Sinhasan Singh: May I know
whether the Flying Clubs of Agra,
Kanpur and Lucknow have also
applied to the Government for being
permitted to have taxi service
between Lucknow-Banares-Allaha-
bad-Agra-Gorakhpur?

Shri Humaynn Kabir: 1 have placed
on the Table of the House a statement
showing the applications which have
been received, and I do not find the
name of any of the Flying Clubs in
this statement.

Shrl Jaipal Singh: Is it a fact that
before nationalisation the mnon-sche-
duled services concentrated more on
passenger traffic, but since nationali-
sation theiwr work is mostly in the
matter of air Lifting in Assam and
other areas?

Shri Humayun Kabir: I think that
is correct.

Shri Jaipal Singh: What are Gov-
ernment doing to  encourage non-
scheduled services in  developing air
passenger traffie?

Shri Humayun Kabir: I have already
stated, and I stated during the discus-
sion on the Budget, that points which
are not connected by the Indian Air-
lines Corporation and which the
Indian Airhines Corporation are not
likely to take wup, f any private
operators approach the Government
for permission to operate non-sche-
duled services in such lines the Gov-
ernment will examine the question
sympathetically.

Shri P. C. Bose: May 1 know
whether the private companies which
are now operating are under any
agreement with the Government to
maintain a certain standard of service
and comfort of passengers?
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Bhri Humayun Kabdlr: Whenever
any permission i8 given te anyone, it
is given under definite rules which
have been laid down by the DGCA.

o nifgat w1 aRT € wer
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Shri Wodeyar: May 1 know what
steps have been taken to run  the
Grand Trunk Express and other trains
in South India, in view of the volume
of complaints about the irregular
runnming of these trains?

Shrl Jagjilvan Ram: The steps that
have been enumerated in the state-
ment apply to all trains and services.

Shrl Goray: I can understand trains
reaching late, but are vou doing any-
thing to prevent their starting late?

Shrl Jagjivan Ram: Perhaps, some-
times it happens. Take, for example,
Delhl 1itself. It may appear to be a
bit surprising why a train starts late
from Delli which is the originating
station. It may be that some import-
ant trains which are coming {from
Calcutta, Bombay or Madras are late
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and it is desirable that passengers
from those trains are taken in the
train that starts from Delhi.7 There-
fore, from the originating station itself
trains start late sometimes.

Shri Tangamani: It is stated that
the punctuality performance of long
distance trains are watched 1in the
Railway Board's Officc and proper
directives are given. May I know
what are the long distance trains, and
with what result?

Mr. Speaker: Are we to enumerate
the long dastance trains just now?
From Madras to Delhi 1s a long dis-
tance train.

Shri Tangamani: I want to know
about Grand Trunk Express. _

Mr. Speaker: Shall I allow long
distance trains from Bombay to Cal-
cutta, Madras to Delhi and so on to
be stated on the floor of the House.
Hon. Member, 1f he 1s particular,
should have put a separate guestion.

Shri Sinhasan Singh: Are fgere not
cases where trains start late by hours
even when there are no connecting
trains, espectally in the NER.?

Mr. Speaker: Very well; the hon.
Member may bring them to the notice
of the hon Minister.

Shri Jagjivan Ram: There may be
some such cases; 1 cannot give any
gen~ral  answer. I any particular
instances are brought to my notice I
shall look into them

Shri Tangamanl: May I know
whether this matter was discussed in
the recent conference of the General
Managers?

Shri Jagjivan Ram: Yes. This
matter was discussed at the recent
conference of the General Managers,
and periodically the Board reminds
the General Managers to be active in
this matter.

Shri Heda: May I know whether
the Grand Trunk Express, which has
the reputation of being unpunctual
more than any other train, iz still
maintaining its reputation?
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Shr! Jagjivan Ram: I think it has
been a chronic complaint with the
G.T. Express. With the engineering
works going on in the several sections
on that line, I do not think it will be
possible to expedite it too much at
the present time.

Shri Dasappa: Why not change the
name of the train?

Bhakra Canal in Punjab

*1656. Shri Sanganna: Will the
Minister of Irrigation and Power be
pleased to state:

{a) whether the Bhakra Canal con-
structed by the Government of Punjab
15 the world’s longest canal;

{b) whether any finanual assistance
was given to the Government of
Punjab an account of this canal; and

(c) if so, to what extent”

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) No, Sir,

(b) Yes, Sir

(¢) The entire amount spent by the
Punjab Gowvernment on the censtruc-
tion of the Bhakra Canal was advanced
by the Central Government to the
participating States of Punjab and
Rajasthan in the shape of interest
bearing loans.

Shri Sanganna: What 1< the estimat-
ed cost of the capal and the pro-
gramme for the completion of the
canal?

Shri S. K. Patil: The estimated cust,
not of this particular canal but of all
canals in that region, 1s as follows:

Punjab Rs. 42'33 crores
Rajasthan Rs. 4'64 crores

making 8 total of Rs™ 4697 crores. By
1858 or 1960 these canals will be com-
pleted.

Natlonal Highways

*1657. Sardar A. S. Saigal: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government propose
to take up the road from Saraipali
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(Fulgar) in Raipur to Ambikapur in
Madhya Pradesh as a National High-
WAaY;

Oral Answers

(b) whether Government are aware
that this Highway Road to Ambikapur
joins Bihar with Madhya Pradesh;
and

(c) whether the construction of
bridges over the Mahanadi and Mand
rivers on the Saraigarh-Raigarh Road
in Madhya Pradesh will be taken up?

The Minister of State In the Minis-
try of Transport and Communications
{(Shri Raj Bahadur): (a) No, Sir.

(b) Yes, Sir.

(c} The construction of the pro-
posed bridges 15 primarily the con-
cern of the State Government as they
fall on a State Road.

Shri Ranga: Ihd Government receive
any proposals for the construction of
that bridge there?

Shri Raj Bahadur: Proposals were
received, but we have alrcady made
an offer to the State Government con-
cerned that the Centre will be able
to awsist the construction of the bridges
to the extent of fifty per cent. from
the Central Road Fund Reserve in
case the State Government are also
prepared to reimburse the cost of the
bridges to thuat extent from their own
funds
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ug fafza grm f& doe g &
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gy Ag g fv a9 w e fey
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Alr India International

*1659. Shri 8. C. Samanta: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) which are the stations in Europe
of the Air India International where
the Chief Representative is not an
Indian national;

(b) whether there are any special
advantages in appointing non-Indians;

(c) if so, what are they; and

(d) whether any attempts have been
made to appoint Indians in all key
managetial positions of the Air India
International Corporation both in
India and abroad?
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The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) The Dis-
trict Managers at Rome, Paris and
Dusseldorf and the Regional Traffic
Manager for Europe with Head-
quarters at Geneva are Non-Indians.

(b) and (c¢). Non-Indians have been
appointed only where suitable Indian
Nationals with requisite gualifications
and experience were not available.

(d) All the key managerial posts in
India are held by Indians. The policy
of the Corporation is to replace the
foreign nationals by Indians as far as
practicable taking into consideratioh
the fact. that some foreign nationals
who are in charge of European
Stations were appointed by the pre-
decessor company before nationalisa-
tion and have been in service for a
long time

Shri S. C. Samanta: What is the
system followed by other foreign air
serviee compantes so fur as appoint-
ments to these key posts are con-
cerned” Do they appoint nationals of
their own country or foreigners?

Shri Humayun Kabir: This is a very
general question about foreign com-
panies. But the presumption is that
cvervwhere people employ their own
nationals as far as possible.

Shri §. C. Samanta: May L know
whether in the complaints book it has
been “recorded that there is apprehen-
sion of confidential circulars leaking
out whije they pass through these key
officers?

Shri Humayun Kabfir: It has mnot
come to my notice. But I shall cer-
tainly draw the attention of the Air
India International to the point made
by the hon. Member.

Shri Ranga: Can we take it that we
are not appointing any foreign
nationals now?

Shri Humayun Kabir: Since nationa-
lisation only one foreign national has
been appointed, and he was appointed,
I think, in 1954
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Shri Ranga: For what tenure?

Shri Humayun Kabir: These are not
on temure. When you take foreign
nationals, if you dismiss them, you
create a certain amount of ill-will.
With regard to these people who have
been in service, from the point of
view of public relations and attract-
ing local traffic it has proved of
advantage that these men have been
there.

Shri Jaipal Singh: Is it not a fact
that by international convention any
international operator has to employ
a certain number of the nationals of
the country  through which it
traverses?

Shri Humayun Kabir: So far as the
junior posts are concerned, the con-
vention 1s that nationals of the coun-
try where the station 1s, arc appointed.

Shri Jaipal Singh: How many non-
Indian nationals arc 1in the employ of
Air India International at the present
moment?

Shri Humayun Kabir: 1 can say
about sentor officers If my hon
fricnd wants to know all the detailed
figures, they have to be collected
There are eighteen stations, and out
of them non-Indian nationals are
opcerating only at five stations.

Shri Jaipal Singh: In the course of
the dcbate on the Demands relating
to this Mimstry we were given the
information that the Aur India Inter-
national has been opening out contact
offices mn varmous parts nf the world.
In these offices, are there mostly
Indians or non-Indian nationals?

Shri Humayun Kabir: As I have
stated, out of the eighteen stations
which are outside the couniry, only
in five are the heads non-Indian; all
the other thurteen are Indian And
so far as the junior posts are com-
cerned, like Secretaries and Assistants,
these have to be local nationals for
obvious reasons.

Shri Biren Roy: Are Government
aware that 1n most of these foreign
stations the ordinary Indian passengers
are treated with very scant courtesy?
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Shri Humayun XKablr: I have not
heard of that; in fact I have heard
high praise,

Mr. Speaker: By Air India Inter-
national?

Shri Biren Roy: I am speaking
particularly of the Air India Inter-
national.

Shri Humayun Kabir: Till now we
have received only praise about the
courtesy and service of the Air India
International.

Shri Biren Roy: I sm not speaking
of the service in the aircraft. I am
speaking of it, at the stations.

Shri Humayun Kabir: I have not
received any complaints up till now.
This 15 the first time [ am hearing it,
and I shall draw the attention of the
Chairman to this complaint

Shri Biren Roy: I will place facts
before him.

Shri Sadhan Gupta: I heard the hon.
Minisfer say that certain foreign
nationals were there because suitable,
qualified Indian personnel were not
availlable If key managerial posts
can he manned by Indians 1n  this
country, what are the particular
technical requisites for which qualified
Indians are not available abroad?

Shri Humayun Kabir: The answer
15 very <imple It 18 a question of
linguistic efficiency In this country
most of the transactions are through
English. whereas in Czechoslovakia or
Switzerland or other foreign countries,
unless the Indian national has suffi-
cient facihity in the language of that
country he cannot operate efficiently.

Southern Rice Zone

*1660. Shri N. R, Munisamy: Will
the Minister of Food and Agriculture
be pleased to state whether the fixa-
tion of price of rice per maund F.O.R.
is uniform in all States comprising
Southern Rice Zome and whether it is
being observed?



13143 Oral Answers

The Deputy Minister of Food and
Agriculture (Bhri M. V. Krishnappa):
No statutory prices have been fixed
for rice in the States comprising the
Southern Rice Zone.

Shri N. R. Munisamy: In view of
the restrictions on the imports of rice,
is there any corresponding reduction
contemplated m the supply of rice to
Kerala and Madras State which are
now supplying rice through fair price
shops and are now preventing the
shortage and mal-distribution?

The Minister of Food and Agricunl-
ture (Shri A. P. Jain): The hon.
Member’s presumption is just the con-
trary. As a result of the creation of
the southern zonc, the supplies there
have increased. The southern zone
has not been 1mporting from the other
zones of India. On the other hand,
it has been exporting to other parts
of India, particularly, to Calculla,
Bombay and Saurashira. With 1the
creation of the zone, all the rice which
would otherwise huve gonc to those
areas, 15 now there, and no shops arc
closing there, except that now, with
the crealion of the zone, we propose
to stop supplies to the fair price shops
i Mysore and Madras with effect
from 1st Oclober.

Shri N. R. Munisamy: Is the Minisler
aware that in spite of the formation
of the southern rice cone, the price of
rice in  Andhra Pradesh is running
high, and has he taken steps (o see
that he sends some officerg to Andhra
and Orissa for the acceleration of the
procurement of rice so that he can
see that Kerala and Madras do get
some supply?

Shri A. P. Jain: Prices in the south

this year are generally lower than
whatl they were last year except In
Andhra. In Andhra we are doing
operations of procurement and also
we are buying in Orissa.

Dr. K. B. Menon: May I Xnow
whether there is any truth in the
complaint that has been appearing in
the local newspapers in Kerala that
there is no proper co-operation of the
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Centre with the State in the supply
of rice?

Shri A. P. Jain: I believe the hon.
Member will agree that if there is
any such propaganda, it is a very
mischievous propaganda, not good for
the Kerala State,

Shri Narayanankoatfy Menon: May I
know whether it is a fact that Gov-
ernment 1s procuring rice stocks in
the State of Andhra because, under
the conditions stipulated in the Essen-
tial Commodities (Amendment) Act,
the Government is obliged to pay the
average price in the previous years?
The Government has to pay a very
high price for the rice which price
could not be obtained by selling the
rice to the consumers.

Shri A. P. Jain: After all, this Par-
liament has passed this lJaw., The law
has the approval of this Parliament
and all I can do is to operate upon
the law. The Parliament decided that
when we make the progurement, we
shall have to pay the average price
prevailing during the previous three
months. That 15 what we are doing.
1 think it is an essentially good law,
because 1t does not fix an arbitrary
price. but it puts a limit to the rise
1 prices,

Several Hon. Members rose—

Mr. Speaker: Every day, the food
guestion comes up. What can I do?
How many questions can be answered?

Shri Sadhan Gupta: Because food
i« a daily necessity.

Mr. Speaker The hun. Meutbers
have had a debate on the President's
Address, again on the Budget, again
on food. Almost every week this
comes up,

Shri Tangamani: The import of rice
g going to be stopped in respect of
Madras from 1st October. That is a
very serious matter.

Mr. Speaker: The hon. Members
can only elicit am answer. The hon.
Minister has said that a separate
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southern zone has been created.
Hitherto, whatever quantity has been
exported from Andhra, which was a
surplus area, will now be confined and
be allowed to circulate ameongst the
Kerala and other States in the south;
and on account of this they are not
importing or allowing any import.
Are we going today to have a debate
on this? The answer has been given.

Shrl Narayanankutty Mcnon: One
question regarding the price of rice.

Shrimati Parvathi Erishnan: One
question.

Mr. Speaker: I shall allow the hon.
lady Member.

Shrimati Parvathi Krishnan: Thank
you, Sir. The hon. Minister made a
statement that after the formation
of the southern zone, they are going
to stop giving imported rice to the
southern zone. May I ask, how Gov-
ernment can reach this decision with-
out first examining the position suffi-
ciently long enough and finding out
whether there is sufficient rice there
as a result of the formation of the
zone?

Shri A. P, Jain: In the first place,
the interpretation put by the hon.
lady Member to the answer which I
gave is wrong. What I said was that
we are going to stop supply of rice
with eflect from 1st October in
Madras and Mysore and as regards
Andhra we are going to continue the
supplies but at a reduced scale The
prices 1n Andhra today are the Jowest
in the country except in Orissa.

Shrimatli Parvathi Krishnan: That
is no answer,

Mr. Speaker: Next question.

ae xiw awfa

*9%%%. Sy FA ;. w7 g
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Grow More Food Programmes in
Andhra N

1
e1gg2. J Shri Venkatasubbaiah:
|_Shri Ball Reddy:

Will the Minister of Food and Agri-
culture be pleased to state the amount
of loans and grants sanctioned by
the Government of India to the Gov-
ernment of Andhra for (i) well sink-
ing and well repairing schemes; (ii)
tank construction and tank repairs
schemes under Grow DMore Food
Programme during the years 1956-57
end 1957-58”

The Deputy Minister of Food and
Agriculture (Shri M. V. Krisinappa):

(1) Well sinking and well repair-
ing scheme

Loan Grant

1956-57 nil nil

1957-58 Rs. 6,41,500 nil

(1i) Tank construciton and tunk
repairs, scheme

Lovan Grant

1956-57 nil nil

1957-58 Rs. 34,93,00 nil

N.B—Information given above for
the year 1956-57 is for pre-integrated
Andhra.

Shri Venkatasubbaiah: May I know
what is the actual assistance that has
been asked by the Andhra Pradesh
Government towards tank repairs and
well repair schemes, and what is the
actual amount that nas been sanctioned
by this Government?
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Shri M. V. Krishnappa: We have
sanctioned more than what has been
prescribed as the limit in the Five
Year Plan. According to the Second
Five Year Plan, for 1957-38, there was
a ceiling of Rs. 1,68,00,000 for minor
irrigation schemes, whereas we have
canctioned Rs. 1,77,00,000 for all these
minor irrigation schemes.

Shri Nagi Reddy: The question has
not been answered. The question was,
what was the amount that the Gov-
ernment of Andhra Pradesh had
asked for and how much has been
granted. So, the answer is entirely
different from what was demanded by
the question.

Shri M. V., Erislinappa: They cannot
ask more than what has been fixed as
cciling according to the Second Five
Ycar Plan, A ceiling has been fixed
now taking into account the Central
grant and the local State Govern-
ment's resources. A ceiling was fixed
at Rs. 1,68,00,000, whereas we have
approved Rs. 1,77,00,000.

Shri Venkatasubbaiah: I want a
specific answer to my question. The
answer given by the hon. Minster is
not so.

Shri M. V. Krishnappa: In 1957-58
the Government of Andhra Pradesh
submtled a scheme for the construc-
tion of 214 new wells, and repair of
142 old wells in the Telangana area.
A loan of Rs. 6,41,500 asked by the
State Government was agreed to.
Whatever they had asked, we have
agreed.

Shri Ranga: We were told that so
far as weclls are concerned, in 1956-57,
there was no grant made. Why was
it so?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Because mno
scheme was sent by the State Gov-
ernment.

Shri Ranga: May I know whether
the dispute has been settled as between
the two Governments in regard to
the collection of the money for those
wells which could not be completed
or those wells which were dug but
that water could not be tapped? The
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Andhra Government had requested
the Govérnment of India to waive the
collection of the money that was
advanced to the peasants, because the
peasants themselves have lost the
money.

Shri M. V. Krishnappa: We have
asked the Andhra Government to
submit additional schemes for the
minor ~ Irrigation works, especially
tanks and wells, and it is under the
consideration of the Govermment to
give them more grants—to the
Andhra, Madras and Mysore States.

Shri Ranga: That is all right.
Evidently the hon. Minister did not
follow the question,

Shri M. V. Krishnappa: I followed
your question, but I want notice,

Shri Ranga: With regard to this
question..... .

Mr. Speaker: The hon. Minister
wants notice for the answer.

Shri Ranga: The hon. Minister
knows it. 1 have spoken to him.

Shri Thimmalah: The Minister said
that loans were given. May I know
whether any State Government has
requested the Central Government for
converting them mio overall grants
instead of loang and grants?

Shri A, P. Jain: There are definite
rules for advancing loans and
grants 1n a certain proportion. Of
course, every State Government may
like fo convert the whole of the loan
into grant, but we are not going to
accept that.

Shri Viswanatha Reddy: In the well-
repairing schemes under the Grow
More Food Campaign, one of the
criteria for the peasants to be entitled
to receive the subsidy 15 that the well
should be of a particular dimension,
regardless of the availability of water.
‘This criterion has created a lot of
hardship to the peasants. Therefore,
may I know whether it is in the con-
templation of the Government of
India to change this criterion and fix
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it according to the availability of
water in the wells?

Shri M. V. Erishnappa: ] also know
this information that the local Gov-
ernments fix , certain ¢imensions
regarding depths and other things. It
is entirely the responsibility of the
State Government. We insist that it
should be economical. Where it is
not economiral, we give them some
grant. That is all the help that the
Centre gives.

Shri Bali Reddy: With a view to
increase agricultural praduction, will
the Government be prepared to
sanction sufficient funds to repair the
thousands of tanks in Telangana
which are now lying breached?

Shri M. V. Krishnappa: Yes, Sir; we
have just now asked for an additional
list of schemes, especially to repair
breached tanks and desilting of tanks.
This 15 very important, cspecially in
Telangana and Rayalasecma where
thousands of tanks are in repair.

Shri R. Ramanathan Chettiar: What
i the annual expenditure on this
scheme?

Shri M, V, Krishnappa: I have given
the figrures, Sir.

Power Projert at Litan on
Thoubal River

*1663. Shri L. Achaw Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Power Project at
Litan on thce Thoubal River has been
approved and finalised by Govern-
moent; '

(b) if so, when the construction of
the dam at Litan will commence; and

(c) whether any other alternative
site has been suggested for a hydro-
electric plant in the vicinity of Imphal?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) No, Sir.
The Project is under investigation.

(b) Does not arise.
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(¢) Possibilities of development of
power at a few other sites in the vicl-
nity of Imphal do exist; but their
technical soundness and economics can
be determined only after detailed
investigations are made. Litan, which
appeared to be the most promising
of these, is being investigated first.

Shri L. Achaw Singh: May I know
whether any preliminary load survey
has been made for this scheme and
if so, what is the estimate of the
generating capacity and which are the
areas which are going to be supplied
with power from this scheme?

Shri S. K. Patil: The preliminary
gurveys are undertaken. The schemes
will cost somewhere about Rs. 2,33,300
for investigation for which sanction
was given. Out of this amount
Rs. 31,435 was estimated to be spent
on investigation of the Litan power
scheme. I think the power that is to
be produced from it is somewhere
about 3,000 KWs.

Shri L. Achaw Singh: My point
whether any survey has been made
has not been answered:

Shri S. K. Patil: Investigation
includes that. It must huve been
done; 1 have no mmformation on that
point.

Shri L. Achaw Singh: The hon
Minister has nolt given the areas—
whether it 18 Ukhrul or Imphal, etc.
—which are going to be supplied with
power from this hydel scheme.

Shri S. K. Patil: I think Imphal
and surrounding areas will be served.
If he wants any detalled information,
I would require notice.

Shri T. N. Singh: May I know
under which agency the investigation
is being carried on? Is 1t the State
Government doing it or the Central
Water and Power Commission?

Shri S. K. Patil: I think it 15 done
under the direction of the Central
Water and Power Commission. About
the actual agency, I have no notes
here; I would require notice,
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T. B. Patients in Delhi

*1865. Shrl Radha Raman: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that
Delhi will have additional provision
for T. B. patients whose number is
growing fast in Delhi;

(b) if so, the steps being taken in
this respect and at what cost; and

{c) whether the offer of the Care
and After Care Committee to place in
the hands of Delhi Administration an
amount of about rupees one lakh for
additional beds for T. B. patients had
been accepted?

The Minister of Health (Shri D. P.
Karmarkar): (a) Provision has been
made in the Second Five Year Plan
for additional facilities for the treat-
ment of T. B. patients in Delhi.

(b) A statement is placed on the
Table of Lok Sabha. (See Appen-
dix V, annexure No. 36 )

(¢) The offer is under consideration
of the Delhi Administration.

Shri Radha Raman: May 1 know
whether the Government have assessed
the present need of Delhi so far ag
T.B patients are concerned and in
what way the present provision will
help to meet that?

Shri Karmarkar: 1 have not got
with me at the moment the exact
figures of the assessed requirements
of T.B. paticnts In addition to the
beds that are already there—it comes
to round about 1,100—the following
programme has been accepted in the
Second Five Year Plan: 52-bedded
ward for advanced T.B. cases and six
T.B. clinics in Delhi at Shahdara,
Paharganj, Pusa Road, ete.

Mr! Speaker: The hon. Minister will
speak a httle louder.

Shri Karmarkar: Yes, Bir. I was
saying that in addition to the provi-
sion of round about 1,100 beds, there
is under the Second Five Year Plan
a proposal to open a 52-bedded ward
for isolation of advanced T.B. cases
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and six T.B. clinies at six centres in
Delhi. There was also a scheme
under the Second Five Year Plan for
the establishment of a T.B. colony of
1,500 beds at a cost of Rs. 19 lakhs,
but this scheme had to be dropped
due to the non-availability of a suit-
able site,

Shri Radha Raman rose—

Mr. Speaker: The answer is clear.
I must finish a number of questions.
I have allowed him two questions.

Shri Radha Raman: Only one more
question. May I know whether the
Government have taken some steps
on the preventive side, because a
number of patients which are treated
in the clinics do not get admission in
anv of the T.B. hospitals in Delhi for
more than a year and in some cages
even more than that period?

Shri Karmarkar: I should say that
in addition to the beds that I have
mgntioned, there are also two Govern-
ment of India institutions, one at
Mechraulb—I am sorry, another is the
Ramakrishna Mission hospital. Still
we find that the number of cases is
larger than what we can accommo-
date. Regarding preventive medicine,
there are four aspects, which 1 cannot
deal with at the time at my disposal.
Prevention of T.B. involves sanitation
measures and things like that, into
which, without your permission, I
cannot go at length.

New Steam Power Plant in
Jodhpur

+1666. Shri Harish Chandra Mathur:
Will the Minister of Irrigation and
Power be pleased to state when the
new Steam Power Plant under the
T. C. M. is likely to be commlssioned
in Jodhpur?

The Minister of Irrigation and
Power (Shri 8. K. Patil): The new
Steam Power Plant is expected to be
commissioned in Jodhpur by 1859-60.

Shri Harish Chandra Mathur: May I
know if the hon. Minister is aware
that there was a complete breakdown
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of electric supply in Jodhpur last

month and that the progress has been
slow for the last five years?

Shri 8. K, Patil: I take that infor-

mation, Sir.

Shri Harish Chandra Mathur: May I
know what steps the Minister is pro-
posing to take to make certain interim
arrangements at that place and if any
priority is proposed to be given to the
steam plant to be commissioned there
in view of the present situation?

Shri 8. K. Patil: { am told that we
were trying to get some iron machines
until the new machines  be-
came available, but that could not
be done. As it is, until the machines
come, nothing could be done. There
was also some delay, as the hon. Mem-
ber might be knowing, because the
steel structure had to be changed to
masonry. But that is a delay of a few
months. There is nothing that we can
do at this stage to expedite that. °

Freight Structure Enquiry Commlittee

*1667. Shri T. B. Vittal Rao: Will
the Minister of Rallways be pleased
to state:

(a) whether the Railway Board
has since completed the examination
of the Railway Freight Structure En-
quiry Committee’s recommendations;

(b) if so, the nature of the decision
arrived at,

(c) what are the salient features
of the recommendations; and

(d) “.rhether a copy of the recom-
mendations will be laid on the Table?

The Minister of Railways (Shri
Jagjivan Ram): (a) No, Sir.

{(b) Does not arise.

(¢) and (d). In due course, the
report will be released and a copy

thereof will be Iaid on the Table of
the House,

Shri T. B. Vittal Rac: What are the
difficulties confronting the Railway
Board in finalising the examination in
view of the fact that this report was
submitted several months ago?



£315§ Oral Answers

Bhi Jagiivan Ram: The report was
received sdometime in May this year.
It has recommended the rationalisa-
tion of the whole freight structure.
The issue is a complicated one and
requires t0 be examined from all
aspects. That is why 1t is taking time.
We hope to finalise 1t in the next two
months.

Shri T. B. Viital Rao: The hon.
Minister has stated that it will be
finalized within two months. Since the
framing of the budget for the year
1958-59 will be taken up within a
month or two, I want to know whe-
ther the recommendations of the
Freight Structure Enquiry Committee
will be enforced during 1858-58.

Shri Jagilvan Ram: If we are able
to finalize it at a stage where 1t will
be possible to have the forecasi of the
income from the revised freights, we
will include that in the budget Other-
wise, 1t will have to be done at a sub-
sequent stage

Shri T. B. Vittal Rao: May I know
whether it iz a fact that it is being
exammed by a sub-committee in the
Railway Board?

Shri Jagiivan Ram: It is not being
examined by a sub-commitltee. It is
(being examined b¥ the officers of the
Board

Noorl Sugar Mills, Bhatni

& Shri Bibhuti Mishra:
less“{Shrl K. N. Pandey:

Will the Minister of Food and Agri-
culture be pleased to state;

(a) whether any application, direct
or through Government of Uttar
Pradesh has been received for the ap-
pointment of an Authorised Contrel-
ler by the auction purchaser of Noori
Sugar Works, Bhatni, Deoria, U.P.;

{b) it so, the action taken thereon;

(c) whether it is a fact that some
of the sugar factories which had been
taking sugarcane of Bhatni area have
refused to take any cane of that area
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in 1957-58 season causing much incon-
venience and loss to cane growers and
Government; and

(d) if so, what steps have been
taken so far or proposed to be taken
for the disposal of the cane of tha

area? .

The Deputy Minister of Food and
Agriculture (Shri M, V. Krishnappa):
(a) Yes, Sir.

{b) The case is under examination.

{¢) and (d). Two of the sugar fac-
tories to which the cane grown in the
Zone of Bhatri factory was being
allotted in previous seasons, are reluc-
tant to take such cane during 1957-58
season. This would, however, not cause
any Inconvenience or loss to cane .
growers as the State Government pro-
pose to re-allot such cane to other
neighbouring factories, if it is not
found feasible to bring the Bhatni fac-
tory into production.
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Rice Mills in Andhra

*1669. Shri Nagl Reddy: Will the
Minister of Food and Agricultare be
pleased to state:

(2) the number of rice mills in
Andhra Pradesh that have been
served with notices to declare their
stocks,, District-wise; and

(b) the rates at which Government
have purchased rice m Andhra?

The Deputy Minister of Food and
Agriculture (Shri M, V. Erishnappa):
(a) 344 altogether in the three dis-
tricts of Krishna, East Godavari and
West Godavari

{b) The rates ragge from Rs 17 to
Rs. 19/12/2 per maund bagged rice ex-
mill

Shri Nagi Reddy: May 1 know the
difference betwcen the price at the
time of the procurement and the price
at the time of the harvest?

Shri M. V. Krishnappa: The price
today 1s about eight annas or one rupee
less than what 1t was three months
ago, 1,e, at the time of the harvest
The price was about Rs. 18-8-0 to
Rs 19.

Shri Nagi Reddy: That is not less.
The price that Government is now
paying is a little more than what it
was at the time of the harvest.

Shri M. V. Erishnappa: Thmt iz so.
At the time of the harvest the price
was very high Today we are able
to procure it at a lower price.
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Bhri Nagli Reddy: What was the
harvest price?
Mr. Speaker: The Minister has stated

that the present price is half a rupes
or u rupee less than the harvest price.

Shri M. V. Krishnappa: I am pre-
pared to give the prices. In Kakinada
it was Rs. 18-12-0 at the time of the
harvest. Today it is Rs. 18-4-0, four
annas less. I have got the figures for
other places also.

Shri Ranga: May I know whether
Government has received co-operation
from the mull-owners and whether
they found any obstruction on the part
of anybody in the process of locking?

The Minister of Food and Agricul-
ture (Shrl A, P. Jain): We have not
received any co-operation from the
mill-owners. On the other hand, they
have been trying to create all kinds of
troubles to us.

Shri Ranga: May I know whether
the officers who bhad gone there to
lock up these godowns containing rice
and paddy experienced any difficulty
and did they find people taking away
paddy stealthily or hoarding it steal-
thily?

Shri A. P. Jain: In fact, we have
not Jocked any godowns All that we
wanted them to do was to send us
some returns of the stock They had
nothing else to do When the question
of procurement arose, they created all
kinds of obstruction.

Shri Ranga: May I know whether
the mill-owners. ..

Mr. Speaker: The hon. Minister says
that there was no co-operation and
they did not submit the returns.

Shri Venkatasybbalah: May I know
the comparative prices for the previous
years from 1845?

Shri Ranga: Is it not a fact that the
officers as well as the police who had
fone there to the various godowns, did
not find any difficulty to find the
godowns and to seal them?
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Shri A. P. Jaln: We have not sexled:
any godown. The whole process ls like
this. We ask the mill-owners to
declare their stock of rice and paddy.
They have to declare their stocks.
Then, if the authorities send procure=
ment notice, they have to comply with
it. Of course, in complying with the-
procurement notice they have creatad
all sorts of trouble.

Shrl Venkatasubbaiah: My question
has not been answered.

Mr. Speaker: It won't be answered,
The hon. Minister cannot give figures
for so many years cff-hand.

Shri Tangamani: Since S.Q No. 1870-
and 1680 are on the same subject, I
request that they may be answered
together.

Mr. Speaker: Yes.

Explosion at Asansol

*1670, Shri Supakar: Will the Minis-.
ter of Rallways be pleased to state:

(a) whether the report of the en-
quiry into the serious explosion of a
wagon at Asansol Raillway Station on
the 31st July, 1957 resulting in the
death of 13 persons and injury to
others has been completed; and

(b) if 0, the action taken thereon?

The Minister of Rallways (Shrl
Jagjlvan Ram): (a) Yes, Sir.

(b) A statement is placed on the
Table of the House. [See Appendix
V, annexure No 371

Wagons Explosion at Katpadi
Station

*1690. Shri Tangamani: Will the
Minister of Rallways be plensed to
state:

(a) whether the report of the en-
quiry of the explosion at Katpadi
station in the Southern Railway on
the 21st August, 1957 has been receiv-
ed;

(b) what is the amount of compen-
sation paid to families of the deceas-
ed; and
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(c)what steps, if any, have been
taken to prevent recurrence of such
incidents?

* The Minister of Rallways (Shri
Jagjivan Ram): (a) While the report
of the Magisterial Enquiry has not
been received from the State Govern-
ment, a copy has been received by the
Chief Inspector of Explosives.

(b) No claims for compensation
have been received trom the families
of the deceased so far.

However, wife of Tranship Porter,
‘Shri Bhawan: Prasad, who was killed
in the accident, has been paid Rs, 100
as an interim relief,

{(c) A statement has been placed on
the Table of the House in conncction
with Question No 1670. [See Appen-
dix V, annexure No. 37]

Shri Supakar: May I know whether
there 1s any rule or regulation for
keeping fire-work packages of a non-
violent variety separately from pack-
ages of fire-works Like toy pisiol caps,
which explode merely by dropping?

Shri Jagjivan Ram: If the hon.
Member looks into the statement that
has been placed on the Table, he will
find that 1f the proper proportion of
the chemicals is maintained and caps
&re manufactured according to the pro-
portion of the chemicals They are not
so inflammable as to detonate with a
little jerk, or if they fall. There mre
tules laying down which type should
be booked separately from each other.

Shri C. R. Pattabhi Raman: Is it not
a fact that these explosions are due to
particular types of paper crackers
which explode by themselves: in other
words they are self-igniting.

Shri Jagjivan Ram: It has been
mentioned in the statement what they
were and how far they were explo-
sives,

Bhrl Tangamani: The hon, Minister
-stated that only one person has been
given interim relief of Rs. 100. In
Katpadi eight persons were killed,
May I know whether early steps will
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be taken for paying them an interim
payment without waiting for demand
for compensation?

Shri Jagjivan Ram: I will issue
instructions that interim relief should
be paid immediately,

Shri Supakar: May I know if hefore
the 4th September, 1957 therg was any
rule that the unloading of explosives
and fire-works must be done away
from the station and if so if that rule
was observed in the case of any bf
these three cases of explosions?

Shri Yagjivan Ram: There are defi-
nite rules about loading and unloading
and transport of these things. As far
as we can say, the rules were observ-
ed, but I will not again say so, because
we have not received the final report
that in all these cases all the rules
were fully observed.

Shri Sadhan Gupta: May I know
whether there is a system of checking
consignments of fire-works to &scertain
whether prohibited fire-works or ex-
plosives are booked along with fire-
works, and if so, whether that pro-
coedure was observed in connection
with the explosions at Asansol mand
Katpadi?

Shri Jagjivan Ram: [ do not think
at present as far as these fire-works
are concerned, there is any rule laid
down of their being checked by the
Department of Explosives. Of course,
according to the Railway Act the con-
signors have to certify that they do
not possess any dangerous or un-
authorised chemicals.

Several hon. Members rose—

Mr. Speaker: We have set apart two
hours for this discussion.

Shri Supakar: The statement says
that after the explosion at Asansol the
packeges were found to contain quali-
ties of composition of a forbidden
character. May I know whether when
a consignment is consigned from a
particular station no care is taken to
see before despatch that it is of a
safe variety?
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Shi! Jaglivan Ram: As I have saig,
no check is done by the railways as
such. We have under the Red tariff
certain instructions which material can
be consigned with which material in
the wagon or which material of the
fire-works cannot be sent in the same
wagon. There ure detailed instructions.
But individual items are not checked
by the railways.

Shri Dasappa: Examination showed
that in certain packages the contents
were full but they were loose, while
in the case of certain packages the
original crating was broken. Are any
precautions taken to see that when
these goods are received they are pro-
perly packed and the covering also is
safe.

Mr. Speaker: There is a two-hour
discussion on this subject I hon.
Members go on taking away the time
of the House like this I will cut off
these two hours Hon Members must
co-operate with me. I have always
been indulgent Whenever I find that
some time has to be given, I have
always provided it. I am not going to
allow the hon. Member.

Shri Dasappa: I do not want an
answer; but it will help the discussion.

Mr. Speaker: Hon. Members must
try to get through the work.

Comet

*1671. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state whe-
ther it 1s a fact that a comet was seen
in various places m India in the even-
ing of Tuesday, the 20th August, 19577

The Minister of State in the Minis-
try of Transport and Communications
{Shri Humayan Kablr): Yes, Sir.
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Some hon. Members: The answer
may be given in English as well,

Shri Humayun Kabir: I said that
the comet was observed in Delhl
between the 20th August and 23th
August; 1n India as a whole it was
observed for about three weeks start-
ing from the 20th August. At different
observatories observations have been
taken.
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Shri Humayun Kabir: I shall leave
the answer to that question to the

ingenuity and mmagination of the hon.
Member himself.

Several hon. Members rogze—

Mr. Speaker: If hon. Members have
noticed it at various places, why do
they ask the Minister? .
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Shri Y. 8. Parmar: May I know
whether the Mahasu District Co-
operative Federation which exported
the potatoes suffered heavy losses in
1854-55 due to lack of proper arrange-
ment?

Shri A. P, Jain: It is the accounts
of the cooperative society which will
show whether they have suffered loss
or gain. I do not know anything
about it.

Community Development and NES.
Blocks

*1874. S8hri B. 5. Marthy: Will the
Minister of Community Development
be pleased to state:

(a)} whether the Ministry has evolv-
ed any scheme to remove caste and
communal differences in working the
various Blocks under its administra-
tion; and

(b) it not, what steps are being
taken towards the objective?

The Minister of Community Develop-
ment (Shri 8. K. Dey): (a) It has
not been possible to evolve any special
scheme such as can eradicate this
virus of ancient origin.

(b) The long-term remedy is being
worked out through common educa-
tion on & mass scale for all children
regardless of caste and communal con-
siderations, Remedies on the economic
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plane, which will bring about the mix-
ing of people across caste and com-
munal barriers, can only be provided
through development of industry and
technology which already is taking
place slowly yet steadily. In regurd to
housing, village Industries and other
allied matters, emphasis is being laid
on help In increwsing measures to the
under-privileged section of the com-
munity. Short-term remedies are
being offered through participation in
common on community activities in-
cluding recreation and social educa-
tion, and promotion of the secular
principles enjoined by the Constitu-
tion,

Shri B. 8. Marthy: There is half a
minute more, Sir.

Mr. Speaker: In halt & minute what
can he do?

Shrimati Parvathl Krishnan: May I
make a request? Question No. 1898,
standing in my name, may be taken
up today. I had originally given short
notice to that question. It has been
included in the usual list. As At is
rather an urgent matter, I would
request you to take it,

Shrl Raghunath Singh: How can a
question be allowed when supplemen-
taries cannot be allowed?

Mr. Speaker: 1f the hon. Minister ig
willing even during the official hour, I
have no objection.

Shri B. S. Murthy: In case the hon.
Minister 1s willing, I may be allowed
one minute.

Mr. Speaker: From this angle I see
that 12 o’clock has been reached. How
can I be corrected by saying that there
is half a minute and so on?

Js the hon Minister willing to
answer this questiori? I must have a
yes or no.

The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj Bahadar): If it is your
ruling, Sir, we will be prepared to do
it. Otherwise, ,.

Mr. Speaker: There iz no ruling of
mine. The first hour is dedicated to
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acn-official business, Afterwards it is
oficial business except om Fridayw.
Now, it is open to the Minister to
spswer or not to answer.

Shri Raj Bahaduor: I do not want to
<reate a precedent.

Mr. Speaker: Short notice question.

Skt Goray: Will you be kind
enough to extend the concession to
me?

Mr. Speaker: No, no. That conces-
sion has not been allowed.

BSHort NOTICE QUESTIONS AND ANSWERS

Housing Programme of the Secoad
Five Year Plan

/ Shri R. 8. Lal:
SNQ- No. 284 gt Wasalk:

Will the Minister of Works, Hons-
ing and Supply be pleased to state:

(a) whether the statement made by
him in Lok Sabha on the 14th August,
1857, to prowvide Rs, 1,000 crores for
the Housing Programme during the
Second Five Year Plan 1s correct; and

(b) 1f s0, what are the sources from
which the said sum will be raised?

The Minister of Works, Housing and
Supply (Shrl K. €. Reddy): (a) and
(b) A statement iz laid on the Table
of Lok Sabha. [See Appendix V,
annexure No. 38.1
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Shri K. C. Reddy: The various States
will have to introduce appropriate
legislation in their respective legis-
latures and it may take anywhere
sbout 6 months to 8§ months before
they can enact on the lines that we
intend enactments should be intro-
duced there.

off o® wT A ;& JEAT "EaT
§ o w gafer sroee & oy
TR ST A EAR & fad war W
wpfowd fadfy ?

11 SEPTEMBER 1057

yural housing, we have got a separats

me. A copy of that scheme has
laid on the Table.

the

Shri Thimmaiah: Has a copy of
scheme of the proposed Housing Cor-
poration been circulated to the State
Gqvernments alresdy?

Shri K. C. Reddy: Yes, Bir. The
Chief Ministers of the States have
already been addressed twice over the
matter.
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Shri K. C. Reddy: I do not know
if T have been able to correctly follow
the question put in Hindi. I under-
stand that the question is to the effect
that 1if Rs BOD crores is to come from
the privete sector.—what is the rest
of the question?®

Shri Bhakt Darshan: I wanted to
know what special steps are being
taken by the Government to raise the
remaining part of Rs. 800 crores?

8hri K. C. Reddy: 1 would explain
briefly. The matter has been suffi-
ciently explained in the statement that
I have laid on the Table. My refer-
ence to Rs 1,000 crores hag been mis-
understood by several people both
outside and by some hon. Members in
this House to mean that Rs, 100 crores
mentioned as allocation in the Plan
budget for housing is to be replaced
by an allocation of the order of
Rs. 1,000 crores to be made in the
Plan budget for this purpose. That
is not ths corrert interpretation of
what I said. I am afrald a sty
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figure, a stray sentence that I made
in the course of my speech has been
torn out of ita context and made to
bear @ meaning which it was not
intended to bear, If hon. Members
are pleased to read the policy state-
ment that I laid on the Table of the
House and the explanatory remarks
that 1 made thereto and also the two
explanations giveni by my hon.
colleague the Finance Minister both in
this House and in the other House, it
will be abundantly clear that the sum
of Rs, 1,000 crores that I was referring
to cover a major part of the entire
housing scheme in the country both
in the private and public sector. If
this is understood, there will be no
cause for misunderstanding or mis-
interpretation.

Shri Sadhan Gupta: In view of the
fact that housing scheme on a large
scale would involve tremendous con-
sumption of steel and cement, has the
Government, at the same time, plan-
ned any allocation of cement to the
State Governments for the purpose of
carrying on the housing scheme?

Shri K. C. Reddy: Yes, Sir. This
matter is constantly kept in view.

Locomotives

8.N,Q. No. 29. Shri T. B, Vittal Rao:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that orders
have been placed by the Railway
Board for the purchase of 50 A C. loco-
motives with a Continental Combine;

(b) it so, whether the official team
which visited France and other coun-
tries in the Continent to study the rail-
way systems under D.C. and A.C trac-
ticn have recommended the adoption
of the AC. traction on our Railways;

(c) what is the value of the 50 A.C,
Jocomotives; and

(d) in what sections on Railways
this system will be adopted?

The Minister of Rallways (Shri
Jagiivan BRam): (a) Yes.

11 BXPTEMEBER 1957

Orel Answers. 13170

(b) Yes.

(c) Total wmlue of B0 locos with
spares and drawings is about Rs. 48
crores at Rs. 5:'098 lakhs approxi-
mately per B.G. loco.

(d) It is expected in all new electri-
fications and any adoption elsewhere,
wherever this is possible, this system
will be adopted.

Shri T. B. Vittal Rao: The team
which went to study the various sys-
tems also placed orders simultaneously
without reference to the Railway
Board. Is it a fact?

Bhri Jagjivan Ram: Reference was
made to the Ministry here. Occasional-
ly, they talked on the telephone or
sent telegrams and took the advice of
the Ministry from here.

Shri T. B. Vittal Rao: May I know
whether the order for these 50 loco-
motives has been placed on one single
firm or various firms in various coun-
tries?

Shri Jagjivan Ram: It is a combine
of seven firms.

Shri T. B, Viital Rao: The cost of
each locomotive 15 more than Rs. 9
lakhs, whereas the cost of a B.G. loco-
motive that we received from England
or America or West Germany was only
Rs. 5 or 6 lakhs. Why wms this
righer price paid?

Shri Jagjivan Ram: The lowest
tender was accepted. Tenders were
invited. When they went there, they
carried the tenders along with them.
The lowest tender was taken. They
negotiated. Certain deductions were
made even in the lowest tender and
it was accepted.

Shri T. B. Vittal Rao: May I know
when the supplies will be made?

Shri Jagjivan Ram: The locomotives
are expected to be delivered from the
North Eurcpean countries between
August, 1959 and February, 1960
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Indo-Pak Canal Waters Dispute

+
SN.Q. Bhri D, C, Sharma:
No. . Shri Shree Narayan Das:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether he is aware of the state-
ment made by Mr. Amjad Ali, Pakis-
tan Finance Minister to the National
Assembly on Saturday, the 31st of
August, 1957 that the World Bank had
‘adjusted’ in May, 1956 “m several im-
portant respects” its proposals of 1954
and that “the Government of India,
however, have gone back upon their
acceptance of aide memoire of May,
1958 which adjusted the Bank pro-
posals of 1954"; and

(b) if so, what are the reactions of
the Government of India to this state-
ment?

The Minister of Irrigation and Power
(S8bhri 8. K. Patil): (a) and (b). Yes,
8Sir. The statement made by the Pakis-
tan Finance Minister, as reported in
the Pakistan press, is misleading. The
correct position is:

In February, 1854, the World Bank
put forward a proposal to the Govern-
ments of India and Pakistan for accept-
ance as the basis of agreement. India
accepted the principles of the Bank
proposal but Pakistan did not.

In May, 1956, the Bank in its aide
memoire to both Governments stated
that it might be necessary to provide
some storage in addition to the link
canals on which the 1954 proposal was
based and that the Bank would ‘“pro-
ceed to use its good offices to bring
about acceptance of an appropriate
adjustment of the Bank Proposal of
February, 1954"” when the co-operative
work was resumed. Government of
India informed the World Bank that
our point of view would be explained
in the course of further discussions and
that we would be prepared to consider,
at the appropriate stage, any adjust-
ment which on examination might
ADPOAT Necessary.

During the further discussions,
under the aegis of the World Bank, till
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March 31, 1857, this mater was not
considered, as the stage for its was
not reached. The Government oﬂ’
India have, therefore, had no oppor-
tunity so far to consider what, if any,
adjustments to the Bank Proposal of
1954 are necesssry.

Shri D. C. Sharma: What would be
the effect of this aide memoire of May,
1968 upon the original proposals of
the Bank if they were accepted by
the Government of India?

Shri 8. K. Patll: There are two
things that have to be borne in mind.
We do not discuss these further pro-
posals until the basic proposal is ae-
cepted by Pakistan, and therefore,
until the basic proposal which was
made in 1954 is asecepted by Pakistan,
the other questions do not arise.

Shri D. C. Sharma: May I know
what reasons the Pakistan Govern-
ment has given so far for not
accepting what the hon. Minister calls
the basic proposals of 19547

Shri §. K, Patll: That question
should be appropriately asked of the
World Bank. They have given us no
reason, nor do we know anything
about it, but the Pakistan Govern-
ment has not so far accepted it, which
is a fact, and therefore any further
proceedings in the matter is a thing
on which India should not express dhy
opinion at this stage,

A

Shri Shree Narayan Das: May I
know whether the Goverpment of
India are aware of the nature of the
reply given by the Government of
Pakistan in reply to the aide memoire
which was addressed by the World
Bank to both the Governments of
India and Pakistan in May, 1956.

Shri 8. K. Patil: Pakistan has not so
far given any definite reply at any
time during all these proceedings.
Therefore, it is difficult for us to know.
It any reply has been given of which
India is not aware, that is a different
matter.

Shrl Shree Narayan Das: May I
know whether the attention of the
Government of India has been drawn
to the fact that the Prime Minister of
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Pakistan has stated that he will take
this problem to U.N. General Assemb-
1y?

Shri 8. K. Patll: .Our attention has
been drawn to everything that the
Pakistan Prime Minister has said and
has been saying.

Sardar Igbal Singh: At first we
admitted that only the link canals
were to be constructed. Now, under
the revised proposal of the World
Bank there is mention of storage tanks
which are to be constructed in Pak-
istan. May I know whether it is a
fact that their cost will also be borne
by India, and if so, what will be the
approximmate cost?

Shri 8. K, Patil: I shall first correct
the impression that what the aide
memoire has laid down is not to be
considered as a revised proposal.
That is a wrong assumption. The
second thing is that the basic fact is
that the three western, rivers are for
the exploitation of Pakistan and the
three eastern rivers are for the exploi-
tation or use, whatever you call it
of India. So long as that basic fact
18 not accepted, the further proposal,
namely how withdrawals have to be
replaced does not arise. Why should
India discuss the second proposal
when the basic proposal has not been
accepted. That is why I am not say-
ing anything.

Dr. Ram Snbhag Singh: Has this
view of the Government of India been
communicated to the World Bank,
because the World Bank is carrying
on these negotiations, and what is
the position of the Government now?

Shri 8. K. Patil: Of course, all the
views of the Government of India are
being continuously and regularly
communicated to the World Bank.
WRITTEN ANBWERS TO QUES-

TIONS
8mall Savings Board

*1652. Shrimati Tarkeshwarl Siaha:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether a smasall savings board
has been set up recently; and
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(b) if so, what are its terms of re-
ferences?

The Minister of State in the Minks-
try of Transpert and Communications
(Shri Raj Babhadur): (a) Yes, Sir.

(b) A statement is laid on the Table
of Lok Sabha. [See Appendix V, an—
nexure No. 40.]

Light Rallways

*1657A, Shri Jhuian Sinha: Will the
Minister of Rallways be pleased to
lay a statement on the Table showing:

(a) the areas served by the Light
Railways in the country from which
representations have been received
about their unsatisfactory working in-
cluding inconveniences and lack of
proper facilities to the travelling pub-
lic; and

{b) the action that has been taken
n the matter?

The Minister of Railways (Shri
Jagjivan Ram): (a) and (b). A state-
ment is placed on the Table of Lok
Sabha. [See Appendix V, annexure
No. 41.]

Indian Medical Licentigtes in Bunrma

*1664. Shri H. N. Mukerjee: Will the
Minister of Health be pleased to state:

(a) whether his attention has been
drawn to the fact that the term of
service of some 200 Indian Medical
Licentiates appointed by the Govern-
ment of Burma during 19852-53 on
five years’ contract will soon expire;
and

(b) whether any provision is being
made for absorbing them in work on
their return horme?

The Minister of Health (8hri D. P.
Karmarkar): (a) Yes.

(b) The Indian Ambassador in
Rangoon has been asked to furnish
Government with particulars of quali-
fications of the Indian Medical per-
sonnel being released by the Burmese
Government. Government will help
in resettling these doctors.
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Eleetric Traction

*1888-A. Shri M. Elias: Wil the
Minister of Rallways be pleased {0
state:

(a) whether the team which visited
Xurope to study electric traction by
A.C. has submitted its report;

{b) if so, the nature of recommen-
dations made by the team; and

(c) when a decision is likely to be
taken in this regard?

The Minister of Rallways (Shri
Jagjivan Ram): (a) Yes, Bir.

(b) The team has recommended that
30 cycle, single phase, A.C. traction
systemn at 25 K.V can be adopted for
the Suburban and Main line sections
on Indian Railways.

(¢) The Board have accepted their
recommendations.

Smoking and Cancer

*1872. Shri B. M. Banerjee: Will the
Minister of Health be pleased to state;

(a) whether any research or ex-
periment is being carried on under the
auspices of the Ministry as to whether
heavy smoking 1s one of the causes
of cancer; and

(b) if so, the results thereof?

The Minister of Health (Shri D. P.
Karmarkar): (a) and (b). The re-
search work on the subject which is
bewng carried on at the Indian Cancer
Research Centre, Bombay, and the Tata
Memorial Hospital, Bombay. seems to
indicate that heavy amoking 1s one of
the factors responaible for a high inci-
dence of lung cancer.

Hassan-Mangalore Rallway Line

*1475. Shri Silddananjappa: Will the
Minister of Rallways be pleased to
refer to the reply given to Starred
Question Nd. 2131 on the 13th Septem-
ber, 1936 and state:

(a) whether a complete report of
the survey of Hassan-Mangalore Rail-
way line has been received by the
Railway Board;
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(b) i so, whether Government have
considered the repoct; and

(¢} with what result?

The Minister of Rallways (Shri
Jagjlvan Ram): (a) Yes, Sir.

{(b) and (c). The report is under
scrutiny.

Kandis Pert

416%76. 8hri Yajnlk: Will the Minis-
ter of Transport and Communications
be pleased to state whether it is a fact
that the working of Kandla Port has
been slowed down recently for want
of planned estimates or for want of
funds?

The Minister of Stats in the Minde-
try of Transport and Commanicatlons
(Shri Raj Bahador): No, Sir. Ther®
has been no slowing down of the work
of construction of the Port of Kandla.
The curgo berths have been brought
into commission. Certain ancillary
works which are in progress are
expected to be completed within a
year

Inflnenss Epidemic

Shri Subodh Hasda:
Shri Pangarkar:

Shrl Mohan Swarup:
Shri Naashir Bharucha:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that In-
fluenza ia still raging in some Biates;

(b} if so, the names of States;

(¢) whether there have been any
cases due to the “Second Wave™ of
Influenza; and

(d) if so, whether Government have
sent ont Instructions to authorities
concerned not to relax precautions?

The Minister of Health (SBhri D. P.
Karmarkar): (2) and (b). Yes. The '
incidence of Influenza though on the
decline, is stil! high in Assam, Bibar,
Bombay, Myscre, Madhya Pradesh,
Orissa, Punjab, Utiar Pradesh, Wast
Bengal, Himachal Pradesh and Mani-
pur. ‘The epidemic has practically

*1871.
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gsubsided in Andhra Pradesh, Jammu
and Kashmir, Kerala, Madras, Rajas-
than, Andaman and Nicobar Islands,
Delhy, Tripura and Pondicherry.

{c¢) There has been no outbreak of
a ‘Second Wave' of Influenza,

{d) No such instructions have been
issued but instructions were Issued
gome time back to the State autho-
rities to keep themselves in readiness
for meeting any emergency against a
‘Second Wave' or a recrudescence of
the epidemic.

Ukal Project

( 8hri Goray:
*1878. { Shri Jadhav:
| Shri Nath Pai:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have
taken any decision regarding the Ukai
Project (West Khandesh);

(b) what amount, it any, has been
sanctioned for the same: and

(¢} whether it is going to be an
Irrigation-cum-electricity project or
only & Hydro-electricity project?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) No, Sir.

(b) Does not arise,

(c) When taken up it will be an
Irrigation.cum-Hydro-power Project,

Ro-assessment of Kosi Project

*1679, Shri Shree Narayan Das:
Shri Radha Raman:

Will the Minister of Irrigation and
Pewer be pleased to state:

(a) whether 1t 13 a fact that his
Ministry in consultation with the
Planning Commission has set up a
commuttee t0 go into the question of
re-asseasment of the wvalue of the
Kozi Flood Control Project;
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(b) i so, the progress made in the
direction;
(¢) the circumstances in which this
committee has been appointed;

(d) the précise nature of terma of
reference of this commitiee;

(e) the constitution of this commit-
tee; and

(£) how long it would take to finish
this work?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) to ().
The matter is under examination by
the Government.

Central Counéﬂ of Local Belf-
Government

+1680. Shri Biren Roy: Will the
Minister of Health be pleased b
state:

(a) who are the other members of
the Central Council of Local Self-
Government apart from the State
Ministers;

(b) whether any observers from
Local Self-Government  Associations
are invited to the meetings of the
Council to discuss Local Self-Govern-
ment matters;

(c) it so, whether any representa-
tive of the All Bengal Municipal As-
sociation was invited to the meetings
of the Council in connection with the
preparation of the Model Local Self-
Government Bill; and

(d) if not, the reasons therefor?

The Minister of Health (Shri D. P,
Karmarkar): (a) None.

(b) Shri C. D. Barflvala, Director
General, All-India Institute of Local
Self-Government and Shri R K,
Sidhwa, President Federstion of All
India Local Authorities, are invited
to the meetings of the Central
Council of Local Self-Government as
observers.

{¢) No.
(d) The All Bengal Municipal

Asgociation i& not of an all-India
nature.
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Rural Elecirification in Madiras
State

*188L Shri 8. B. Arumugham: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether any amount earmark-
ed for Rural Electrification for the
Madras State lapsed during the First
Five Year Plan;

(b) if so, how much; and

(¢) whether the Governmenti of
Madras has now requested the Plan-
ning Commission to make the sum
available for carrying out the schem-
es formulated and intended to be de-
veloped during the First Plan?

The Minister of Irrigation &nd
Power (Shri B. K. Patil): (a) Pre-
sumably the Member is referring to
the loans sanctioned under the Pro-
gramme of Expansion of Power Faci-
lities for increasing employment
opportunities. If so, the answer is in
the negative.

(b) Does not arise.
(c) No, Sir,

Bridge over Jia Bharall

*1882. Shrl Bhagavatl: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government have fina-
lised the estimates for the bridge over
the Jia Bharal, in Darrang, Assam
and for its Guide Bund;

fb) it so, whether sanction has
been accorded; and

{c¢) what amount has been sanction-
ed?

The Minister of Btate In the Minis-
try of Transport and €ommunications
(Bbhri Raj Bahadur): (a) to (¢). A
statement is laid on the Table of Lok
Sabha [See Appendix V, annexure
No. 42].

Domingarh-Jagat Bela Rail Line

*1683. Shri Binhasan Singh: Will the
Minister of Rallways be pleased ¢o
state:

(a) the steps that are being taken
or proposed to be taken by the Rail-
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way Board to save the Rallway line
near Ghunghunkatha between Domin-
garh and Jagat Bela Station on the
North Eastern Railway due 1o the
approachung erosion of the Rapt
River;

(b) the present distance that the
river Rapti has to cover to cut
through the railway line at the above
place;

(c) whether it is«a fact that the
Gorakhpur Planning Commitee pass-
ed a resolution requesting the Rail-
way authority to take measures to
divert the course of the said river
and thus save both the Railway line
and the village Ghunghunkatha; and

(d) if so, the decision taken there-
on? :

The Minister of Rallways (Shrl
Jagjivan Ram): (a) The Rallway
Administration have proposed a
launching apron about 1000 ft. long,
50 ft. wide and with average thick-
ness of 3 ft. parallel to the Railway
track on the edge of the Rallway
boundary. The question of construe-
tion of a retired alignment here
during the next cold weather is also
under consideration.

(b) Approximately 336 ft.

(¢) No such resolution was recelv-
ed by the Railway.

(d) Does not arise.

All India Instituie of Medical
Sciences

*1684. Dr. Atchamamba: Will the

Minister of Health be pleased to
state:

(a) whether the Rules and Regula-
tions have been framed for the All
India Institute of Medical Sciences
under the All India Institute of Medi-
cal Sciences Act, 1856; and

(b) if so, when they are propossd
to be laid on the Tahle?

The Minister of Health (Shri D. P.
Karmarkar): (a) Nomination Rules
under sub-section (f) of Section ¢ of
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the Act have Been framed and are
laid on the Table of Lok Babha. The
other Rules and Regulations of the
Institute are under preparation. [See

(v) frarfts WO st
(Departmental Catering ) wr

Appendix V, annexure No. 43.]

(b) The other Rules will be laid
on the Table of Lok Sabha as soon
as finalised and approved by Govern-
ment.
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TS AT 9 mfear fe w=
i

Siadhu Restitlament
Ltd.

*1687, Shri Assar: Will the Minis-
ter of Transport and Communications
be pleased to state:

(&) what amount by way of aid or
loan or shares has been invested by
the Gove ent of India in the con-
struction of Gandhi Dham Township
by the Sindhu Resettlement Corpora-
tion Litd;

(b) the powers this corporation and
jts management enjoy in respect of
the administration of this township;
and .

(c) what are the measures provid-
eod for the proper regulation of this
corporation?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) to (c). A
statement is laid on the Table of Lok
Sabha. [See Appendix V, annexure
No. 45]

Corperation

Railway Freight Concessien for
Colr Yara

*1688. Bhri Kamaran: Will the
Minister of Rallways be pleased to
state:

(a) whether it 13 a fact that the
Southern Railway has cancelled the
Station-to-Station concession rate of
railway freight for movement of coir
yarn and rope from Cochin Herbour
Terminus and Kozhikode (Calicut) to
Shalimar (Calcutta);

(b) whether Government have re-
ceived any representation from the
Coir Board for the restoration of the
freight concession; and

{c) it so, the steps Government
have taken in the matter?

The Minister of Rallways (Shri
Jagjivan Ram): (a) Yes.

(b) Yes.

(c) The matter is under examina-
tion.
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Electzification of Oslewttn Buburbam
Railway Lines

+1689, Shri D. C. Sharma: Will ths
Minister of Raiiways be pieased to
state:

(a) whether an agreement has been
signed between the Governments of
India and France for the electrifica-
tion of the Calcutta Suburban Raile
way lines; and

(b) if so, the nature of the agree-
ment?

The Minister of Rallways (Shrl
Jagjitvan Ram): (a) Yes, Sir. Draft
agreement was signed on 27th August,
1957 with Societe Nationale des
Chemins de fer Francais—S.N.C.F—
(French National Railway Adminis.
tration).

(b) SN.C.F, under the agresment,
will provide technical collaboration
on all aspects of Railway electrifiea-
tion in Calcutta Suburban areas pro-
grammed for execution on 25 K.V,
A.C. 50 cycle system.

They will also train Indian Techni.
cal personnel on 25 KV AC 50 cycle
traction asystem.

Motor Transport om Pathankot-Kaix
Road

*1691. Shri Hom Raj: Will the-
Minister of Transport and Communi-
cations be pleagsed to refer to the
reply given to Unstarred Question No.
1026 on the 29th August, 1987 and
state:

{a) whether it iz a fact that duas
to the rtage of motor vehicles on
the Pathankot-Kulu Road, the pas-
sengers are daily put to great incon-
venience and have to wait for days
together to get their seats; and

(b) whether Government propose
to grant some more motor route per-
mits to private lmited Transport
Companies to ease the transport dim-
culties on the Pathankot-Kulu Road?

The Minister of State in the Minis-
Communieations

{a) and (b).
From information available it sppears.
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that the number of motor vehicles on
this route is af present adequate for
the needs of the fraffic. If any short-
age comes to notice appropriate re-
medial action would be taken.

Flood Control Board

*1892. Dr. Sashils Nayar: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 1289 op the 20th
August, 1957 and state:

(a) whether the ¥Flood Control
Board has undertaken any survey to
determine the roads and railway
lines capable of causing or intensi-
tying flood havoc in U.P. and Punjab
or in any other state; and

(b) if so, the result thereof and
the remedial measures suggested?

The Minister of Irrigation and
Power (Shri 8. K, Patil); (a) and (b).
A statement containing the requisite
information is laid on the Table of
Lok Sabha. [See Appendix V, an-
nexure No. 46]

Community Development Blocks in
Singhbhum District in Bihar

*1692-A, Shri Dasgupia: Will the
Minister of Community Development
be pleased to state:

(a) how many Blocks have been
allotted to Singhbhum Distriet in
Bihar under the Community Deve-
lopment and National Extension Ser-
vice Programme since 1956; and

(b) how many Police Stations and
villages of the Singhbhum District
have been included in the Blocks?

The Minister of Community Deve-
lopment (Bhri B. K. Dey): (a)

N.ES. Blocks . 4

C.D. Blocks o 2
{one by conversion of
N.E.S. block and
one special  Multi-
purpose) e
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(b) Polica Stations 4
Villages 1407

wraf v ® wyr wiw
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(1) T freafes safedi ®)
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tewf oYt frgx @t (5P go
Fro arfza) : AW gFFT FE AT
@ & AT e @1 YEe al @ &
WTGTY 1
Allocation of Rice for Eerala

*1694. Shri Maniyangadan: Will the
Minister of Food and Agriculturs be
pleased to state:

(a) the quantity of rice allotted to
the State of Kerala fpr the months
of July and August, 1957;

(b) whether the whole quantity
allotted for these months was taken
by the State Government during the
regpective months;

(c) if not, the quantity left over
and the reasons therefor;

(d) whether the whole quantity
allotted to the Staie was in stock In
the godowns of the Central Govern-

ment; and
(e) the quantity allotted for Kerals
for the month of September?
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The Deputy Minister of Food and
Agricalture (8hri M. V. Erishunappa):
y For July 25,000 tons and for

ugust 30,000 tons.

(b) and (c). Rice is being issued
directly from Central Depots In
Kerala to the retailers and whole-
salers authorised by the State Gov-
ernment. The total guantity taken
delivery of by the retailers and whole-
palers was as follows:

In July 25,600 tons.
In August 27,000 tona.
(d) Yes, Sir.

(e) Twelve thousand tons.

D. T. 8. Busea

Shrimatl Parvathi
*1485. Krishnan:
| 8bri B. M. Banerjee:

Will the Minister of Transport amnd
Communications be pleased to state:

(a) whether it is a fact that a large
number of D.TS. buses plying in
Delhi need thorough overhauling;

(b) whether the bus drivers have
made several representations about
the defective brakes in D.T.S. buses;

(¢) it so, what steps have been
taken to see that the brakes function

properly; and

{d) the number of buses repaired
since January 1857 so far?

The Minister of Stats in the Minis-
try of Transport and Communica-
tons (Shri Raj Bahadar): (a) No,
but according to schedule, every bus
is overhauled after it has completed
100,000 rules On an average 10
buses are overhauled each month.

{b) Nao.

(¢) Does not arise.

(d) 324 buses were repaired in the
Central Workshop of the Delhi Road
Transport Authority during the peried
lbom“? the 1st January to 31st August,
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Rallway Staf Traising Ceutre, North
Eastern Rallway

*168. Shrl Jadhav: Will the Mipiy-
ter of Rallways be pleased to state:

(a) whether it is a tact that 50,000
applications were received for the
posts of Khalasis, at the North East-
ern Rallway Staff Training Centre;

(b) how many of them were called
for interview; and

(¢) the reasons why the interview
was cancelled?

The Minister of Rallways (Shrl
Jagjlvan Ram): (a) and (b). An
employment notice was issued by the
Railway Administration asking the
candidates to present themselves in
person for selection of Khalagis. NWo
applications were invited.

(c) As the crowd of candidates be-
came disorderly and restive, the selec-
tion had to be cancelled.

Preservation of Wild Life

*1698. Bhri Banganna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any grants have been
sanctioned to the Government of
Orissa for the preservation of wild
life in the State; and

(b) if so, to what extent?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
{a) Yes, Sir

(b) Rs 55,756/- up to-date, for a
national park in the Similipal Hills
and for developing the existing game
sanctuary at Tikarapara.

Chatham Saw Mill in Andamans

*1699. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are aware
that sawn timber worth several lakhs
of rupees are lying at Chatham Saw
Mill for a long time;

(b) i g0, whether that timber
<ould not be marketed; and
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(¢) whether the Andaman “thuher
is made available to the pubiic?

The Deputy Miuisier of Food »nd
Agricultare (Shri M. V, Krishuxypa):
(a) Yes, about 5700 tons of swwn
timber valued at about Ra. 12,30,000
are awaiting shipment. This has
accumulated in the last few months
only.

(b) No difficulty is anticipated about
marketing the timber but due to acute
shortage of shipping space the stocks
could not be transported to the mar-
kets,

(c) Yes, Bir.

Rallway Companies (Emergency Pre-
visions) Act, 1951

*1699-A. Shri Jhulan Sinha: Wil
the Minister of Rallways be pleased
to state:

(a) what action has been taken in
accordance with the provisions of the
Railway  Companies (Emergency
Provisions) Act, 1951 (Act IT of 1051)
since it came jnto force; and

(b) whether there has been any
appreciable improvement with res-
pect to the working of the non-Gov-
ernment Railways in the country, as
a result of the implementation of the
provisions of that Act or as a result
of the increase of inherent powers of
the Government in the matter?

The Minister of Railways (Shri
Jagjivan Ram): (a) The Act (No. LI
of 1951) 15 not of general application
but of special application in cases
where emergencies as mentioned in
the Act itself, may arise. The Act
has been made applicable so far to
one Light Railway, namely Baraset
Basirhat Light Raijlway, in 1951. No
such emergencies have arisen in res-
pect of other Light Railways owned
by Companles.

(b) Does not arise.

Indian Medicine Board

*1761. Bardar A. B. SBaigal: Will the
Minister of Rallways be pleased %0
state:

(a) whether it is a fact that certifi-
cates issued by registered mediex



3191 Written Anawers

Pmctitioners by the Indian Medicine
Board of respective States are not
accepted by the Indian Railways spe-
clally on the South-Eastern Railway;
and

(b) & 50, why?

The Minister of Rallways (Shri
Jagiiyan Ram): (a) Yes.

(b) Under the Rules it is obliga-
tory on the part of the Railway Staff
staying within the bsat of a Railway
doctor to submit certificates of sick-
ness for coverning the period of their
absence from duty issued by the Rail-
way doctor only.

Tungabhadra Road Bridge

*1702. Shri Venkatasmbbalah: Will
the Minister of Transport and Com-
munications be pleased to state:

{(a)} whether tenders have been re-
-ceived by Government for construc-
tion of road bridge across Tunga-
bhadra near Kurnool (Andhra) on
National Highway No. 7;

(b) if 30, when they were received;

(c) the action Government has
taken so far on them; and

(d) when the work is expected to
be started?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes

(b) In April 1956.

(c) The various tenders received,
were examined in detail and tha
work was entrusted to the Firm of
“M/s Stressed Concrete Construc-
tion Co Ltd”

(d) The work started in January
1057. '

P. & T. Tralning Centre for South

*1783, Bhrl T. B. Vittal Rso: Will
the Minister of Transport and Com-
-munications be pleased to state:

(a) where the Posts and Tele-
graphs training centre for South
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India will be located;

(b) when the work on the con-
struction of the building will eotn-
mence; and

(¢) when it is likely to be opened?

The Minister of Btate im the Minls-
try of Transport and Communications
(8hri Raj Bahadur): (a) The place
for location of a P, & T, Tramning Cen-
tre for South India has not yet been
finally decided as because of the
heavy capital cost involved, establish-
ment of Regional Training centres
has been deferred. As an interim
measurg non-residential decentralis-
ed classes have been opensd and at
present the systems of tralning in
residential regional centres and non-
residential decentrahised classes are
being compared.

(b) and (¢). Do not arise at pre-
sent

Road Bridge over Ghagra

*1704. Shri Sinhasan Singh: Wil
the Minister of Transport and Com-
munications be pleased to state the
progress made so far in the construc-
tion of bridge over the river Ghagra
at Doharighat on the Gorakhpur-
Ghazipur-Banaras National Highway?

The Minister of State in the Minls-
try of Transport and Communications
(8hri Raj Bahadur): The detailed
estimates are under scrutiny. In the
meantime, certain preliminary inves-
tigations have been sanctioned at an
estimated cost of Rs. 28,600/- and
they are in progress.

Delhi-Bombay De-luxe Traim

*1705. Shrl Yajnlk: Will the Minis-
ter of Rallways be pleased to state:

(a) whether loss is beimng incurred
by Government 1n running the De-
lure Tramn between Bombay and
Delhi on the Western Rallway;

(b) if 30, the amount thereof s0
far; and

(c) the reasons for continuing to
run these trains in spite of the lozses
incurred by Government!
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The Minister of Rattways (Shr!
Jagjivan Ram): (a) and (b). On a
very rough estimate, which only is
possible, it is assessed that so far the
out of pocket or direct costs of run-
ning the fully sir-conditioned trains
between Bombay and Delhi have
been just about covered by the earn-
ings. No accounts of earnings and
expenditure are kept trainwise and
therefore a more precise computation
is not feasible.

(c) Does not arise,

Behala Aerodrome

*1706. Shrl BRiren Roy: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question No.
318 on the 23rd May, 1957, and state
the position as it stands at present in
regard to the lands under acquisition
proceedings for the aerodrome at
Behala, South Calcutta?

Fhe Minixter of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): On account of
the civil rule issued by the Calcutta
High Court under Article 226 of the
Constitution, the West Bengal Gov-
ernment have not yet taken posses-
sion of the land.

Second Five Year Plan for
Rallways

r Shri Shree Narayan Das:
*17¢7.4 Shrl B. §. Lal:

Will the Mimnister of Rallways be
pleased to state:

(a) whether the Planning Commis-
gsion has reconsidered and finalised
the Second Five Year Plan in respect
of Railways;

(b) if so, the target ~of various
categories approved;

(c) whether any decision with
regard to construction of new rail-
way lines during the Second Five
Year Plan has also been taken:

(d) whether the mileage of new
lines has been sanctioned; and
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(&) the overall target that has been
approved of?

The Minister of Rallways (8hri
Jagjivan Ram): (a) and (b). In view
of about 10 per cent increase in
freight traffic during the first year,
1956-57, the Planning Commission
have agreed that the Railways may
plan to develop the Line Capacity and
repair facilities t# suit an originating
freight traffic of 180'8 million tons at
the end of 1980-61. -

(¢) and (d). The Railway Plan
provides for the construction of 842
miles of which 330 miles have s0 far
been approved for construction.

(e) There has been no modification
of the Railway plan, except in res-
pect of the freight traffic as stated in
reply to (a) and (b).

‘Feeder Air Service’ in Andhra
Pradesh

*1708. Shri B. 8. Murthy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Andhra Pradesh is to
have a feeder air service connecting
Hyderabad with the District Head-
quarters and important business
centres of the State; and

(b) if so,
Centre?

the reactions of the

The Minister of State in the Minis-
try of Transport and Commaunications
(Skrl Humayun Kabir): (a) No, Sir.

(b) Does not arise.

Abolition of Ferry Traffic
on West Coast

Shri Goray:
e {Shri Nath Pal:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the observation of the
Charrman of the Bombay Port Trust,
as reported in the Time of India,
Bombay Edition, dated the 28th
August, 1857, to the effect that Gov-
ernment propose to abolish the
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coastal ferry traffic so that the Ferry
whart, the coastal passenger terminal
at Bombay port, might be used as
cargo berths is true;

(b) whether Government are aware
of the hardship such a step would
jnflict on people living in the coastal
districts of Kolaba, Ratnagiri and
Karwar; and

(c) what alternative means of
transport Government have in view
so far &s this area is concerned?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No. The
Chairman Bombay Port Trust has
reported that the statement made by
him in the course of his speech at the
Bombay Rotary Club  on the 27th
August, 1857, has been misquoted in
the Press. According to him what he
actually stated was that the Scindias
had approached Government for
financial assistance in the matter of
replacement of their fleet of ferry
steamers and that unless suitable
assistance was given by way of loans
or permussion to raise fares, the
Scindias would not be in a position
to run the ferry service after 1561.

{b) and (c). Do not arise.

D. T. S. Buses

*1710. Shri D. C. Sharma: Will the
Minister of Transport ahd Communi-
eations be pleased to state:

(a) whether 1t 13 a fact that a
number of D.T.S. buses on some of
the routes remain idle beyond peak
hours of the day;

{b) if so, the total number of such
buses and their scating capacity;

(c) whether any steps have been
taken to utilize the D.T.S. buses for
providing transport facilities for
thousands of school-gotng children in
Delhi and New Delhi; and

(d) if so, with what results?
The Minister of State in the Minis-

try of Tranaport and Communications
(Bhri Raj Bahadur): (a) No.
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(b) Does not arise,

(c) and (d). In addition to the
ordinary services connecting resi-
dential areas with the University and
various schools, 11 specigl buses are
operated by the Delhi Road Transpart
Authority exclusively for students.

Delhi’s Interim Master Plan

*1711. Shri Harish Chandra
Mathur: Will the Minister of Health
be pleased to refer to the reply given
to starred Question No. 141 on the
20th May, 1957, and state:

{a) whether any steps have been
taken to invite suggestions for the
improvement of Delhi's Interim
Master Plan;

(b) if so, the nature of the sug-
gestions received, if any; and

(c) what progress has been made
in finalising the Plan?

The Minister of Health (Shri D. P.
Earmarkar): (a) Yes, Sir. The
charts and panels of the Interim
General Plan were exhibited during
19568 to the'—

(i) Members of Parliament;
(ii) Press Representatives; and

(ili) Representatives of the In-*
stitute of Town Planners.

In addition, the Town Planning
Organisation held a series of dis-
cussions with representatives of Gov-
ernment departments and non-gov-
ernment agencies during May, 1957.

(b) The major proposals in the
Interim General Plan were endorsed
by the officials and individuals who
visited the exhibition and tcok part in
discussions.

(¢} The Town Planning Organis-
ation, after completion of the Interim
General Plan, is now drawing up the
comprehensive Master Plan for
Delhi,
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Road Bridge over Betwa River

#1712, Dr. Bushila Nayar: Will the
Minister of Transport and Commu-
mications be pleased to state:

(a) whether the project of building
a bridge across Betwa river at Nala-
ghar has been put off by the UP.
Government because of curtailment
of Central assistance;

(a) whether Government are aware
that the demand for this bridge is
long standing both on the part of the
people of Jhansi and erstwhile State
of Vindhya Pradesh; and

(e) if so, what measures are pro-
posed to be taken to expedlite the pro-
ject?

The Minister of State in the Minis-
try of Transport and Communications
(8hrl Raj Bahadur): (a) to (c). The
Betwa river ¢rosses the Jhansi-Rewa
road at Nauhatghat and not at
Nalaghar. Presumably, the member
is having the Nauhatghat crossing in
mind. A scheme for the construction
of a bridge over the Betwa river at
Nauhatghat is included in the pro-
posals submitted by the Uttar
Pradesh Government some time back
for grants from the Central Road
Fund (Ordinary) Reserve. These
proposals are being examined and the
decision of the Government of India
in the matter will be communicated to
the State Government as early as
possible,

Smuggling of Food-grains

*1718. Shri Raghunath Singh: Will
the Minister of Food and Agricul-
ture be pleased to state whether it is
a fact that smuggling of food grains
from India to neighbouring countries
is increasing rapidly?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
Not to our information.

Train Service between Poona and
Belganm

*]1718-A. Shri Assar: Will  the
Minister of Rallways be pleased to
state:

11 SEPTEMBER 1057 Written Answersy

13198

{a) whether it is a fact that the
Janata Express train running bet-
ween Poona and Belgaum has been
discontinued;

(b) it so, the ressons thereof;

(c) whether Government ars aware
that the people of this region and of
Karwar and Ratnagiri District as
well have been geverely incon-
venienced on this aocount;

(d) ¥ so, whether Governmemt
propose to continue that train; and

(e) if so, when?

The Minister of Rallways (8hri
Jagjivan Ram): (a) While there was
no Janata train running between
Poona-Belgaum, there was an  Ex-
press train with 2nd and 3rd Class
accommodation. The run of this
train has, with effect from 1st July,
1957, Dbeen cancelled between
Miraj-Belgaum,

(b) To find the necessary stock
for providing an additional through
train each way between Miraj and
Bangalore City in order to relieve
over-crowding on  the Poona-
Bangalore Mail and Express trains
between Hubli and Bangalore City.

(¢} Yes.

(@) and (e). These trains have
since been exiended to and from
Belgaum with effect from 20th
August, 1957,

Hirakud Soil Erosion Schemes

1714. Shri Sanganma: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
the Starred Question No. 1546, on the
30th August, 1956, in respect of the
Soil Erosion Schemes re‘ating to
Hirakud Project area and state:

(a) the progress made in this con-
nection so far; and

(b) when the scheme is going to be
completed?

The Deputy Minister of Food and

Agricoliure (Bhrl M. V. Krishnappg):
(a) 1160 acres have been covered by
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vericus messures of soil conservation
and 1180 rft. has been fenced upto
June, 1857,

(b) By end of 1958-59.

Chathara Baw Mill in Andamans

Sardar A, 8. Saigal:
-nu..{ Shrimati Renu Chakravartty:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Forest Depart-
ment, Andamans had closed down
the circular saw mill at Chatham;

(b) whether it is a fact that 200
forest labourers have been  placed
under lay-off belonging to that mill;
and

(c¢) if so, whether any steps have
been taken in the matter?

The Deputy Minister of Food and
Agriculture (Bhri M. V. Krishnappa):
() to (c). Consequent on the huge
sccumulation of Sawn timber at
Chatham due to the insufficiency of
shipping space for export of timber,
a temporary lay-off of the Circular
Saw Mill and of the labourers em-
ployed on it was declared on 5th July,
1857. The lay-off ended on 12th
August, 1957 and normal working
has been resumed from that date.

Railway Siding, Bhadracheliam

1716. Shri T. B. Vittal Rao: Will
the Minister of Rallways be pleased
to state:

(a) when the railway siding from
Bhadrachellam Road to the Collieries
siding on the Central Railway will be
opened to traffic; and

(b) the reasons for the delay?

The Minister of Railways (Shri
JIagjlvan Ram): (a) It is scheduled to
be opened for traffic after the mon-
soon in October, 1957.

(b) The de'ay-is mostly on account
of the Colliery Authorities not having
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been able to complete their portion
of the work earlier. There was some
delay in manufacturing 5/40/- span
girders required for a bridge, due to
shortage of steel.

Malvan Port

*1716-A. Shri Assar: Will the
Minister of Transport snd Communi-
cations be pleased to state:

(a) whether Government are aware
that the port of Malvan in Ratnagiri
District has been closed for t{raffic
from the 18th April, 1857, on account
of debris lylng in the passage;

(b) if so, whether Government
have made any special arrangement
to remove that debris; and

(¢) whether the port of Malvan
will be opened for traffic in the new
season which begins in Beptember?

The Minister of Btate in the Minis-
try of Transport and Communications
{(Shri Raj Bahsdur): (a) Yes, Bir.

(b) and (c). The port of Malvan
1s a minor port which is under the
administrative control of the State
Government of Bombay. The Gov-
ernment of India, however, brought
to the notice of the State Government
the need for clearing the debris im-
mediately so that the ferry service
may  slart calling at the port of
Malvan as soon as possible. It is
hoped that the steamer service will
be resumed late in October or early
m November, 1957.

Air Service to Gorakhpur

*1717. Shri Sinhasan Bingh: Wil
the Mister of Transport and Com-
munications be pleased to state:

(a) whether Government have ex-
amined the alternative method to
re-start the air service to Gorakh-
pur; and

(b} whether there is any proposal
to have a shuttle service in between
Lucknow and Patna via Gorakhpur
to connect it with services connected
to Lucknow and Patna?
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The Minister of State in the Minis-
try of Transport and Communications
(8hri Humayon Kabir): (a) The
matter is still under examination.

{(b) No, Sir.

Passenger Amenities

*1718. Shri Yajnik: Will the Minis-
ter of Rallways be pleased to state:

(a) the steps taken by Govengment
for putting two collapsible tiers
above the ordinary benches in  the
3rd Class Compartments on the Metre
Gauge and Broad Gauge railways
with a view (i) to accommodate more
passengers during day and night jour-
ney and (ii) to provide more reserved
sleeping accommodation during the
night journey; and

(b) whether Government have
taken any other steps to implement
the assurances given by him during
the Railway Budget Debates to pro-
vide more accommodation for third
class travellers?

The Minister of Rallways (Shri
Jagjivan Ram): (a) A few 3 tier
third class broad gauge and metre
gauge coaches were built as an  ex-
perimental measure and placed on the
line during 19534-55. Since the re-
action of the public was not  quite
favourable, a few 2 tier third class
broad gauge and metire  gauge
coaches have been introduced as an
experimental measure in 1857. The
upper berths in these experimental
coaches provide reserved sleeping
accommdoation by night at a small
extra charge.

(b) The bulk of new coach build-
ing work during the Second Five
Year Plan has been confined to the
construction of third class coaches.
The overall coach building capacity
is also being expanded. 1t has fur-
ther been decided to considerably re-
duce the Dining Car and Air Con-
ditioned class services and to convert
some of the existing and the planned
Dining Cars into third class coaches.
In g0 far as suburban traffic is con-
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cerned, provision is being made for
more standing room on an experi-
mental basis.

Report of the Teehnical Oonsultant
of the Werld Bank

*1719. S8hri Shree, Narayan Das:
Will the Minister of Railways be
pleased to state:

(a) whether the report of the
technical consultant of the World
Bank who made a study of the rail-
way system in India is available; and

(b) if so, whether a copy of the
report would be laid on the Table?

The Minister of Railways (Shri
Jagjivan Ram): (a) No, Sir.

(b) Does not arise,

Nagarjunasagar Project

*1720. Shri B. §. Murthy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the digging of the
upper channel of Nagarjunasagar
runming through Telengana has been
given up for the time being; and

(b) if so, the reasons therefor?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) There
is only one main canal from the
Nagar)unasagar reservolr which
passes through Telengana and is
called the Left Bank Canal. The
work on this canal was started in
October, 1956, and is in progress.

(b) Does not arise.

Food Laden Ships at Indian Ports

*1721, Dr. Sushila Nayar: Will the
Minister of Transport and Communi-
catlons be pleased to state:

{a) how many ships carrying food
were standing in the ports of Bom-
bay, Caicutta and Madras on the 15th
August, 1857;

(b) how many are still there and
how long they have been there; and
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() the amount of demurrage due
to those ships upto date?

The Deputy Minisier of Food and
Agriculture (Shri M. V, Krishnappa):
(a) 17 ghips carrying foodgrains
were waiting for berths in the ports
of Bombay and Madras but none at
Calcutta;

(b) Of these ships on 6th Septem-
ber, 1957, only two were waiting.
They have been waiting since the
13th and 14th August.

(c¢) The amount of demurrage pay-
able to these two ships would be
about Rs. 2.7 and Rs. 1.8 lakhs.

Fishing Harbour in Kerals Siate

*1722. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state whether it is a
fact that the Danigsh harbour expert
who is in India at the inwvitation of
Indo-Norwegian project has suggest-
ed and submitted a report that fish-
ing harbour be opened in Kerala
State?

The Depnty Minister of Food and
Agriculture (8hri M. V. Krishnappa):
No, Sir,

Economy Measaores on Railways

1478. Shri Shree Narayan Das: Wil
the Minister of Railways be pleased
1o lay a statement on the Tabie giving
details of economy measures adopted
by the various departments in his
Ministry upto the 31st August, 1957
and state:

(a) the extent of reduction in the
number of staff in each category;

(b) the amount of saving effected
in each department;

(¢) the number of posts which were
lying wvacant at present and which
will not be filled as a result of eco~
nomy measures; and

(d) the number of posts which were
proposed to be created and will not
be created now as a measure of eco-
nomy?
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The Minister of Rallvays (Shri
Jagiivan Ram): The atatement laid
on the table of the Ssbha in regly
to part (a) of Starred Question D.
No. 788 answered on 12th August,
1057 holds goocd in this case &lso.

Reply to parts (a) to (d) iz given
below:—

(a) Certain temporary posts creat-
ed for special work were given up
without extending the cutrency of
their sanction; the residual work was
assigned to other offilers (viz, one
post of Railway Adviser, one post of
Director, Vigilance by combining it
with the post of Inspector General,
Railway Protection Force, four posts
of Joint Directors and two other
lower level posts).

(b) The money value of the saving
on account of the above reduction is
as follows per month:—

(i) Rly. Adviser .. Rs. 3,500
(ii) Vigilance post «. Rs 2500
(ili) 2 posts of Jt.

Directors ‘Mecha-
nical' .. Ha. 3,000
(iv) 1 post of Officer

on Special Duty,

Co-operative . Rs. 1,300
(v) 1 post of Joint
Direclor Finance .. Rs. 1,800

(vi) 2 junior officers’
posts .. Rs. 1,300

(c) Temporary posts of one Joint
Director, Establishment, and one De-
puty Director, Establishment, have
not been filled for the time being.
One post of Deputy Director, Finance
Establishment, in a leave arrange-
ment was not filled, by doubling up
of the duties of a lower rank officer
who was compiling an Establishment
Manual; similarly a post of Deputy
Director sanctioned for reyision of
the Stores Code has not been filled,
by postponing this work for the pre-
sent.

(d) 12 fresh gazetted posts (ie, §
Senior Scale and 7 Assistant Officers)
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asked for by Railways were not
ganctioned as a result of examination
in the Board's office.

Economy Measures in the Ministry of
Community Development

1479. Shri Shree Narayan Das: Will
the Minister of Community Develop-
ment be pleased to lay & statement
on the Table giving details of eco-
nomy measures adopted by various
departments in his Ministry upto the
81st August, 1957 and state:

(a) the extent of reduction in the
number of staff in each category;

(b) the amount of saving effected
in each department;

(c) the number of posts which were
lying vacant and which will not be
filled as a result of economy mea-
sures; and

(d) the number of new posts which
were proposed to be created and will
not be createdq now as an economy
measure?

The Minister of Community Deve-
lopment (Shri 8. K. Dey): A state-
ment giving the information is laid on
the Table of Lok Sabha. (See Appen-
dix V, annexure No. 47]

Cocoa Plandations

1479-A.
Will the Minister ot Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment are putting forth a new
scheme in the Second Five Year Plan
for starting Cocoa Plantation on the
slopes of the Western Ghats in the
Districts of Madurai, Tinnevelly,
Coimbatore and Salem including the
slopes of the Kodaikanal, the
Shervaroy and the Nilgiri Hills; and

(b) if so, the steps taken so far by
Government?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) There is nc proposal in the
Second Five Year Plan for starting
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cocoa plantation on the slopes of
western ghats, etc. The Indian
Council of Agricultural Research has
sanctioned a scheme in Madras State
(at Burliar & Kallar Fruit Benn_rdl
Stations) in which research work on
cocoa will be undertaken, along with
work on clove and nutmeg. The
object of this scheme is (i) to select

promising trees, (ii) to standardise
propagation techniques, (i)
establishment of superior clonal

strains and their distribution, (iv)
evolution of a suitable system of
pruning for the Criolo variety, and
(v) the standardisation of the pro-
cessing and curing methods. The
scheme has been sanctioneq for a
period of 5 years with effect from
1st April, 1955 at a total cost of
Rs. 52,700.

(b) Does not arise.
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Dry Cargo Imports and Exports

1481, Shrl Yajnik: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the total amount of the freight
paid on umports both of dry cargo
as well as wet cargo into India
during the year 1855-56, giving sepa-
rate figures of the cargo imported on
Government account and the cargo
imported on private account,

{b) the total amount of freight that
was paid in 1955-58 on exports both
of dry cargo as well as the wet caergo
from India giving separate figures of
the cargo exported on Government
account and the cargo exporied on
private account; and

(c) the total amount of freight that
was paid in 1855-58 both on imports
and exports giving separate figures of
the amount of freight paid to the
Indian Flag, and that paid to the
foreign flags”®

The Minister of State In the Minis-
try of Transport and Communications
(Shri Raj Bahadur): {(a) to (c). The
required statistics are not readily
available. An effort is being made
to collect the same, end the material
will be placed on the Table of Lok
Sabha as soon as it has been collected.

Commnunity Development and
N.E.S. Blocks

1482, 8hri EKuambhar: Will the
Minigter of Community Development
be pleased to state:

(a) whether there is a proposal in
the Community Development Pro-
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gramme to introduce ‘“Barpali type
Latrines” 1 the Community Deve-
lopment and Nationa! Extension Ser-
vice Block areas; and

(b) if so, the State-wise figures of
such “Latrine” making centres?

The Minister of Commaunity De-
velopment (Shri 8. K. Dey): (a)
“Barpali type Latrine” is only a slight
modification of the Singur type which
is already in use in the Community
Development and National! Extengion
Service Blocks. The “Barpal: type
Latrine” is being tested

(b) Does not arise.

Railway Staff Quarters,
Eantabanji

1483. Shri Eumbhar: Will the
Minister of Rallways be pleased to
state:

(a) whether there is any proposal
to provide Electric Fans in the staff-
quarters at Kantabanji Station on the
S.E. Railway; and

(b) £ so, when?

The Minister of Rallways (Bhet
Jagiivan Ram): (a) and (b). Yes,
Sir. It has been programmed to
electrity staff quarters along with the
elecinfication of Kantabanji Railway
Station bwuilding in 1057-58. As per
present policy, only type IIlI quarters
will be provided with fans.

Railway Traffic Handling
Contract

1484. Shri V. C. Shuokla: Will the
Minister of Rallways be pleased to
state:

(a) the amount claimed by Hand-
ing Contractor for handling traffic
over normal load during the period
August, 1948, to March, 1933, April
1958 to April, 1086, and May 19566 to
April, 1957 at Sakrigalighat, and the
actual amount paid by the Rallways
in terms of the provisions in the
contract; and

(b) the amount claimed by the
Handling Contractor for  handling
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treffic over and above  the normal
load at Maniharight and paid by
the Railways during the perioZ 15th
August, 1947, to April, 1956 and May
1056, to April, 1857 in terms of the
provisions in the Agreement?

The Minister of Railways (Shri
Jagilvan Ram): (a) and (b). A
statement is attached giving the in-
formation desired. [See Appendix
V, annexure No. 48.]

It has been assumed that in part (a)
also the information desired is for
handling for distances beyond the
normal lead as in part (b).

Banitary Arrangements in Laccadive
Islands

1485, Shri Nallakoya: Will the
Minister of Health be pleased to
state:

(a) the steps taken by Government
for sanitary arrangements in Lacca-
dive, Minicoy and Amindivi islands;

(b) whether Government are aware
of the spreading of filaria in the
islands; and

(¢) if so, what steps have been
taken for preventing it?

The Minister of Health (Shri D. P.
Earmarkar): (a) The following steps
have been taken for sanitary arrange-
ments on the Islands:—

(i) Health Inspectors are  pro-
posed to be appointed on all
the islands except Bitra
during the Second Pian.
Steps have been taken to
appoint three Health In-
spectors in 1957-58. These
Inspectors besides attending
to  antifllarial work will
attend to preventive work and
mmprovement of the general
sanitary conditions on the
islands,

(ii) A scheme for giving subsidy
for closing down the step
wells which are in filthy con-
dition and sinking open draw
wells and {for constructing
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water seal pit latrines, has
been included in the Second
Five Year Plan. The details
of the scheme are being for-
mulated. It is proposed to
spend about Rs, 18,600 during
1857-58. Out of Ras. 63,000
proposed to be spent during
the Plan period for construct-
ing 40 to 50 wells and about
140 latrines.

(b) Yes. Filariasiz is prevalent on
Androth, Agathy, Kalpeni Kiltan,
Chetlat, Bitra and Kadamath Island.

{¢) The appointment of Health Ins-
pectors, closing down of the mosquito
breeding centres lite bathing tanks,
step wells etc., regular D.D.T. spray-
ing, keeping the residential surround-
ings in sanitary conditions, treatment
with Hetrazan tablets, sinking of open
draw wells and construction of latrines
are measures proposed for preventing
the spread of filaria on the Islands.
A detailed plan of operation for the
control of fllaria on the Islands has
been prepared and is under considera-
tion.

Shipping Freight Rates

1486, Shri KEumaran: Will the
Minister of Transport and Commui-
cations be pleased to state:

(a) whether 1t 13 a fact that the
Conference Lines Steamers increased
the freight rates to the UK. and the
Continent in January, 1855 and again
in March, 1956;

(b) whether it is a fact that the
incidence of the increased freight
works out to 33 per cent. of the value
of the coir products exported to UK.
and the Continent;

{¢) whether Government are aware
that the increase in freight increases
the ultimate cost of the coir products
in foreign markets and impairs their
competitive capacity; and

(d) whether Government have
made any attempt to persuade the
Conference Lines to exempt coir
mats and mattings from the increase
in shipping freight?
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‘The Minister of State in the Ministry
of Transpert and Commuonications
(Bhri Raj Bahadur): (a) Yes, Sir.
The Conference has been putting up
freight rates from time to time on
grounds of increases in theiwr operat-
ing costs, increases in costs of ships,
etc.

(b) This is so according to the
Travancore Coir Mats and Matting
Manufacturers’ Association.

(c) Yes. 'This is generally true of
all es’port products.

(d) Yes, but the Conference Lines
have expressed inability to agree to
any reduction on the plea that the in-
crease in the freight rates on coir pro-
ducts is part of the general increase
effected by the Lines on all commo-
dities.

New Rallway Lines in Orissa

1487. Shri B, C. Mullick: Will the
Minister of Rallways be pleased to
state:

(a) whether the construction of the
new Railway lines, Noamundi-Bansa-
pam1 and Rourkela (Bandhamunda)-
Dumaro 1n Orissa has been siarted;

(b) 1if go, the progress achieved so
far;

(c) the estimated amount for the
construction of each line; and

(d) the target fixed for the comple-
tion of the consiruction?

The Minister of Railways (Shri
Jagjivan Ram): (a) Yes, Sir.

{b) Noamundi-Banspani: 43 per
cent.

Rourkela-Dumaro: 33 per cent.

{¢) Noamundi-Banspani: Hs. 131.10
lakhs

Rourkela-Dumaro: Rs. 458.96 lakhs

(d Noamundi-Banspani: end of
January, 1858

Rourkela-Dumaro; September, 1058
tentatively.
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8. 8. Rallway Workers’ Representation

1489, Shri H. N. Mukerjoe: Will the
Minuster of Rallways be pleased to
state:

(a) whether his attention has been
drawn to a representation by the 8.8,
Railway Workers’ Union, Delhi-
Shahdara, mentioning their grievances
regarding the operation of the 8.8,
Railway and requesting Government
to nationalise 1it; and

(b) whether the matter is being ex-
amined for necessary action?

The Minister of Rallways (8hri
Jagjivan Ram): (a) A representation
from a person styling himself to be
the General Secretary of the “recog-
nised Trade Union of Workers (8. 8.
Railway Union)” was addressed to the
Planning Commisslon in April 1987,
with a copy to the Rallway Ministry
amongst others, urging the nationali-
zation of the Light Railway.
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(b) The option to purchase the Light
Railway will arise only on 1st April,
1962, i.e., 7 years after the matter was
examined last in 1955. It is not pro-
posed to exercise any special powers
of purchase, both in view of the gene-
ral policy of the Government of con-
gerving all resources and not to utilise
them for purchase of already existing
assetz and in view of the fact that the
Iatest report of the Government Ins-
pector of Raillways indicates that the
Railway is generally well maintained
and is making reasonably adequate
provision for public facilities.

Roads in Orissa

1480. Shri B. C. Prodhan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total number of roads taken
up by the Central Government in the
Orissa State during the year 1856-57
for conversion into National High-
ways; and

(b) the mileage of such roads com-
pleted till the end of May, 1857?

The Minister of State in the Minis-
try of Transport arid Communications
(Shri Raj Bahadar): (a) and (b). Nil

Railway Employees

1480-A. Shri M. C. Jain: Will the
Mmister of Rallways be pleased to
state:.

(a) whether some unconfirmed
asgistants have been brought on the
panel of Section Officers Grade II even
though they are not even on the panel
of Section Officers Grade III;

(b) it so, the reasons thereof;

(c) whether some permanent assist-
ants who are at present working as
Section Officers Grade III have not
been brought on the panel of Section
Officers Grade 1II or Grade II; and

(d) if so, the reasons thereof?

The Minister of Railways (Shri
Jagjivan Ram): (a) Yes, provisionally.
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(b) Their names have bean brought
on the panel of Section Officers, Grade
II, on the recommendations of the
Union Publi¢ Service Commission pro-
visionally, subject to their confirmes-
tion as Assistants with effect from
1st December, 1954, the date of initial
constitution of the various Grades of
the Railway Board's Secretariat Ser-
vice under the Re-organisation
Scheme

(c) Yes.

(d) As stated above, the panelg of
Section Officers Grades II and III have
been drawn up on the recommenda-
tions of the Union Public Service
Commission. In the panel for Section
Officers Grade II, only such of the
permanent Assistants sg are consider-
ed suitable have been included. The
panel for Section Officers Grade III is
restricted to the number of vacancies
available as on 1st December, 1854.

Industrial Estates

1491. 8hri R. 8. Lal: Will the Minis-
ter of Community Development be
pleased to state:

(a) the twenty places State-wise
selected for small industrial estates;
and

(b) what 13 the progress of each?

The Minister of Community Deve-
lopment (Shri S. K. Dey): (a) and (b).
Statement showing the places selected
for location of industrial estates and
the progress made so far by the State
Government is laid on the Table of
the House. [See Appendix V,
annexure No. 48.]

Use of Oriya Language on 8. E.
Rallway

1492. Shri Sanganna: Will the Min-
ister of Rallways be pleased to state:

(a) whether it is a fact that Oriya
language has been adopted by the
Railway Board for use in the South
Eastern Railway Zone; and

(b) if so, what steps have basen
taken so far to implement this schame?
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The Minister of Railways (Shri
Jagjivan Ram): (a) and (b). Oriya
language has not been adopted by the
Railway Board for use on the South
Eastern Railway., English continues
to be the officjal language of the
Indian Railways. Oriya, as a regional
language, 1s, however, used in addi-
tion to English for the following pur-
poses on the South Eastern Railway:—

(i) For display of station name-
boards, Sheet Time Tables
etc., at stations.

(ii) For Alarm Signal and seating
capacity notices in passenger
coaches in II and III classes.

(iii) Printing of destination stations
situated 1n Orissa on passen-
ger tickets, and

(1v) Publication of Staff Bulletins
for matters of interest to
Staff, particularly Class IV
staff.

Flood Control and Irrigation
Schemes

1493. Shri Sanganna; Will the Mnis~
ter of Irrigation and Power be pleased
to state:

(a) whether ahy note of instructiong
hag been issued by the Rivers Com-
mission to the Community Projects
Administration, Development Com-
missioners and the Directors of the
Community Development projects for
enlistment of public co-operation in
the execution of flood contro] and irri=-
gation schemes; and

{b) 1f so, the progress made so far
in this regard?

The Minister of Irrigation and
Power (Shri §. K. Patil): (a) and (b).
No such instructions have been issued
by the Rivers Commissions. But the
Community, Projects Administration
(now Ministry of Community Deve-
lopment) has sent a circular letter in
this connection to Development Com-
missioners and Directors of Commu-
nity Projects of all State Govern-
ments. The Social Education Or-
ganisers have been asked to educate
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the people in regard to the benefits
derived from flood control projects.
and bring home the need for com-
pleting these projects urgently and
encourage them to enlist themselves
for work on these projects, These
instructions are being followed by the
Social Education Organisers.

Road Development in Orissa

1494, Shri Sanganna: Will the Minis-
ter of Transport and Communications
be pleased to refer to the reply given
to Starred Question No. 1420 on the
25th August, 1056 in respect of road
development under the Nagpur Plan
of 1943 and state:

(a) how far the scheme has been
Implemented in the State of Orissa
during First Five Year Plan; and

(b) what allocation has been made
for the purpose of road development
in Orissa during the Second Five Year
Plan?

The Minister of State in the Minks-
try of Traasport and Communications-
(Shri Raj Bahadur): (a) A state-
ment giving the required information
is laid on the Table of Lok Sabha.

(b) About Rs. 9-21 crores. (See-
Appendix V, annexure No. 50).

Parlakimidl Light Rallway

1495. Shrl Sanganna: Will the Minis-
ter of Rallways be pleased to refer
to the reply given to Unstarred Ques-
tion No. 928 on the 24th August, 1958
in respect of the Parlakimidi Light
Railway and state:

(a) whether Government have
reached any final conclusion with
regard to the probable dislocation of
this Light Railway; and

(b) it so, with what results?

The Minister of Railways (Shri.
Jagjivan Ram): (a) and (b). No fur-
ther references have been received
and the position 1z exactly the same
ag mentioned to the House last year. _
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Bridge Over the Khowal (Tripura)

1496. Shri Dasaratha Ded: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any contract wag given
Jor supplying bricks for the construc-
tion of bridge over Khowai River
(Tripura);

(b) whether the quality of bricks
supplied was found unsatisfactory;
and

() if so, what steps have been
taken in the matter?

The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Bhadur): (a) Yes.

(b) and (c). About 10 per cent. of
the bricks supplied were found to be
below the specification stipulated in
the contract. These have been reject-
ed and the contractor has been asked
to remove them from site.

Cement Depot, Golden Rock

1487, Bhrimatl Parvathi Xrishnan:
Will the Minister ot Rallways be
pleased to state;

(a) whether a number of workers in
the Reinforced Concrete Cement
Depot, Golden Rock, have been reiren-
ched;

(b) if so, the total number of work-
<rs retrenched; and

{c¢) the reasons therefor?

The Minister of Rallways (Shri
Jagjivan Ram): (a) No.

(b) and (c). Do not arise.

Milch Cattle in New Delhi

1488. Dr. Ram Subhag Singb: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propose to
prepare a scheme to house the milch
<attle which are at present being
kept in New Delhi; and

(b) if go, the details thereof?
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The Deputy Minister of Food and
Agriculture (8hri M. V. Erishuappa):
(a) The Delhi Milk Supply Schema
provides for a cattle colony to re-
house commercial herds of milch ani-
mals, which are kept in Delhi (inelud-
ing New Delh1) at present, but are to
be removed from the city.

- (b) The cattle colony will provide
accommodation for between 2,000 to
8,000 milch animals which are kept in
herds of 10 or more for commercial
milk production. ¥ousing will be
provided for the milch animals, their
followers and their owners, for which
a monthly rent will be charged. Milk-
men will be supplied with their re-
guirements of feed and fodder.
Veterinary and breeding facilities for
their milch amimals will also be made
availlable. The milk produced by the
mileh animals will be purchased by
the Delhi Milk Supply Scheme for
sale in the city, An area of 1225
acres of agricultural land will be
necessary to grow the fodder require=
mentg of the cattle colony. The total
cost of the scheme is estimated at
Rs. 80.69 lakhs.

Money Orders from Patna Post-Office

1499. Pandit D. N, Tiwary: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether 1t has come to the
notice of Government that several
money orders sent from Patna (Bihar)
have been under-paid ta the payees
i.e., less than the amount sent;

(b) whether it is a fact that several
complaints were made by the senders;
and

(¢) if so, the steps taken to bring
the culprits to book and to pay the
balance to the payees?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Only two
caseg came to notice, and one of
them pertained to a telegraphic Money
Order from Hazaribagh payable at
Patna.

(b) and (c). Only one complaint
was received from Shri Bajrang Sahai,
Advocatey)Kadam Kuan, Patha on 27th
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June, 1887 alleging that a telegraphie
money order sent from Hazaribagh to
Patna was short paid by rupees fifty.
Necessary enquiries were made and
the deficit amount was paid to the
payee on §th September, 1957. Neces-
sary disciplinary action is being taken
against the officials at fault,

As fegards the other case a tele-
graphic money order for Rs. 50 was
sent from Patna GP.O. to Sainthia
(Birbhum) on 4th December, 1838.
The Money Order was receiwved at
Sainthia Post Office on 5th December,
19568 but unfortunately the Sub-Post-
master, Sainthia erroneously prepared
a money order for Rs 20 instead of
Rs. 50 The amount of Rs 20 was
paid to the payee on 5th December,
1956. Later on, however, the Sub-
Postmaster, Sainthia detected the error
himself and the difference of Rs 30
was paid to the payee on 19th Decem-
ber, 1956

Timber

1500 Sardar A S. Saigal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the annual out-turn of timber
from the Andamans by the Forest
Department, Andamans for the last
three years separately and also the
timber produced by M/s. P G Ray &
Company during the same period from
the North Andamans forest;

(b) whether there has been a short-
fall i1n the out-turn and if so, the rea-
song therefor; and

(c) the total quantity of timber ex-
ported to Madras and Calcutta timber
depots smnce 1950 annually and the
tota] sale-proceeds thereof, for the last
seven years separately?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) to {c). A statement 13 placed on
the Table. ([See Appendix V, annex-
ure No. 51].
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Manufacture of Rallway Coaches

1502. Shri I Eacharan: Will the
Minister of Railways be pleased to
state:

(a) the number of first class, second
class and third class coaches, manu-
factured in various factories during
1956-57;

(b) the number of coaches imported
during the period, and

(c) the number allotted to each
raillway during this period?

The Minister of Rallways (Bhrt
Jagjivan Ram): (a) 1070 third class.
No first or second class coaches were
built during this period.

(b) 118 Electric Multiple Unit
coaches. '

(c) A statement is laid on the Table
of Lok Sabhu. [See Appendix V,
annexure No. 52].
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Fruit Production iIn Manipur

1508, Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
plensed to state;

(a) whether it is a fact that a large
amount of pine-apples and oranges are
grown in the hill areas of Chuda-
Chandpur, Jiri and Tamenglong in the
Union territory of Manipur;

(b) the estimated quantity of these
{ruits produced every year;

(c) whether it is a fact that large
quantities of them are wasted due to
transport difficulties and for want of
marketing tacilities; and

(d) if so, the steps taken in the
matter?

The Deputy Minister of Food and
Agriculture (8hri M, V. Krishnappsa):

(a) Oranges are grown in large
quantities at Tipaimukh and Pathor-
khal in Jiribam sub-division and in
villages near Tamenglong. Produc-
tion of ‘pine-apples, though not large,
is on the increase.

{b) The production statistics are
not available.

(¢) No, Sir. The produce is trans-
ported to Silchar by boat or by head
loads.

{d) The State Government 1s mov-
ing the Small Scale Industries Orga-
nisation for planning a small ccale
experimental canning ang bottling
unit, in order to improve marketing.

Plant Protection in Manipar

1504. Shri L. Achaw Singh: Will the
Minister of Food aind Agriculture be
pleased to state:

(a) whether it is a fact that certain
insects have destroyed the Orange and
other Citrus fruits in the Tamanglong
areas and have caused a low yield of
these fruits;

(b) whether any steps have been
taken to protect the fruit plants in
Manipur hills and  especially in
Tamanglong;
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(c) whether any officer has been
deputed there who had been trained
in plant protection; and

(d) if so, whether he hag been de-
puted to the Tamanglong areas for
examination and enquiry on the spot?

The Deputy Minister of Food and
Agriculture (8hri M. V. Krishnappa):
(a) No reports about the low yield of
Orange and other Citrus fruits in the
Tamanglong areas as a result of pest
attack have been received either by
the Manipur Admimnstration or by the
Government of India.

(b) to (d). The Field Assistant of
the Agricultural Department of Mani-
pur Administration has been station-
ed at Tamanglong sub-division. He
is a trained man and has been pro-
vided with hand operated spray-
ers and dusters and directed to carry
out immediate remedial measures
against 1nsects and pests which affect
crops and plants etc. in these areas.
He has also been given necessary
chemicals io be sold at 50 per ceni
subsidised rates to cultivators who re=
quire 1it.

Compensatory and House Rent
Allowances of Rallway
Employees

1505. Shri Tangamani: Will the
Minister of Rallways be pleased to
state:

(a) whether representations have
been received for placing Tuticorin in
the Southern Railway in Grade “C”
for the purpose of Compensatory and
House Rent allowances to the em-
ployees; and

(b) if so, the action taken thereon?

The Minister of Rallways (8hn
Jagjivan Ram): (a) and (b). The
question of inclusion of Tuticorin in
“C"” class areas for eligibility for
House Rent allowance has been con-
sidered but it was not found justified
A representation has again been re-
ceived by the Reilway Administration
and it is under consideration.
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1508. Shrimati Parvathi Krishnan:
“Will the Minister of Raliways be
pleased to state:

(a) whether the Government of
India have received any representa-
tion from brakesmen of Olavakkot
Division on the Southern Railway
regarding the denial of promotions to
‘them; and

(b) the action Government have
ta’xen to redress their grievances?

The Minister of Rallways (Shri
Jagijivan Ram): (a) Yes.

(b) There has been no demal of
promotion to the Brakesmen as the
quota allotted for them has been fully
implemented. .

Holiday Homes for P, & T. Employees

1507. Shri Tangamani: Will the
Minister of Transport and Commauni-
cations be pleased to state.

(a) whether there are Holiday
Homes for the Posts and Telegraphs
employees 1n North India; and

(b) if so, whether such Holiday
Homes are proposed to be set up in
South India 1n places like Courtaliam,
QOoty and Kodatkanal?

The Minister of State in the Mipis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) Proposals to start similar Hones
in places hke Kakinada, Coonoor,
Podanur, Bhavanisagar, Kodaikanal,
Dhanushkodi, Ooty, and Kotagir:1 in
the South have been examined from
time to time but could not be put
through so far on account of non-
availability of suitable accommoda-
tion or high rentals. Efforts however
will be continued in this behalf.
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Installation of ‘Bulk Sugar Loader’
Plant at Ports

1508. Shri Raghunath Bingh: Will
the Minister of Transpert and Com-
munications be pleased to state;

(a) whether it iz a fact that a new
type of plant better known as ‘Bulk
Sugar Loader’ is being installed in the
ports of the sugar exporting countries
of the world; and

(b) it so, whether the Goveirnment
of India are considering similar instal-
lation at Indian ports?

The Minister of State jn the Minis-
try of Transport and Communications
(Shri Raj Bahadar): (a) Yes. Bulk
loading facilities are reported to be
in use 1in the Hawaii Islands for ex-
porting raw sugar to reflneries in
the USA.

(b) No.
Rallway Accldents

1569 Shrl Tangamani: Will the
Minuster of Rallways be pleased 1o
refer to the reply given to Unstarred
Question No. 889 on the 17th August,
1857 and state:

(a) whether compensation has heen
paid to the families of 23 deceased
persons who met with theiwr death in
the accidents on 2nd June, 1857 and
22nd June, 1957, on the Central Rail-
way,

(b) whether compensation has been
paid to the 28 grievously injure. per-
sons; and

(c) if so, the amount so far paid?

The Minister of Rallways {&hri
Jagjlvan Ram): (a) to (c). Regarding
the accident which occurred on 2nd
June, 1957, no compensation as such
has yet been paid as the Claims
Commissioner  originally proposed
could not take up the post and
appointment of another person is
under consideration. But an er gratis
payment totalling Rs. 1,585 has been
made to 23 injured persons, besides.
which the cost of treatment of m=—
jured persons, in public hospitals,
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amounting to Rs. 117.96 was also met
by the Railway.

So far as the accident at Chata on
22nd June, 1857, is concerned, no
claims have yet been received.

Railway Employees

1510. Shri Harish Chandra Mathur:
Will the Minister of Rallways be
pleased to state the strength of each
of the various categories of officers
and ministerial staff as on the 31st
March, 1850, 1954 and 1857 in the (i)
Railway Board (ii) Zonal Head-
quarters and (iii) on Executive Jobs
in Divisions?

The Minister of Rallways (Shri
Jagjivan Ram): The information iz
being collected and will be laid cn
the Table of the Sabha.

Electric Track Recorders on Railways*

1511, Sardar A. 8. Salgal: Will the
Minister of Railways be pleased to
state:

(a) the number of Electric track
recording cars in India;

(b) the name of the person who
first produced it in India;

{(c) whether there is any proposal
to have more eleetric track recorders;

(d) The average mileage of this car
test in the whole of India in a year;
and

(e) how many Hallade Track te-
corders Indian Railways are having?

The Minister of Rallways (Shri
Jagjivan Ram): (a) One only.

(b} Mr. H. J. Mulleneux, Chief
Electrical Engineer of the ex-G.IP.
Railway in 1837-88.

{c) No, Sir. However, one Mechani-
¢al track recording car is on order.

(d) The electric track recording
car tests about 13,000 miles of track
on an average every year.

(e) Ten.
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P & T. Strike Emargency

Shri SBuapakar:
4512, { Shrl M. D. Mathur:
Shri Morarka:

Will the Minister of Tranaport and
Communications be pleased to state:

(a) -the total expenses incurred by
Government in the preparations to
neet the emergency of the proposed
strike by Posts and Telegraphs Em-
ployees on the 8th-fth August, 1957;

(b) how much of the above ex-
perditure was of a temporary nature
and how much of a permanent nature;
&nd

(c) the details of the total expendi-
ture incurred?

The Minister of State §n the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c¢). In-
formation is being collected ard will
be placed on the Table of the Lok
Sabha.

Roads in Backward Areas of Bombay

1513. Shri Chandra Shankerr Will
the Minister of Transport and Com-
munications be pleased to statz the
amount allotted for the construction
and repair of roads in the backward
210as 1n Bombay State for the years
1956-57 and 1957-587

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadmr): The constructicn
and repairs of roads in the backward
areas in Bombay State are the res-
ponsibility of the Siate Gove:nment
and no amount has bcen allotted by
the Government of India during 1956-
£7 and 1957-58 for this purpose,

Foot-Over-Bridge at Sholapur
Railway Station

1514. Shri Sonavane: Will the
Minister of Rallways be pleased to
state;

(a) at what stage the constuciion
of a foot-gver-bridge or preliminsries
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silereof at Sholapur Station on  the
Central Railway hag reached; and

(b) the date when the construc-
, tion would be completed"

The Minister of Railways (Shri
Sagjivan Ram): (pg) A proposal to
provide a foot-over-bridge connecting
ihe circuiting aregs at the broad
gauge and metre gauge stations is
under investigation.

(b) The proposal is expected to he

finalised jointly by the Central and
the Southern Railways in the very
pear future. Construct;on of the foot-
over-bridge can, however start oniy
after the steel materials have been
arranged. Actual execution is not
expected to take more than 6 maunths.
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Railway Freight Surcharges

1516. Shri Pramathanath Banerjee:
W11 the Minister of Railways be
pleased to state the surcharges on
freight that are levied on perishables °
like fruits, vegetables, milk products
and fish ete.?

The Minister of Railway, (Shri
Jagjivan Ram): The following
supplementary charges are levied:—,

(A) When despatched by Passenger
trains

A supplementary charge of 123
per cent. of total freight.

(B) When despatched by Gaods trains

(i) on consignments of less than
20 maunds:—

(a) A surcharge of 6} per cent.
, on the total freight;

and (b) A supplementary charge of
12} per cent. on the total
freight inclusive of the
above surcharge.

(ii) On consignments of 20 maunds
and above.

A supplementary charge of 123
per cent. on the.total freight.

Noe: The supplementary charge of
124 per cent. ig not levied on MILK
carried by either passenger or goods
trains,
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Community Project Block. Alipar
(Delht)

1517, S8hri Awasthi: Will the Minis-

ter of Community Development be
rleased to state:

(a) the amount actually sanctioned
{c1 the construction of roads in the
Community Project Area, Alipur,
Delhi during the year 1858-57;

(b) what portion of the funds has
been utilised;

{¢) whether it iz a fact that only a
pertion of the road from G. T. Road to
village Hyderpur was metalled al-
though funds were available for the
whole work; and

(d) if so, the reasons therefor?

The Minister of Community De-
velopment (8hri 8. K. Dey): {a)
Rs. 28,620/-.

(b) NiL
(¢) Yes.

(d) The reason for (b) is that
administrative approval to the scheme
was accorded on 26th December. 18586,
and the work taken up towards the
end of the financial year. No Gov-
ernment expenditure was, therefore,
ircurred thereon during 1856-57. Full
payment for the work is to be made
auring the current financial year. As
regards part (c) of the question, the
pulicy ig to spread the benefits to as
large a number of villages as possible
and not to grive them to one or two
villages only in the Block.

Dindigal-Gudalur Rallway Line

1519, Bhri B. Narayanasamy: Will
the Minister of Rallways be plensed to
state:

(a) whether it is a fact that Gov-
ernment propose to include the con-
struction of Dindigal-Gudalur Rail-
way line in the Second Five Year Plan
as per the recommendations of the
Madrass State Government;

(b) whether the preliminary engi-
neering and traffic surveys have been
made; and
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(e) the action so far taken in ths
matter?

The Minister of Rallways  (Shri
Jagfivan Ram): (a) No, Sir.

(b) Surveys were conducted during
the period 1946-1049.

(c) It was found that the line would
nct even meet ita operating expenses
and was unremunerative,

Jhargram Rallway Station

1520. Shri Bubodh Hasdz: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a Ger-
man Engineer was sent to Jhargram
Railway Station, on the South-Enstern
Railway to see the pomsibility of ex-
panding the Jhargram Railway Sta-
tion; and

(b) it so, whether any report was
given by the Engineer?

The Minister of Railways (Shrt
Jagjivan Ram): (a) The Ministry of
Railways are not aware of any Ger-
man Engineer having been sent to
Jhargram Railway Station.

(b) Does not arise.

Surcharge on Tolls for use of Sues
Canal

1521 Shri Shree Narayan Das:
y Shri Radha Raman:

Will the Mimister of Transport and
Communications be pleased to state:

(a) whether it is a fact that ship-
ping companies using the Suez Canal
have been agked by the Secretary-
General, UN. to give their opinion
on his proposals for a surcharge on
tolls for paying for clearance of Buez
Canal; and

(b) if so, the nature of opinions
submitted by the Indian shipping
companies?

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): (a) and (b).
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According to information available to
Governiment, no direct reference on
thiz subject has been received by the
Shipowners from the Secretary-
General &*9 UN. According to
Press reports, however, the question
did come up for consideration at a
recent meeting of the International
Chamber of Shipping held in London,
which was attended inter alia by
representatives of Indian Shipowners.
It is not known what precisely was
the view expressed on behalf of
Indian Shipowners at the meeting but
it iz understood that the Chamber as
a body disagreed with the suggestion
that shipping should bear the cost of
the clearance,

National Fliaria Control Pro-
grammp in Eerala

1522, Bhri Jinachandran: Will the
Minister of Health be pleased to state:

(a) the results obtained so far in
Kerala under the National Filaria
Control Programme for the control of
fllariasis;

(b) whether it is a fact that there
ig difficulty in getting qualified doctors
toc men these units; and

(c) whether Government will consi-
der the feasibility of assigning this
job to the entomologists who are
qualified and who are managing
malaria control schemes?

The Minister of Health (Shri D. P.
Karmarkar): (a) The survey work is
in progress. It is too early to assess
the results. 3 3/5 control units are
functioning in the State and 3 more
are in procesg of formation.

(b) Yes, the State Health Directorate
has reported difficulty in  getting
niedical officers for the Units.

(c) The suggestion is not feasible.

Lift Irrigation Schemes in
Andhra Pradesh

1523. Shri M. V. Krishna Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of lift Irrigation
schemeés undertaken in Andhra Pra-
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desh during the First Five Year Flan
period; (
(b) how many of tham have bean

compbsad.and the expenditure incur-
red- thereon;

(¢) the number of 1lift irrigation
schemes proposed to be undertaken
during the Second Five Year Plan
period in Andhra Pradesh; and

(d) the estimated expenditure there-
on?

The Deputy Minister of Food and
Agricutture (Shri M. V. Krishnappa):
(a) and (b). As Andhra was separat-
ed from Madras only on 1lst October,
1953, separate figure for Andhra s
available only for the years 1954-358
and 1855-56. During these years the
State Government undertook 1950
Lift Irrigation Schemes and completed
1527 at a cost of Rs. 30'85 lakhs.

(c) Information in regard to the
number of Lift Irrigation Schemes
proposed to be undertaken iz not
given m the State's Plan. During
the First two years of the Second
Five Year Plan i.e, 1956-57 and 19587-
58, the State Government have pro-
posed to undertake 1438  Lift Irri-
gation Schemes (602 in 1956-57 and
836 mn 1957-58).

(d) Rs. 34:36 lakhas.

Modern Equipment for Indian
FPorts

1524. Shrl Raghunath Singh: Will
the Minister of Transport and Com-~
munlcations be pleased to state:

(a) whether it is a fact that a team
is being sent abroad to purchase
modern equipment for Indian ports;
and

(b) if s0, what iz the compoaition
of the team?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadar): (a) Yes.

(b) The composition of the team has
yet to be settled. It is likely to con-
gist of two technical officers and a
Finance officer.
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Railway Corruption Cases

1525. Shri Ghosal: Will the Minis-
ter of Railways be pleased to refer
to the reply given to Unstarred Ques-
tion No. 726 on the 17th August, 1957
yegarding -Railway Corruption cases
and state:

(a) who is incharge of conducting
the Fact Finding Investigation set up
for investigating into corruption cases
of Howrah Goods Shed; and

(b) ip how many cases there has
been corruption and what actien has
been taken against those wha have
beep found guilty?

The Minister of Railways
Jagjivan Ram): (a) An Inquiry Com-
mittee of one Assistant Accounts
Officer and One Assistant Commer-
cial Officer was set up to investigate
into corruption cases of Howrah Goods
Shed.

(b) Altogether 76 cases of corrup-
tion had been reported. Fact Finding
Enquiry has been completed in 36
cases and partly completed in 17
cases. A committee comprising of
two senior scale Officers has been set
up for holding the formal department-
al inquiry in confornuty with the pro-
cedure prescribed for imposing major
punishments and such as are found
guilty will be suitably punished.

Rural Indebhtedness

1526, Shri B. S. Murthy: Wil] the
Minjster of Food and Agriculiure be
pleased to state:

(a) whether any attempi was made
to investiggte the cguses for the in-
creasing indebtedness of the agricyl-
tural labour; ’

{b) it so, the causes; and
(¢) the remedies proposed ?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishpappa):
(a) As a result of the Agricultural
Labour Enquiry conducted by the
Ministry of Labour in 1950-51, it has
been estimated that the number of
indebted agricultural labour families
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in the country is about 7-8 mﬂhox;
and the debt per indebted family is
about Rs. 105. No figyres comparable
to those collecteq during the Agricyl-
tural Labour Enquiry are available
for any other year. Thus there is no
pwdfmce to establish that indebted-
ness of this agricultural class has been
increasing.

(b) Does not arise,

(e¢) As indebtedness of agricultura}
labour is ap aspect of low incomes,
attempts are being made to raise their
incomes  through enlargement of
opportunities for gainful employment.

Fertilizers

1527%. Shri B. 8. Murthy: Will the
Minister of Food and Agriculture be
pleased to"state the steps taken to
press into service the Co-operative
fiocieties in preference to other agen-
cies in the distribution of fertilisers?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
Btate Governments and Union Ter-
ritories have been requested to review
the present position regarding distri-
bution of fertilizers and, if the distri-
hution is still jn the hands of trade
or departmenta] agencies, to indicate
the manner in which this work could
be transferred to cp-operatives to the
maximum extent possible. Replies
received show that in most of the

- Btates the Co-operative Societies are

already being given preference to
other agencies.

Foot Qver-Bridge at Fort St. George,

Madras

1528, Shri B. S. Murthy: Will the
Minister of Railways be pleased to
state:

(a) "the steps taken to provide an
over-bridge at the level crossing lead-
ing to the Fort St. George, Madras;

(b) the estimated cost; and

(c) the date on which it may be
taken up?
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The Minister of Rallways (Bhrl

 Jugfiven Rem): (8) The level cross-
ing is presumably the one located at
Mile 0/3-8 between Madras Beach and
Madras ¥ort Railway Station, known
a3 Light House leve]l crossing The
Government of Madras included this
level crossing for replacement by a
sub-way, but it did not furnish any
definite priority or the ycar in which
the work was to be taken itp The
matter is, tberefore, still under ocor-
respondence with the State Govern-
ment.

{b) The approximate cost of & sub-
way at this site was estimated in 1951
as Rs. 53 lakhs

{¢) In view of the position mention-
ed above, it cannot be stated at pre-
sent as to when the work is likely to
be takkn up The main hiteh is about
sharing of the cost of the non-railway
work involved in the scheme

Gudur-Renlgunia Rallway Line

1529, Shii B. 8. Murthy: Will the
Minister of Rallwaya be pleased to
state:

(a) whether there i1z any proposal
to run more trains between Gudur
and Remgunta due tfo the doubling
of the track; and

(b) f so, the number thereof?

The Minister of Rallways (Shrl
Jagjivan Ram): (a) and (b) The
Renigunta-Gudur section has only
been converted into Broad Gauge from
Metre Gauge and not doubled Prior
to 24-8-57, this section was served by
4 Metre Gauge passenger train servi-
ces each way and the same number of
passenger trains are running after
conversion

This Section has been converted so
that goods traffic moving beyond
Arkonam could bye-pass Madras and
obviously an increesing volume of
Goods Traffic will pass over it

Over-crowding in Trains between

Madras and Beswada

153¢. Shri B. 8. Murthy: Will the
Minister of Railways be pleased to
state:

a) whether it is a fact that there
h(o:ur-cmd:l:u on thains runting
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from Madras tc Bexrwada and vice
bitsd; dnd

(b) if s0, the steps taken to raduos
over-crowding?

The Minister of Riilways (Skrl
Jugiivin Rami): (a) Yes. Thary ia
ovar-crowding in Il Clasd on oertath
sections on some of the trains running
between Madras and Bezwada

(b) Since 1st April 1856 the follow-
ing steps have been taken to redues
over-crowdihg oh the Madras-Bes-
wada Section'—

(i) From 1-1-868 Madras-Howrah
weekly Janata Express trains
wefe intrdduced The tri-
weekly Mndrad-Dethi Janita
Express service wias convirt-
od into & dally service
Berwada-Hyderabad
third class cdrringe by the
Grand Trunk Express triins
and connected trains was ex-
tended from hnd to Madras.
A distance restriction of 300
miles wae imposed on the
booking of third class -
gers by the Grand m
Express except in the cas¢ of
passengers booked from
Bezwada to Madras and
from Madras to Bezwada.

(ii) From 9-3-87, the Madras-New
Dethi bi-weekly Aijr-condi-
tioned De-luxe Express ser-
ice wis introdueed,

The question of increasing the nwm-
ber of coaches on the Grand Trunk
Expreas is also under consideration.

Baflway Service Comintesions

1531. Shri B. 8. Murthy: Will ths
Minister of Rallways bé pleased to
refer to the reply given to Starred
Question No 681 on the Oth August,
1957 and state whether any steps are
being taken to intlude Harijan mem-
bers in ths Rallway Service Commis-
sions?

The Minkitet of Raliways (Shrl
Jagfivan Ram): The suggestion will
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be kept in view at the time of filling
up any vacancy that may arise in any
commission.

Barhalganj-Bahraich Line

1532, Shri Sinhasan Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether any steps in connec-
- tion with the survey for the opening
of a Railway Line between Barhal-
gan] and Bahraich have been taken;
and

{b) if so, the results thereof?

The Minister of Railways (Shrl
Jagjivan Ram): (a) and (b). No, Sir.
The project has not been included in
842 miles of new lines approved by
the Planning Commission for construc-
tion during the Second Five Year
Plan.

E.C.A.F.E.

1538. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that twenty
representatives of seven Asian nations
met recently at Bangkok under the
auspices of EC.AF.E.; and

(b) if so, whether India participated
at the meeting?

The Minisier of State in the Minis-
try of Transport and Communications
(Shri Humayun Xablr): (a) The
ECAFE. convened a Working Party
of experts to discuss technical pro-
blems relating to the development of
Inland Ports from the 18th to the
20th August, 1857 at Bangkok.

(b) Yes, Sir.
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Derailinent of Railway Wagotis at
LudHiana

1541, Shri Raghunath Singh: Will

the Mihister of Railways be pleased
to state whether it is a fact that five
wagons of a goods train capsized on
the 26th August, 1957 at Ludhiana?

The Minister of Railways (Shri
Jagjivan Ram): At about 4-05 hours
on 26-8-1957, as D109 Up Goods train
was approaching Ludhidna station,
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one wagori derailed at-a distance of 5
rails frolm the up Outet. This derail-
ed wagbn was dragged upto points
No. 65, where 4 mbre wagons derailed.

Explosion of a Petrol Tanker

1542. Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state whether it is a fact that a
petrol tanker exploded between Kan-
pur dand Farukhabad blocking the
traffic for more thah ten hours on the
27th August, 1957?

The Minister of Railways (Shri
Jagjivan Ram): At about 20-00 hours
on 26th (iot 27th as stated in the
Question) August, 1957, a motor lorty
tanker bearing registration No. UPR
7472 belonging to Messrs Burmah
Shell Co., Kanpur Branch, reported to
be containing 1,200 gallons of petrol
caught fire while passing over road-
cum-rail bridge No. 78 at mile 35/0-1

‘between Bilhaur and Araul Makanpur

stations on Kanpur-Kasganj section of
the North Eastefni Rdilway. There
was no explosion. During the périod
the fire was burning i.e., from 20-00
hours on 26-8-1957 to 3-10 hours on
27-8-1957 the running of train servi-
ces on the section was suspended.

Retiabilitation of Landless Workers

Shri D. A. Katti:
1543. { Shri B. K. Gaikwad:

Will the Minister of Food and Agri-

culturé be pleased to state: .

(a) whether Boards, including non-
official members, which have been re-
commehded by the Planning Com-
mission, fotr advising on schemes for
the rehiabilitation of landless work-
ers Have been set up;

(b) if so, the number of such Boards
and the nature of advice given so far
by them; and

(¢) if not, the reasons therefor?

The Deputy Minister of Food and
Agricultire (Shri M. V. Krishnappa):
{(a) to (e). Only eight State Gotern-
ments have made provision for the
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scheme for the resettlement of land-
less agricultural workers in their 2nd
Five Year Plan. Position in respect
of the setting up of Boards in each
State is explained below:—

ASSAM.—An advisory Board exists
to advise and assist Government in
connection with the reclamation of
land and settlement of deserving peo-
ple including landless workers. Be-
sides this, there are Sub-divisional
Land Settlement Advisory Committees
to advise the Sub-Divisional Officer or
Deputy Commissioner on settlement of
landless people.

ANDHRA PRADESH.—No
Board exists.

BIHAR.—No Board has been estab-
lished so far.

MADHYA PRADESH.—No
has been set up.

KERALA —An Advisory Commuttee
has been set up to advise about the
successful implementation of the
scheme and also for selection of colo-
nies,

PUNJAB.—Special Boards have not
been formed. The provision of Pun-
jab Security of Land Tenures Act,
1953 and PEPSU Tenancy and Agri-
cultural Land Aect, 1955 regarding
assessment of surplus areas are yet to
be implemented.

ORISSA.—The question of constitu-
tion of special Boards 1n the State will
be taken up by the State Govern-
ment after watching the progress of
the scheme.

UTTAR PRADESH.--A committee
consisting of Deputy Commissioner of
the district, Officer-in-charge of the
scheme, Agricultural Officer of the
scheme and two co-opted members
form a Committee,

spacial

Board

Commercial Clerks on Rallways

1544. Shrl Assar: Will the Minister
of Rallways be pleased to state:

(a) the total amount of money re-
covered during the last financial year
from commercial clerks to make good
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the debits as a result of acridentally
accepting base coins or short collec-
tions at counters; and

{b) whether these clerks are paid
any fixed allowances in lieu of the
above financial risk which is inciden-
tal to their duties as is the practice
in State Banks and most industrial
concerms?

The Minister of Railways (Shri
Jagjivan Ram): (a) The information
is being collected and will be laid on
the table of the Sabha.

(b) No such allowance is paid to the
Commercial Clerks.

Kandih Port Ol Jetty

1545, Shri Assar: Will the Minister
of Transport and Communications be
pleased to state:

(a) in what year and at what cost
the oil jetty in Kandla Port had been
constructed; and

(b) whether it is a fact that owing
to some technical defect this oil jetty
is not adequately serving the pur-
pose for which it is meant?

The Minister of State in the Minis-
try of Transport and Communications
({Shri Raj Bahadur): (a) The new o1l
jetty in Kandla was completed in
September, 1955, at a cost of Rs. 16-64
lakhs. !

(b) The jetty was designed to be
parallel to the flood current as nor-
mally the berthing 1s done during
flood tide at Kandla. When the jetty
was put into commussion, the first
tanker was berthed satisfactorily. On
the occasion of the berthing of the
second tanker, the ebb tide which dees
not run paraliel to the flood tide,
actually created stronger forces result-
ing in the hawsers of the oil tankers
snapping. Since then, the oil com-
panies have been hesitating to use the
jetty. The remedial measures neces-
gary to counter the effects of the ebb
current are under examination. Mean-
while, tankers are being berthed at
the old jetty.
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Holidays for Commercial Clerks on
‘Railways

1548. Shri Assar: Will the Minister
of Rallways be pleased to state:

{a) whether it is a fact that gazet-
ted holidays are not allowed to com-
mercial clerks despite the recommen-
dations of the Central Pay Commis-
sion; and

{b) it so, what compensation is
awarded to them in lieu thereof?

The Minister of Raillways (Shri
Jagjivan Ram): (a) and (b). Mr. Jus-
tice Rajadhyaksha whose Adjudication
award was binding did not agree with
the Central Pay Commission that if
holidays are foregone in the interests
of the service, the employees concern-
ed should get compensatory leave in
lieu but said that the grant of holidays
has to be subject to the exigencies of
service and without claim to compen-
sation, if they are not granted.

Working Hours of Commercial Clerks
on Railways

1547, Shri Assar: Will the Minister
of Railways be pleased to state:

-(a) whether 1t is a fact that com:
mercial clerks have to work for ten
hours a day in order to complete the
work entrusted to them;

(b) whether this aspect of abnor-
mally long duty hours was consider-
ed at the time of the New Deal; and

(¢) if so, whether any preferential
ecompensation was given to them?

The Minister of Rallways (Shri
Jagjivan Ram): (a) to (c). Commer-
cial Clerks work according to the fix-
ed rosters based on the classification
under the Hours of Employment Regu-
lations in shifts of 8-9 hours or 12
hours according to their classifieation
as ‘Continuous’ or 'Essentially Inter-
mittent’ and for any work performed
in abnormal! circumstances beyond
rostered hours, they are paid over-
time allowance as per extant rules.
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Roads and Bridges in Punjab

Shri Hem Ra}:
m{sm Daljit Singh:

Will the Minister of Transpert and
Communications be pleased to state:

(a) the amount proposed to be
given as loans, subsidies or grantz
from the Central Road Fund for the
construction of roads and bridges for
the year 1957-58 to the Punjab Gov-
ernmment;

(b) the amount that was asked for
by the Punjab Government; and

(¢) the names of the roads and
bridges for which money is being
given to the Punjab Government?

' The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Rs. 4625
lakhs.

(b) Rs. 55'52 lakhs.

(¢) The matter has not been final-
ised.

Hindustan-Tibet Road

Shri Hem Raj:
1549. 9 ‘Shri Daljit Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of surveys made
and alignments undertaken for the
construction of the Hindustan-Tibet
Road during the past four years be-
tween Narkanda and  Rampur
Bushahar and the expenditure in.
curred on each one of them;

(b) whether it iz & fact that earth
and stone dug out of this road have
blocked the Brow Road at Rampur
Bushahar bridge and the Narkanda
Lusi portion of the road which con-
nects Mahaser District of Himachs)
Pradesh with Xulu sub-division of
the Kangra District;

(¢} whether it is a fact that the
Brow Road and Lusi road are in a
neglected condition;
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(d) Whethér the Brow and Lusi
roads will be repaired for through
vehicular traffic to EKllu sub-divisien
of the Kangra District; and

(e) it so, when?

(Shri Raj Bahadur): (a), (d) and (e).
The information is being collected and
will be laid on the table of the Sabha
in due course,

{b) During the construction of Hin-
dustan-Tibet Road about 200 ft. length
of Brow Road got blocked at Rampur
Hushahr due to debtis but it has been
testored. The bridle road from Nar-
kanda Luri connecting Kulu has besn
restored for animal traffic.

(¢) No. The roads are reported to be
in a reasonably fair condition.

Housing of Ehiragpur Rallway
Workshop Employees

1550. Shri Subodh Hasda: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have pro-
wvided housing fucilities to all Class IV
and Class III Staff of Kharagpur Rail-
way workshop in South-Eastern Rail-
way: and

(b} if not, what alternate steps have
been taken for their accommodation?

The Midister of Rallways (Shii
Jagjivan Ram): (a) No.

(b) About 44 per cent. of permanent
Class IIl and Class IV staff in this
workishdp have already been provided
with rallway quarters and provision
has been made in the works program-
me during the Second Five Year Plan
to build as many rallway quarters as
possible within the limitations of the
tunds dvailable so as to house a lar-
ger percentage of staff. For staff living
outside Kharagpur, workmen’s special
trains are run to énable them to
attend to their work in time ahd reach

their homes after thelr work is ovet.
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Kharsgpur Rallway Werkshep

1551. Shri Subbih Misda: Will the
Minister of Railways be pleased to

siate:
(a) whether there is any proposil
to expand the Railway

W:lrkshop in South-Eastern Railway;
an

(b) it so, whert it is lkely to com-
mence the work?

Tha Minister of Railwikys (SArl
Jagjivan Bam): (a) Yes.

{(b) Some of the works in connec-
tion thereof have been sanctioned and
are in progreas. Others are undef
examination.

Telephone shd Telegraph Lines in
Amain

1553, Bhri Liladhar Kotokl: Will the
Minister of Transport and Communi-
extioms be pleased to state:

(a) whether ther# has been fre-
quent breakdown in the telephone and
telegraph Iines in the State of Assam
both inmide and with rest of India
duning the period from January, 1958
to July, 1857;

(b) whether telegrams had to be
sent by the telegraph authorities by
post due to breakdown in the tele-
graph system;

(¢) the number of such cases where
a telegram was sent by post during
the period from January, 1856 to July,
19587;

(d) the number of telegrams and
telephone calls which had been re-
fused or cancelled due to the lines
being out of order during the period
from January, 1956 to July, 1957; and

(e) what steps have been taken teo
prevent these breakdowns and to
ensure regular and steady service in
the telegraph and telephone systems
in Assam?

The Minister of State in the Minis-
try of Transperi and Uommunications
(Bhri Raj Babadur): (a) to (e). A
statement is placed on the Teble of
1ok Sabha. ([See Appendix V, an-
nexure Ne. §3].
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Publie Call Offices in South Arcet

cptians be pleased to state:

(a) how many Public Call Offices
were opened in the years 1054, 1983
and 1956 in South Arcot District,
Madras Stgte,

(b) Whether any application was
sent to Government by the people of
Kathumannarkoi], South Arcpt Dis-
trict, to open & Public Call Office at
Kathumannarkoil; and

(c) if so, the action taken thereon? ”

The Minister of State in the Minis-
try of Transport and Communications
(8hrli Ra} Bahadur): (a)—

1954,

1. Arakandanallur.
2. Portonovo.
3. Valavanur.

1855.
1. Kallakurichi,

2. Ulundurpet.

1858,
Hil,

(b) Yes.

(c) A Public Call Office has since
been sanctioned and it is expected to
be opened during this year provided
the necessary materials become avail-
able in time.

Inspectors of Post Offices

1554. Shrl Elayaperumal: Will the
Minister of Transport and Commauni-
cations be pleased to state:

(a) how meny Scheduled Caste
candidates appesared in the examips-
tion for the post of Inspectors of Post
Offices during the years 1955, 1838
and 1997 (so far) from Madras circle;
and

(b) how many were selected for the
post of Inspectors of Past Qffices dur-
ing the same period?

The Migister of Btate in the Minls-
try of Transpert and Cemmnnications
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(§hri Raj Bahadnr): (a) and (b}. No
examination was hald in the yesr 1968.
Information with regard to the exp-
minations held in 1958 and 1067 is
given below:

(i) In 1888, 71 Bcheduled Castes
candidates sat for the Inspee-
tors examination in Madras
Circle and out of them 2 were
selected.

(ii) In 1937 examination 63 8che-
duled Castes candidates sat for
the examination and 1 was
selected.

Note: Even by applying the mini-
mum qualifying standard consistent
with requirements of efficiency to the
case of Scheduled Castes candidates,
more candidates could not be selected.

Chingelpet-Chinnasslem Line

1555. Shri Elayaperumal: Will the
Minister of Rallways bp pleased to
state:

(a) whether the traffic survey of a
new line connecting Chingelpet to
Chinnasalem vig KXellakkurichi has
been completed; and

(b) if not, the reasons therefor?

The Minister of Railways (Shri
Jagjivan Ram): (a) Hao, Bir.

(b) As this project is not included
in the 842 miles of new construction
approved by the Planning Commission
for construction in the Second Pive
Year Plan & low priority has been
allotted to it in order to conserve the
manpower resources available with

the railway.

Schoduled Caste Candidates

1556. Shri Elayapsrumal: Will the
Minister of Transport and Cemmunl-
cations be pleased to state:

{a) haw many Scheduled Castp
candidates were selected for the post
of Clerks, Postmen, Runners and
Messengers from Cuddalore and Vil-
tuppuram Divisions in the years 1958
and 1957 (so far); and
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(b) how many Backward Class
candidates were selected from Cud-
dalore and Villuppuram Divisions for
the said posts during the same
period?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a)—

Cuddalore Sub Division

1058 1957
Clerks Nil Nil
Postmen 3 Nil
Runners Nil Nil
Messengers Nil Nil
Villuppuram SBub Division
1958 1057
Clerks Nil Nil
Postmen 3 1
Runners Nil Nil
Messengers Nil Nil
(b) Cuddalore Division
< 1856 1957
Clerks Nil Nil
Postmen 2 4
Runners Nil Nil
Messengers Nil Nil
Villuppuram Division
1958 1957
Clerks Nil Nil
Postmen 3 3
Runners Nil Nil
Messengers Nil Nil

Bholapur Aerodrome

1357. Bhri Sonavane: Will the Min-
ister of Transport and Communica-
tions be pleased to state:

(a) whether it is a fact that recent-
ly a fencing has been erected around
the Sholapur (Bombay State) aero-
drome;

(b) if so, what further Improve-

ments to this aerodrome are under
congideration of Government; and

(c) to what use this aserodrome is
intended to be put to in the near
future?

The Minister of State in the Minis-
try of Tramsport and Communications
(Shri Humayun Kabir): (a) Yes, Sir.

(b) No further improvements to this
aerodrome are under considerstion at
present.
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(c) The aerodrome will continue to
be used by Pilot trainees for cross-
country flights and as an emergency
landing ground on Bambay-Hyderabad
and Bombay-Madras air routes. Tt
will also be available for non-sche-
duled flights.

o
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Thefts in Parcel Office, Cuttack

1560. Shri B. C. Mullick: Wil the
Minister of Rallways be pleased to
state:

(a) whether Government are aware
that every year several thefts are
committed in the Cuitack Railway
Station parcel office, Origsa, due to
lack of sufficient space; and

(b) if so, what steps have been
taken to check such thefts?

The Minister of Railways (Shri
Jagjivan Ram): (a) It is not correct
that thefts are committed every year
in the Parcel Office of Cuttack Rail-
way Station. Six parcels were, how-
ever, reported missing from the plat-
form of that Station during 1856.

(b) A new parcel godown has since
been opened at Cuttack Dock Yard
and no parcels are now kept on station
platform,

Cuttack Rallway Station

1561, Shri B. C. Mullick: Will the
Minister of Railways be pleased to
state:

r32gs

(a) whether there is any proposal
for the remodelling of the Cuttack
Railway Station; and

(b) if so, when jt will be under-
taken?

The Minlster of Rallways (Shri
Jagjivan Ram): (a) There is a propo-
sal to remodel the Station Building at
Cuttack Station so as to provide in it
the essential amenities which are lack-
ing, or deficient, at present.

{b) A new Parcel Godown has
already been provided in the Dock
Yard, thus eliminating congestion of
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parcels in station premises and om
platforms. Remodelling of the Station
building is programmed to be taken

'up during the Second Five Year Plan

period.

Aoquisition of Land in Orissa for
ERailways

1562. Shri B. C. Mallick: Will the
Minister of Railways be pleased to
state:

(a) how many acres of land have
been acquired by Government under
the Land Acquisition Act for the cons-
truction of the new lines of Railways,
Noamundi-Banspani and Rourkela
{Bandhamunda)-Dumaro in Orissa;

(b) whether Government have
given compensation to the land own-
ers before construction; and

(e} if not, the reasons therefor?

The Minister of Rallways (Shri
Jagjivan Ram): (a) Noamundi-Bans-
pani:

565 acres of land are to be acquir-
ed for the whole project.
Rourkela-Dumaro:

587 acres of land are to be acquir-
ed.

(b) Payments of compensation have
been made by the Government of
Orissa for Noamundi-Banspani line
but no details have yet been convey-
ed to the Raillway Administration. As
regards Rourkela (Bondamunda)-
Dumaro line, no awards have been
received so far from the State Gov-
ernment.

(c) Reasons for delay in making
awards are being ascertained from the
State Government and will be placed
on the table of the House as soon as
received.

Indian National Harijsn League,
Delhi

Shri M. C. Jain:
1563 < ghri T. B. Vittal Rao:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Indian National
Harijan League, Delhi have submitied
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any represemtation to Government on
the $th August, 1967; and

(b) if 30, the nature of the reapre-
sentation and the action taken there-
on?

The Minister of State in the Minis-
try of Transport and Communications
(§hri Raj Bahsdur): (a) Yes.

(b) The League has complained
that in the selections for Town Ins-
pectors’ posts recently made in Dalhi,
no reservation has been made for
Scheduled Caste officials. The re-
servations were duly made but none
of the Scheduled Caste officials who
took the prescribed test obtained a
satisfactory percentage of marks.
Therefore they could not be selected.
A reply to this effect is being given
to the League.

Telegraph and Tolephane Lines in
Orissa

1564. Shri B. C. Maullick: Will the
Mimster of Trangport and Communi-
cations be pleased to state whether
the Central Government have receiv-
ed requests from the Orissa Govern-
ment to transfer the telegraph and
telephone lines 1n Onissa which are at
present under the control of Bihar,
Andhra and Madhya Pradesh to the
control of Posts and Telegraphs
Department of Orissa?

The Ministep of Btate in the Minis-
try of Transport and Communications
{S8hri Raj Bahadur): Yes,

Quarters for P. & T. Employeea

1565. Shri B. C. Mullick: Will the

Minister of Transport and Csmmuni-
cations be pleased to state:

(a) the basis for providing quarters
to the employess of Postg and Tele-
graphs Department; and

(b) whether any preference is given
to the Scheduled Castes and Sche-
duled Tyibes employees?

The Minister of State in the Minis-
fry of Transport and Communicatiens
(Bhr! Raj Bahadur): (a) and (b). A

11 CRPTEIMEER 1957 Wrirten Amwen

3358
statament is laid an ble of Lok
Sabha. [See Ap , annexure
No. 55.]

Rural Indebtedness

1568. Dr. K. B. Menon: Will the
Minister of Food and Agriculture be
pleased to state whether there iz any
proposal before Government to give
a djrection to sll the States to have
uniform legislation to give relief to
the indabted agriculturists?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):

Mo such proposal is at present under
consideration.

Water Bupply In Vinay Nagar

1566-A. Shri S. Ghose: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that water
supply to Vinay Nagar is restricted to
gertain hours viz.,, from 3 am. to
6 A.Mm. and from 3 p.Mm. to 6 P.M.

(b) if so, the reasons therefor;

(c) the steps that are taken to in-
crease the supply, and

(d) the Government uarters other
than those of Vinay Nagar where
water is restricted?

The Minister of Heslth (Bhri D. P.
Karmarkar): (a) Yes.

(b) Due to the rapid increase of
population in Vinay Nagar and
Diplomatic Enclave areas the demand
of water has considerably increased.
The water pressure falls down and
unless water is supplied by restricting
the hours of supply, some areas go
dry especially the higher level areas.

(¢) The @ltration capacity at
Chandrawal water works is bai
augmanted from A0 to 80 million
gallons daily. A pipe line from
Jhandewala reservoir to the Canton-
ment reservpir is being laid. The
Central Public Works Department are
laying the distribution main from
Cantonment reservoir tp Vinay Nagar
snd other Government devslopmend
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areas. When these works are com-
pleted there would be no westriction.

(d) There is restriction of water in
all the areas served by the Hassanpur
reservoir. They include Lodi colony,
Lodi Estate, Jorbagh Nursery, Welles-
ley Koad Place, Sunder Nagar, Sewa
Nagar, some parts of the Diplomatic
Enclave, Medical Institute area and
North and South Avenues.
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Lift Irrigation Schemas

1569. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-

ed to refer to the reply given to Un-"

starred Question No. 1024 on the 29th
August, 1857 and lay on the Table a
statement showing the names of the
lift-irmngation schemes completed in
1956 and proposed to be undertaken
during the remaining period of the
Second Five Year Plan period {.e,
1957 to 1960, year-wise in Himachal
Pradesh and the expenditure to be
incurred dn each one of them?

13260
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The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
Bhagwani Lift Irrigation Scheme
costing Rs. 19,500 was completed in
1956.

Nagchella Lift Irrigation Scheme
costing Rs. 42950 and one trial
Boring costing Rs. 45,000 for tube-
wells at Paonta are in hand at
present. Two more trial Borings
costing Rs. 60,000 will start this year.
No other Lift Irrigation Scheme has
yet been finalized by the Hlmachal
Pradesh Administration.

Dislocaion of Simla-Ealka Rail
Traffic

1570. Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state whether it is a fact that the
tunnel between Summer Hill and
Simla Station has been damaged and
the whole traffic is suspended?

The Minister of Railways (Shri
Jagjivan Ram): VYes, it is a fact
that a portion of the tunnel between
Summer Hill and Simla Station has
been damaged. However, the whole
traffic is not suspended. Passengers
with their luggage and parcels are
booked upto Summer Hill while goods
traffic is booked only upto Tara Devi
Station, as there are no terminal
facilities on other stations beyond
Tara Devi. The tunnel is expected to
be repaired by 30th September, 1957
after which through traffic will be

Scheduled Caste Employees in Radio
Stores Department, New Delhi

1571. Shri Vishwanath Prasad: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the percentage of the Scheduled
Caste personnel employed - as Store-
keepers in the 'Radio Stores Depart-
ment, New Delhi;

(b) ‘whether the percentage is as
required by gquota;

(c) if not, the reason therefor; and

(d) what steps Government pro-
pose to” take in _this behalf in order
to make up the required percentage?
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- The Minister of State in the Minis-

try of Transport and Communications
(Shri Humayun Kabir): (a) 5%.

(b) and (c). The number of posts
of Store-keepers in the Civil Aviation
Department being limited, the posts
of Junior/Traffic/Store Clerks and

‘Store-keepers have been grouped at

present on an All-India basis for the
purposes of communal representation
and there is no separate quota for
store-keepers in the Central Radio
Stores Depot. In this group as a
whole the percentage of Scheduled
Caste-personnel is slightly in excess
of the required quota.

(d) Does not arise.

Air Services in Nepal

1571-A. Shri Shree Narayan Das:
Will the Minister of Transport and
Communieations be p]eased to state:

(a) whether it is a fact that the
licence granted to Airlines Corpora-
tion by the Nepal Government to
operate internal services there has

- been terminated;

(b) if so, the reasons thereof;

(c) whether this is the result of an
agreement reached between Nepal
Government and the Indian authori-
ties; and

(d) if so, the nature of the agree-
ment and its important terms?

The Minister of State in the Minis-
try of Transport and Communications
AShri Humayun Kabir): (a) No, Sir.

{(b) to (d). Do not arise.

World Merchant Marine Day

15972. Shri Raghunath Si.né‘h: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that “World
Merchant Marine Day” is being ob-
served on the 13th October, 1957 and
the Mayors of the most of the world's
principal ports are participating in the
‘Columbus’ celebration at Geneva; and
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(b) if so, whether the Mayors of
:zlﬂdhnm“l,lwmﬂcunt-

The Minister of State in the Minis-
try of Transport and Communications
(Shri Ra) Bakadur): (a) Government
have no information.

{b) Ncne of the major port authori-
ties in India has received an invita-
tion to participate in any such cele-
bration

PAPERS LAID ON THE TABLE

APPROPRIATION AccoUunts (PosTs AND
TELEGRAPHS)

The Deputy Minister of Irrigation
and Power (Shri Hathi): On behalt
of Shri T. T. Knshnamachari, I beg
to lay on the Table, under Article
151(1) of the Constitution, a copy of
the Appropriation Accounts (Posts
and Telegraphs), 1965-56 and the
Audit Report, 1957—(Part 11). [Placed
in Library. See No. S-262/51.1

AMENDMENTS TO INDIAN AIRCRAFT
RuLes

The Minister of Transport and Com-
munications (Shri Lal Bahadar
Shastri): 1 beg to lay on the Table,
under sub-section (3) of Section §
of the Indian Ajrcraft Act, 1934, a
copy of the Notification No. S.R.O.
2554 dated the 10th August, 18957,
together with the explanatory note,
making certain further amendments
to the Indian Aircraft Rules, 1837.
[Placed in Library. See No. S-281/
57.]

DECPRATIONS oF EXEMPTION UNDER
REGISTRATION oF FoOREIGNERS ACT

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table a ¢copy of
each of the following Declarations of

“Exemptions under the provise to Sec-
tion § of the Registration of Forel-
gners Act, 1938, namely:—

(1) 1|35,57-F.1, dated the 23rd May,

1957 (1 Declaration)

(2) 149/57-F.1, dated the 21st
August, 1957 (1 Declaration)
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(Regulation) Amend-
ment Bill
(3) 1j52/57-F.I, dated the Slst
August, 1857 (5 Declarations).
(Placed in Library. See No. S-263/6%.]

STATIMENT CORRECTING REPLY GIVEN O
QUESTION

The Minister of State in the Minis-
try of Transport and Communications
(Shri Haumayun Kabir): I beg to lay
on the Table a copy of the statement
correcting the reply given on the 3xd
September, 1957 to Unstarred Ques-
tion No. 1158 regarding Compensation
for Kamalpur Landing Ground
[Placed in Library. See No S-264/57.]

RULES COMMITTEE
Sccono Reromr

Shri Rane (Buldana): I beg to lay
on the Table, under sub-ruls (2) of
rule 331 of the Rules of Procedure, a
copy of the Second Report of the
Rules Committee

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose & copy of the
Forward Contracts (Regulation)
Amendment Bill, 1857, which has
been passed by the Rajya Sabha
at its sitting held on the 10th
September, 1857

FORWARD CONTRACTS (REGULA-
TION) AMENDMENT BILL

Laip oN THE TABLE AS PASSED BY RaJya
SasEA

Secretary: Sir, I lay on the Table or
the House the Forward Contracts
(Regulation) Amendment Bill, 19857,
as passed by Rajya Sabha.
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ESTIMATES COMMITTEE
SixTy-SEvENTH RErorr

Secretary: The Chairman, Estimates
Committee (1856-57) presented to the
Speaker on the 20th March, 1957, the
Sixty-Seventh Report of the Com-
mittee on the Ministry of Defence—
The Hindustan Aircraft (Private)
Limited—which was approved at their
sitting held on the same day., The
Committee requested the Speaker to
make corrections in the Report that
might be necessary as a result of the
factual verification by the Ministry of
Nefence

The Report has since been factually
verified and some corrections have
been carried out in 1t under Speaker’s
orders. The Speaker has ordered the
laying of the Report on the Table of
the House in terms of para. 1(8) of
Speaker's Direction No. 7T1A.

1 lay a copy of the Report on the
Table of the House.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

CLOSURE oF NaAmrsin¢ GmJr MILLS ETC.

Shri Somavane (Sholapur—Reserv-
ed—Sch. Castes): Under Rule 197, 1
beg to call the attention of the Minis-
ter of Labour and Employment to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:—

“The closure of the Narsing
Girjy Mills Ltd., and the partial
closure of the S8holapur Spinning
and Weaving Mills Ltd.,, Sholapur,
and the situation resulting there-
from".

The Deputy Minister of Labour
(Bhri Abid Ali): Survey reports indi-
cate that the condition of the plant
and equipment and the financial posi-
tion of the Narsing Girji Mills are
very unsatisfactory. The mills’ lia-
bilities have exceeded the assets and
they have no resources for the pur-
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chase of essential raw materials and
for payment to workers.

Proceedings have already been
instituted for the winding up of the
company. The mills closed down on
the 9th August 1957, thereby affecting
about 4,700 workmen. The Question
of payment of retrenchment compen-
sation and other dues to the work-
men has been taken up with the Gov-
ernment of Bombay.

The Central Government has
ordered an investigation into the
affairs of the mills in accordance with
tha Industries (Development and
Regulation) Act, 1951, under the
chairmanship of Shri G. D. Somani,
MP.

Regarding the Sholapur Spinning
and Weaving Mills, my colleague, the
Minister of Commerce, made a state-
ment about its affairs on the 30th July
1957. 1 have nothing to add except
that Government is closely watching
the situation.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Binha):
As I anticipate that there may be
some time to spare tomorrow or even
today, ! would like to announce that,
time permitting, there will be a dis-
cussion on the following two
motions:

(1) Discussion on the Rice Milling
Committee’'s Report on & motion
given notice of by Shri Shree
Narayan Das; and

(2) Discussion on the Interim
General Plan for Greater
Delhi on a motion given notice
of by Shri Herish Chandra
Mathur.

As 1 said, this will be taken up it
there is time, if the other business
collapses earlier.

Mr. Speaker: What about Food?

Shri Satya Narayan Simha: As I
told you, the Minister Is golng to
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make a statement on the West Bengal
food situation tomorrow, Perhaps if
you allow, the House may discuss the
West Bengal Food situation. The
Minigter is prepered for it. Oth -
wise, for a full-dress debate on food,
at least one full day must be Det es-
sary. ®

Shri Naushir Bharocha (EKast
Khandesh): May I point out that
these occasional changes in the order
of business are unfair to certain
Members? If a Member wants to
speak on s particular item of business
and he goes under the impression
that it is not going to be taken up
immediately, and then suddenly it is
taken up, I submit he will be unable
to speak. I subrut that this type of
frequent, last-minute changes should
be avoided.

Shri Sstys Narsyan Sinha: If the
schedule is adhered to, this question
will not arise. But we are afraid
that from the way things are collaps-
ing in the House, we must put some-
thing as a padding.

Mr. Speaker: This 15 only by way
of aburglant caution.

Shri Ngrayanankutty Menon
(Mukandagpuram): On a point of
clarification., The hon. Minister of
Labour has clearly stated that he will
bring in legislation this session on the
Banking Inquiry Committee’'s Report
on Kerala State. So far it has not
been included in the agenda. May I
enquire from the Minister what is the
position?

Mr. Speaker: Hon. Members cannot
take away the time of the House by
going on asking questions in this way.
The Labour Minister has not hidden
himself. The hon. Member could
have written to him Why should
he ask him here? He could ask him
elsewhere,

Shri Narayanankstty Menon: He
said that it would be given due
prioeily.

Shri Puaneese (Ambalapuchs): In
wisw of the statement of the Minister

just now, may I suggest that a little
more time be aliotted for the debate
on food? That will be helpful
Everybody wanted it. I hope he will
be amenable to it. -

Shrt Satya Narayan Binha: What 1
had was subject to time being avail-
able. The time at our disposal will
not be more than two hours or even
a little less. The Food Minister has
said for a full discussion on the food
situation, it will not be fair sither on
the part of the House or on his part
to deal with it in less than five hours.
He says that he will not be able to do
justice to it without that much time.
Therefore, we do not know what to
do.

I therefore suggested that on tha
West Bengal food situation, on which
he is going to make & statement,
questions be asked or let there be a
discussion as ‘far as possible on that
15s5ue.

Mr. Speaker: Tomorrow the Food
Minister will be called upon to make
a statement on the West Bengal food
gituation, A number of questions and
adjournment motions are also sought
to be tabled here. Therefore, Ist us
take that opportunity. I shall allow &
discussion on the West Benga! food
situation for an hour or two. That is
enough for the time being. For a
general discussion on the food aitua-
tion all over the country, it must be
postponed to the next session.

Bhri Surendranath Dwivedy (Ken-
drapara): I suggest that the time
allotted to these two motions may be
given for the discussion on the food
situation We can have a general
debate on the general food situatiom
in the country instead of confining it
to the West Bengal food situation.

Mr. Bpeaker: ‘If the House is wil-
ling to forgo d.l-cmlimmun!am
motions, why should we not have a
debate on the general food situstion?

Shri Satya Namayan Sisha: Thers
will not be more than two howrs
after finishing the agenda or the
business which I announced the other
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(Shri Satya Narayan Sinha]

day. This will not be sufficient for
a debate on the general food situation.
The Minister has said that he must
lave one full day, five hours at least,
for this,

Mr. Speaker: Hon. Members seem
to have misunderstood the hon. Minis
ter's statement. They are under the
impression that in addition to these
two motions being disposed of by the
House, there will be two hours for
Food in which case they want to
utilise that time algo. It now trans-
pires that these two motions have
been proposed to be taken up for the
purpose of avoiding eny collapse of
bugjness. Therefore, if two hours are
saved and these two motions are not
taken up, that time will be left for
the debate on the West Bengal food
situation.

Shri Satya Narayan Sinha: In any
eaze, we cannot have more than two
hours.

POINT OF PROCEDURE RE RESO-
LUTION SEEKING DISAPPROVAL
OF ESSENTIAL SERVICES MAIN-
TENANCE ORDINANCE

Shri Naushir Bharucha (East Khan-
desh): On 7th August, 1857, the
Essential' Services Maintenance Ordin-
ance was promulgated, and 1 gave
notice of a resolution under article
128 of the Constitution inviting the
House to disapprove of the Essentisl
Services Maintenance QOrdinance. You,
Mr. Speaker, were pleased to admit
that resolution, but later on, as the
Ordinance was subsequently revoked,
you were pleased to state that you
disallowed the resolution. I requested
you that I might be permitted to men-
tion this matter on the floor of the
House so that at least we have the
benefit of a considered judgment from
you which might constitute & prece-
dent on a question of such imporiance.

The question, simply stated, is this:
does the right of a Member given
under article 123(2)(a) to invite the

approvel of Essential
Services Mointenance
Ordittance

House to pronounce disapproval of a
particular Ordinance survive if the
Ordinance is subsequently »
My submission is that the sur-
vives because of the following 10
reasons which I am advancing:

First, this is a right granted under
the Conatitution which even Parlis-
ment is pot competént to take away
either by law or under any ruls
Nothing short of an amendment of
the Constitution would be necessary
to destroy this right;

Secondly, the Chair has no power, I
submit, to disallow such a resolution
in pith and substance, because to
invest the Chair with such powers
would be tantamount to granting the
Chair powers to override the provi-
sions of the Constitution and destroy
that right;

Thirdly, if neither legislation, short
of amending the Constitution, nor any
rule, nor the Chair can destroy the
right, much less can the unilateral
action of the Executive in revoking
the Ordinance destroy such right;

Fourthly, to hold that the right does
not survive on revocation of the
Ordinance would be tantamount to
holding that executive’s unilateral
action of revocation has retrospective
effect in that it invalidates a resolu-
tion which was ab initio good In law;

Fitthly, it will be tantamount to
importing in article 123 words to the
effect that the right only subsists so
long as the Ordinance subsists, for
importing such words there ia no
warrant;

Sixthly, the Chair is bound to admit
such resolution and once duly admit-
ted and circulated, the House has
become seized of the subject-matter
and the House alone can dispose of it;

Seventhly, that the Goverpgnent
once having achieved its purpose by
promulgation of an Ordinance cammot
be allowed to escape criticitm of the

House,
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Eighthly, that the right to move a
resolution under article .123 accrues to
2 Member the moment the Ordinance
is promulgated. There is nothing in
the Constitution to show that under
certain contingencies that right is
taken away;

Ninthly, the right is given to the
House in the Constitution to prevent
usurpation of the legislature’s func-
Hons by a dictator who could rule the
country by Ordinances promulgated
between sessions of the legislature, if
the right to disapprove of them is
made dependent only on the Ordi-
nances subsisting during sessions of
the legislature; and

Tenthly, there is no difference
between an Ordinance and an Act
enacted by Parliament in so far as the
legal consequences flowing therefrom
are concerned. The effect of revoking
an Ordinance is much the same as
repealing an Act. But under the
General Clauses Act, with the repeal
of an Act, obligations or liabilities
acquired or incurred are not extin-
guished, and investigations, legal pro-
ceedings or any rights, privileges,
liabilities, penalties, forfeiture or
punishment under a repealed Act
continue to survive. The revocation
of an Ordinance does not mean that
all its mischief dies with it. There-
fore, because the legal consequences
flowing from =a revoked Ordinance
continre to survive, the right of the
‘House to disapprove of even a revoked
Ordinance continues to survive. The
fact that in the present case, no legl
proceedings were taken or no people
were convicted for strikes under the
Ordinance is not germane to the pre-
sent issue,

For thepe ten reasons, I submit that
the notice of resolution which I gave
inviting the House to disapprove of
that Ordinance survives and it should
be admitted.

The Minister of Home Aflairs
(Pandit G. B. Pant): I had listened
%0 Shri Bharuchs with great atten-
tion eand with still greater intervest. I
tave not been able to appreciate his

approval of Essentisl
Services Moaintenance
Ordinance
arguments. He has admitted that his
notice was given under article 123 of
the Constitution. In hct. he his

i

under article 123, the hon,

has no jurisdiction to treat it as
having lmpsed or not to allow any
discussion on it later on even though
ze Ordinance may have been revok-

He has referred to many things
which do not seem to me to be at all
germane or relevant. If you plaase
see article 123, it says in (2)—

“An Ordinance promulgated
under this article shall have the
same force and effect as an Act of
Parhament, but every such Ordl-
nance—

(a) shall be laid before both
Houses of Parliament and shall
cease to operate at the expiration
of six weeks from the reassembly
of Parliament, or, if before the
expiration of that period resolu-
tions disapproving it are passed
by both Houses, upon the passing
of the second of those resolutions;
and

{b) may be withdrawn at any
time by the President.”

Now, this 1s a resolution of a speci-
fied character with a definite purpose
to which it should be directed. The
resolution has only one object, It i»
not meant for arny other purpose. It
is not a general resolution dealing
with the policy of Government with
regard to any major or minor matter.
But, if the Ordinance iz disapproved
by both Houses, then, the Ordinance
ceases to be valid. If the purpose for
which the resolution is intended no
longer exists, then, obviously, there is
no ground left for discussing that
resolution.

Bhrli Nanshir Bharucha: May 1 just
correct the hon. Home Minister? The
purpose of the resolution is not to
seek the extinction of the Ordinsnce;
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|Shri Naushir Bharucha]

the purpose i to censure the Govern-
ment for wrongly promulgating the
Ordinance.

Pandit G. B. Pant: I do not know
whether the purpose of the resclution
was to support the Ordinance and to
ask for its continuance. Anyway it
disapproved the Ordinance and in the
resolution itself there was a distinct
reference to this article 123(2). The
language used in the resolution itself
was: “This House disapproves of the
Essential Services Ordinance, Ordi-
nance No. 5 of 1957, promulgated by
the President on the 7th August,
1857 So, this was definitely, intend-
ed to be a resolution under clause

(2)(a) of article 123. In fact, that’

was specifically mentioned.
Shri Naushir Bharucha: It is so.

Pandit G. B. Pant: Well, if it is so,
then, it was only directed towards
the nullifying of the Ordinance,
because, from the language of the
Constitution it the Ordinance is dis-
approved, if a resolution disapprov-
ing the Ordinance is passed in this
House as well as in the other, then,
the Odinance will cease to have any
force. The very language of this
clause is used here. (Interruption).
Well, if you cannot repress yourself,
I have no objection.

The voint is clear enough. Ths
resolution was intended to seek the
support of this House for the virtual
repeal of the Ordinance which had
been issued bv Government. Now,
Government itself withdrew the Ordi-
nance under clause (b). So, the pur-
pose for which the resolution had
been notified ceases to exist and, after
that. no resolution of this type could
be moved.

The House is intended to deal with

erpmint or 1o seek redress or some

Services Mointenance
Ordingnece

tain purpose to serve. Every resolu-
tion, every Bill, every motion that is
brought before this House must have
some definite objective before it It
15 not meant only to be an academic
House where the Members of this
House desire—even that has been
carried out—that we must have some
sort of a post-mortem type of discus-
sion here for the thing which does
not exist at all. That would be wast-
ing the time of the House and I do
not see that there was any ground
left for moving this resolution after
the Ordinance had been withdrawn.

If you refer to rule 338, you wilt
see that it says that during the same
session of Parliament a matter which
hay already been discussed and which
1s substantially analogous to the matter
which is sought to be raised cannot
be discussed again We had a full-
dress debate in this House on the
Essential Services Maintenance Bill
Every clause of the Bill was accepted
by the House and the whole Bill was
accepted. So, what was already dis-
cussed in this House and what had
been already approved by this House
could not be the subject of discussion
again in this House, whether in the
form of a resolution or otherwise.

What weuld the House have done?
Having passed the Bill, would the
House have gone back upon the de-
cision taken by it and should the
House be allowed to argue a matter
which has already been discussed in
the House threadbare and of which
the pros and cons have been fully
studied, examined, scrutinised and
accepted? Otherwise, there iz no
point in having a rule of this

Speaker has not only done the right
thing but anything else would have
been obviously and decidedly wrong.

Shri Naushir Bharucha: Sir, may I

be permitted to clarify ome or two
polnts? The hon. Minister says that
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My submission is that the words in
article 123 are wide enough to dis-
approve of the matter and manner of
the Ordinance, apart from the sub-
stance of it,

The second point that he made was
that once the Ordinance had been re-
voked, what is the use? The point is
obvious. Supposing under the Ordi-
nance 2,000 workers had been convict-
ed. Because the,K Ordinance has been
revoked, the workers who had been
sentenced to, say, one year's imprison-
ment, that sentence does not automati-
cally get revoked. That consequence
continues to be there. If we accept
the hon. Home Minister’s premises, it
amounts to this. Once the Govern-
ment can promulgate an Ordinance
and imprison about 10,000 workers
and then revoke the Ordinance and
the House can say nothing about it.

The third point is about rule 338
that we cannot discuss the same sub-
ject-matter within a session in this
House. It is not the same subject-
matter. What we discussed was the
Essential Services Mamtenance Bill;
not the Ordinance at all. Supposing
I want to retain the Ordinance
but still want to protest against
the matter and manner in thiz House,
cannot I discuss it in this House?

I submit that there is nothing in
the reply of the hon. Minister.

Shri Narayanankutty Meaon

(Mukandapuram): May I speak on
this?
Mr. Speaker: I am not going to

have a general discussion

Pandit G. B. Pant: Supposing a Bill
is introduced in this House and a
number of amendments are proposed,
if the Bill is withdrawn, the Member
who has given notice of those amend-
ments cannot press for their
sion. maummmnuu

i

approval of EKwmential
Services Muintenance
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As to the argument of Shri
Bharucha that, if the ordinance is
issued and after that thousands of
people are sent to prison, I expect
that such a contingency will never
arise and that his hope will never be
fulfilled. But, assuming that such =
step has tc be taken, the mere ex-
pression of disapproval of the ordi-
nance by this House or by both the
Houses, which may even result in the
repeal of the ordinance, would not in
any way result in the release of the
persont who had already been puni-
shed.

Shri Nanshir Bhxrucha: It may lead'
to the resignation of the Government.

Pandit G. B. Pant: You can please
yourself by the use of that expression
Anyway, so far as that point goes, I
do not think there is much room for
argument. The pogition seems to be
obvious. Apart from that, I feel that
the hon. Speaker has inherent juris-
diction to see that the proceedings of
the House are conducted in a purpose-
ful way and that the time of the
House iz not wasted unnecessarily.

Mr. Speaker: Does the hon. Law
Minister wish to say something?

The Minister of Law (Bhri A. K.
Ben): I have really nothing to add'
after the masterly, if I may say so,.
arpuments of the hon. Home Ministsr.
I have nothing to add and I should
imagine that the matter is beyond
pale of controversy.

Mr. Speaker: No doubt, it is
important matter that has been
by Shri Bharucha. It is good to
ty this issue. Though an
passed that I will not allow
lution to be moved in vi
subsequent developments,
him to bring it before the
that we may know once
what the procedure o
Even after hearing him,
convinoed that the order that I

is not according te the Rules or
Constitution.

I am afraid Shri Naushir
has misunderstood the position.

g

~887 4
5s§E' ?g
T EPH

el

4



13277 Point of Procedure re 11 SEPTEMBER 1987 Resolution seeking dis-13278

[Mr. Speaker]

core of the resolution tabled by him
had become infructuous after the
ordinance was withdrawn, If it is an
ordinary resolution, it ghould have
Leen balloted. But, under article 123,
the hon. Memberz of this Houre have
got an inherent right without having
recourse to the other ordinary rules
pregulating the resolutions and waiting
10 have it balloted, to move this House
to abrogute an ordinance.

He thinks that the object of dis-
approval is for censuring the Govern- ¢
sment: it is not s0. ‘The object of the
disapproval under article 123 is to
make the ordinance cease to have any
effect from the moment the House
disapproves of it. Otherwise, it will
lapse at the explration ol six weeks
if the House dces not approva it and
Jnake it into a Bill.

An ordinance is passed by the Gov-
ernment of the day under arr.cle 123
Power is also given to the other Mem-
bers who do not being fo the Gov-
ernment Party or any other party fo
ask this House to disapprove it. 1If
the Government warts that it should
continue, it can introrduce a Bill and
get it passed. But, if the individual
‘hon. Member wants to move, 1t is by
a resolution to revoke the ordinance
The cobject is to have cessation of the
working of the ordinance aund not
censuring the Government. They may
refer to article 123(2):

“An Ordinance promu'gated
under this article shall have the
same force and effect as an Act of
Parliament,. R

1 would refer to that at a later stage
This House can pass an Act. The
President also can pass an Aci. If the
*ouse passes the Act, there cannot be
a resolution condemning the passing
of this Act or censuring this House
or the Government for having brought
up a particular Bill. Likevrive the
President, when the House does not
meet, has got a right as much as this
House; he is alsc one of the parts of
-the legislature of this country. He
thas got a right to pass a law and

epproval of Essential
Services Maintenance

Ordinance

therefore, he cannot be censured.
There cannot be any censure of- the
President by this House for having
passed an Act under the Conatitution.
Therefore, it is advisedly that under
article 123, no power is given to this
House to condemn the President for
having passed an Act. All that it can
do will have the effect of disapproval
and stop the further effect of thiz Act.
The article reads:

“An Ordinance promulgated
under this article shall hava the
same force and effect as an Act of
Parliament, but every such Ordi-
nance—

(a) shall be laid before both
Houses of Parliament and shall
cease to operate at the expira-
tion of six weeks from the reas-
sembly of Parliament, or if be-
fore the expiration of that
period resolutions disapproving
it are passed by both Houses,
upon the passing of the second
of those resolutions; and.... .”.

So, disapproval is not condemning
the Government or the President; it
is only for the limited purpose of
making the operation of the Act come
to a close Otherwise, it can ordi-
nanly run for a period of six weeks.
The purpose of article 123(2)(a) is
very lmited in scope and it cannot
be invoked for the general purpose
of censuring the Government. 1 de
not know if argy resolution can be
moved but it is unnecessary for me to
come out with opinion regarding that.
If independently a non-official reso-
lution is tabled for the purpose of
censuring the Government, 1 will
reserve my opinion whether such a
motion can be allowed at all. But, in
view of the fact that the President is
allowed to exercise certmin rights
under the Constitution and pass ordi-
nances, the limited purpose of this
article is to give power to any hon
Member to ask this House to dis
approve and thus terminate the ordi-
nance. From the day the House dis-
approves the ordinance, it coams to
have any effect.
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There is one other point also

|
|
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approved by the House; but i
not have retrospective effect.
hon. Member felt that they may
but those pecple who are in jail,
thousand and s0 on, will have
Tesign themselves to their fa
(Interruptions.) Now, therefore,
nothing can be done about those
things which have happsned already.
8o, both of them had to resign them-
selves one way or the other. The
effect of this motion is not to nullify
the effect of the ordinance antece-
dently. It is only for the purpose of
terminating the effect of the ordinance
before six weeks,

The other portion of article 123(2)—
sub-clause (b)—says “may be with-
drawn at any time by the President.”
What more has to be done? It has
ceased to be in operation. The reso-
lution wants only that it should cease
10 be in operation. It has already
ceased to be in operation. Therefore,
the resolution has nothing more to do.
The hon. Member is a lawyer and he
knows that in courts of law notice is
taken of subsequent events also. On
the date of the presentation of the
petition or the plaint something may
happen. Subsequently there may be
a change on account of change in
circumstances later on. So far as this
matter is concerned, 1 am quite clear
that the limited purpose of trying to
get disapproval is only for the purpcse
of meking the Ordinance cease to be
in operation. When already the
Ordinance has ceased to be in opera-
tion by withdrawal no more purpose
is served by the resolution.

There is one other point. The hon.
Member must know that when I
admit notice of a resolution 1 will
only admit notice of a resolution.
Until it is formally moved in the
House the House iz not seized of the
resolution. When onece it is moved in
the House it is the property of the
House. Even if the hon. Member who
has moved the resolution wants to
withdraw it, he must have the permis-
sion of the House to do so. If he has

Esgg?

epproval of Ementisl
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only given notice of the resolution he
can write to me and zay that he is not
pressing the resolution. Also, if
absents himselt it will disappear,
will not have an opportunity to
the resplution. Once he has
the resolution even if he is a
will bave to put it to the vote of
House and decide one way or the
other. Therefore, this difference
between moving a resolution and
making it a property of the House and
the antecedent stage must be borne
in mind. If that is borne in mind, this
matter has not reached a stage whan
it is the property of the House, it is
still in the notice stage.

At that stage, ordinarily, the
Speaker circulates and allows these
things to be brought on the agenda
subject always to his right of dis-
allowing the motion on the ground of
inadmissibility. Now, I disaliowed
this motion on the ground that it does
not serve any purpose. It has ceased
to be in operation. The very object
of the resolution has disappeared.

The hon. Home Minister drew our
attention to one other matter also,
that under rule 338 if the same matter
is disposed of at an earlier stage in
the sanie session that matter cannot
be agitated upon. So far as this
matter is concerned, dizapproving is
for the purpose of making it ctase to
be in operation; it is not for censure.
The same subject matter has been ap-
proved by this House in the form of
a Bill. Whatever may happen in the
other House, so far as this House is
concerned it has expressed its opinion.
The object of this disapproval motion
is to ask this House to come to a
different conclusion, that ought not to
have been done.

Shri Naushir Bharucha said that it
is for the purpose of various other
maiters that can be raised. What is
the other matter? The operative
portion of the resolution is to make
this Ordinance cease to be In opera-
tion. Mere censure or saying ‘you
have done hastily’ is not
Whether hastily or otherwise it will
continue to be in operation. Mere
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{Reguirement aa to
Residence) Bill

[Mr. Speaker]

expression of opinion is not good.
When you come .o the operative por-
tion, whether the House can pass a
resolution disapproving or not, it can-
not do so under article 338.

Above all, wherever there is no
specific rule, under rule 174 which
relates to resolutions I can always
disallow a resclution at any particular
stage.

Lastly, there is the residuary rule
389. Whatever might be said in a
particular rule, in a situation arising
like this the residuary rule empowers
the Speaker always to pass such
orders as mught be necessary if there
are no specific provisions under these
rules.

For all these reasons I have come
to the conclusion that it is no longer
worth pursuing. It is not a censure
motion az Shri Bharucha, who wanted
to have another opportunity to explain
after the hon. Home Minister made
his observations, wanted to say.
Sh:‘ Bharucha once again reiterated
that' the resolution was not for the
purpose of bringing about the cessa-
tion of the Ordinance, making it
cease to be in operation, but for the
purpose of censure. I am sorry he has
chosen a wrong remedy. This is not
the remedy, and I am not competent
to suggest to him any remedy other-
wise,

Therefore, my original order
stands. This resolutlon cannot be
moved,

PUBLIC EMPLOYMENT (REQUIRE-
MENT AS TO RESIDENCE) BILL*
The Minister of Home Affalrs
(Pandit G. B. Pant): Sir, ] beg to
move for leave to introduce a Bill to
make in pursuance of clause (3) of
article 168 of the Constitution special
provisions for requirement as to resi-
dence in regard to cerfain clagses of
public employment in certain areas.

(Second Amendment)
Bill

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to make in pursuance
of clause {3) of article 16 of the
Constitution special provisions for
requirement as to residence in
regard to certain classes of public
employment in certain areas.”

The wmotion was adopted.

Pandit G. B. Pant: 1 introduce thes
Bill,

ESSENTIAL COMMODITIES
(SECOND AMENDMENT) BILL

The Minister of Law (Shri A. K
Sen): Mr. Speaker, Sir, I beg to move:

‘'That the Bill further to amend
the Essential Commodities Act,
1955 be taken into consideration.”

8ir, it is necessary to explain tothe
House why this amending Bill has
been introduced, and why we want
this Bill to be passed. Under the
Esgential Commodities Act of 1965,
section 3 gives various powers to the
Central Government with the neces-
sary powers of delegation given un-
der the Act itself. One of the powers
given under section 3 iz contained in
caluse (f) of sub-clause (2) of that
section which reads az follows:

“For requiring any person hold-
ing any stock of any essential
commodity to sell the whole or a
specified part of the stock to such
person or class of persons and In
such circumstances as may be
specified in the order.”

In other words, the Government
may require any person holding a
stock to sell either the whole stock
or a portion of the stock to any per-
gon or class of persons specifiedl in the
order of the Government.

One should have imagined that
that provision clearly enables any
Government hy the very terms of the
powers to direct any person halding
any stock of an essemtial commpodity

*Published in the Gazette of India Extraordinary, Part Il—8ection 2,

dated 11-9-87 pp. 809812,
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to sell the whole or a part of the
stoek to the Governnrent itself or to
one of its officers or agents. One
should imagine the word ‘person’ was
wide en to include an officer of
the Government or an agent of the
Government like the Director of Sup-
plies, the Director of Food or various
other officers to whom Government
may consider that this compulsory
sale may be made.

Since the passing of the Act, and
more particularly after orders were
pazsed by the Government of West
Bengal directing sale of stocks held
by certain mills to officers named by
the Government in the order directing
such sale, doubts have been raised by
these owners of stocks challenging
the authority of the Government to
direct sale to one of its own officers.
‘The contention is that the word ‘per-
son’ or the words ‘class of persons’
would not include an officer or
officers of Government. There are
many lawyers in this House. T do
not think there is any suhbstance in
that contention.

So far as our imagination goes, 8o
far as our power of analysis can
stretch the word ‘person’, certainly,
we cannot exclude a Government
officer. But, nevertheless, in order to
make ourselves abundantly clear we
have, by way of abundant caution,
introduced this amendment, so that
the very healthy power of enabling
the Government to virtually requisi-
tion stocks of food and other essen-
tial commodities by directing compul-
sory sales to persons nominated by the
Government may not be thwarted by
all sorts of doubts being raised, and
these doubts being agitated in courts
of law.

While we are bringing this measure
before the House, we are not for a
moment contemplating interference
with the course of justice under the
courts of law crested by the Consti-
tution and other® laws of the Country
We are only doing what belongs to
us, namely, making our mind quite
clear by choosing words not, capable
of bearing any doubts whatsoever, so
that our actions taken for the interests

of the public at large cannot possibly
be questioned by any allegation that
we have not made ourselves clsar by
the words chosen by us in our legis-
lative enactments,

13 hrs.

I do not suppose, Sir, there will bb
any voice of dissent so far as this
measure is concerned. In times of
crisis, tn times of shortage of pro-
duction, specially of food and gther
essential commodities, it is absolutely
essential that the Government must
be given this power. And the Gov-
ernment cannot carry out this work of
distributing stocks of essential commo-
dities, by procuring them through the
medium of compulsory purchase pro-
vided for in the Act, except with
the aid of the officers whom it can
trust. It could not pessibly have
contemplated carrying out the object
of this Act through the medium of
private citizens. It is impossible to
do that. The Government must have
control over the persons to whom
these stocks are directed to be sold,
so that when they come into the pos-
session of the purchaser and become
the property of the purchaser their
distribution from that point of time
is assured and the public are assured
that the stocks which have been pro-
cured under the Act are fairly and
equitably distributed amongst the
people who need them  Therefore 1
move that the House accept this
motion.

Shri Narayanankutty Menon
(Mukandapuram): The hon. Minister
has said that the purport of the
smendment was to ¢lear a doubt that
may arise at a later stage.

Shri A. K. Ben: Not that may arise.
I said ‘that may be raised’.

Shri Narayanankuntity Menon: Yes,
in the actual operation of the clause.

This morning the Food Minister
who had piloted this Bill in the last
Parliament seaid in answer to ceriain
questions that because this House has
passed this legislation which made it
a condition precedent that whenever
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[Shri Narayanankutty Menon]
procurements are made we should
give the average price of the three
months that prevailed prior to the
date of procurement, because this
House has passed the legislation.
We will have to conform to that
Standard and there iz no other
g0 except to pay that  prive.
When the Law Minister in this session
comes with an amendment because of
certain very genuine doubts that may
arise in the operation of the Act in
the procurement of the grains, we
submit that irrespective of the possi-
bility of someone raising a doubt, a
clear doubt has arisen in the minds
of the people that the working of the
Act runs contrary to the purpose of
the Act, because, the first amend-
ment was introduced with the speci-
fic object of procuring grains at
reasonable prices in order to bring
down food prices in the country. But
the objects and reasons of the Bill as
also the speech of the Food Minister
have been nullified, because when ac-
tual procurements were effected we
were called upon to pay a price which
was not at all fair, and statujory
recognition was given to the prices
that were prevailing when procure-
ment started.

Therefore, while welcoming this
amendment so that we may avoid
much litigation and doubt and pro-
curement may go on unimpeded by
any legal arguments or doubts being
raised, we would submit that the hon.
the Food Minister who piloted this
Bill in the last Parliament and also
the hon. the Law Minister, taking
mnto consideration what the Food
Minister stated before this House
today in answer to questions, may
kindly appreciate this fact that this
House has mever passed a legislation
for eternity and that the real require-
ment of the country is to get foud at
prices which are at a normal level, so
that we may not give statutory recog-
nition to the average of three months’
prices In a particular locality. I
would request them to bring in a suit-
able amendment without sticking on
to the prices and also the prestige of
the Government, because they have

ment fixing certain prices for the
procurement which prevailed at a
time when normal prices were ruling
in the country and not at the height
of the price level

Therefore I appeal to the Govern-
ment that not only may this doubt be
cleared, but the position that exists
today of paying higher prices may be
cleared by bringing a measure for
amending that particular provision re-
lating to the fixing of prices.

Dr. K. B. Menon (Badagara): I
rise to support the amendment
brought by the Government to cor-
rect some of the errors in the draft-
mg of the Essential Commodities Act.
This shows how keen the business-
men are to see, by taking advantage
of any little flaw, that the evil day
may be postponed. I am egually
glad that the Government is on the
alert and is acting with promptiness
and with precision

If 1 may be permitted and if it
would be in order for me to point
out some of the difficulties that the
Government would face 1n implement-
ing this Act, I would like to say that
since the passing of the orginal Act
businessmen have been inventing new
ways of contravening the Act by
attempting to corner supplies, in the
rural areas particularly. In perma-
nently deficit areas the businessmen
have been in the habit of going about
and purchasing the grains brought
fresh from the field as soon as they
are brought, by letting loose their
henchmen in the villages. The villa-
gers are not in & position to hold on
to the stock because they are always
in need of eash. And unless some
way 1s found out to meet this need of



They have found a new way also—
1 heard it is in practice in some parts
of Maharashtra and other p
forward buying of grains even before
they are harvested  Many of thess
cultivators, most of them small hol-
ders, are not in a position to meet
their cash needs for family expenses
or for the expenses of cultivation.
Apart from buying the paddy as soon
as it is brought from the fleld, as I
pointed out first, this new method of
making forward purchase must be
prevented.

The only way, as far as I can see,
for preventing that kind of forward
purchase is by meeting the credit
needs of the villager. I would like
the Government to examine this posi-
tion and see whether that could be
met through co-operatives.

Another leskage or a draught of
the grain from the rural areas to the
small towns and big towns nearby
also has to be prevented. A question
will soon be tabled or is being tabled
in the Bombay Legislature, I believe,
that considerable quantities of grain
in small packages of seers are taken
from Thana to the City of Bombay.
This is not taken to Bombay. It is
sent to very many other places. That
is also in my experience In deficit
areas the town people can afford to
pay a higher price for the grain, and
these small people—sometimes they
may be the agents of a town mer-
chant, sometimes they may be doing
# on their own initiative, because
they can make small profits out of
1t—collect these small bundles of grain
from the rural areas and take them
to the town for sale. This also has to
be prevenied. Very often it is con-
nived at by the authorities because
they feel that some middlemen may
make some gain or profit out of it
Very often these things are collected
and cornered by the businessmen in
the towns and sold at higher prices.
What exactly has to be done for this,

Shri Ranga (Tenali): ' Mr. Speaker,
even in those days when the all-
round controls were enforced, I used
to make a suggestion to the Govern-
ment that they should publish at
least once a year if not twice w
year, & report on the working of the
powers that are given to Government
in regard to the productian, purchase,
distribution and sale of those com-
modities that come within the mis-
chief or within the operations of an
Act like this or of controls which
have regulatory powers. Unfortuna-
tely. Government has not adopted
that policy as yet. I would like to
urge once again that propcsition as
otherwise it would be impossible for
this House to know how these powers
are being exercised in different parts
of the country by different State
Governments as well as the Union
Government itself.

Secondly, I am very glad that my
hon. driend Dr. K. B. Menon has
approached this subject in a construc-
tive way. It is a well-know fact all
over the world that there is conflict
of interest between surplus countries
and deficit countries in regard to food-
grains especially. Similarly, there is
conflict of interest also between sur-
plus States and deficit States within
India, and fortunately or unfortu-
nately, it so happens now that' the
very friends of the Communist Party
here who were so very keen upon
having more and more controls in
India during the war and after the
war more or less in the same way in
which they have them in  Soviet
Russia and in other Communist count-
ries, alsc happen to be today in power
in that particularly deficit State of
Kerala. Quite @ number of them have
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[Shri Ranga)
also come from that State to swell
the ranks of the Communist Party
here in our own Parliament with the
result that we seem to be getting a
kind of lopsided view of the situa-
tion,

Actually, what was the position?
“The Food Minister himself had said—
I wish he had been present on this
occasion—today that three important,
more or less deficit States had come
up for special consideration of his
Ministry, namely, Kerala, Madras and
West Bengal. As between Kerala
State and Madras State, there séems
to be special preference to the Kerala
State because the Central Government
does not wish to be accused of not
doing its duty by the Kerala Govern-
ment which is held by the Opposition
party in this House. 1 do not want
to begrudge whatever the special
considerations the Government of
India shows to them. But I would
like them to do justice also to
the other States.

Take, for instance, West Bengal
itself. Recently, there was so much
trouble there because the prices of
foodgrains, especially of rice, had
shot up. West Bengal wants the
super-fine rice of Andhra, but West
Benga! cannot hayve it. The Andhra
super-fine rice must be sent down
to somewhere else. If Madras would
like to have 1t, it would go
there. But Kerala would not like
to have it because the price is
too high. Therefore, 1In between
the Andhra producers on the one
side and the merchants also who have
purchased it, and the West Bengal
consumers and the merchants who
would like to buy it on the other side,
these people are held to ransom. They
are made to suffer and to accuse each
other also. West Bengal looks to
Andhra and thinks that Andhra is
doing her injustice because it does not
allow the rice to go to Bengal. Andhra
is angry with the Union Government
because she is not allowed to send
her rice to Bengal and to be sold
at reasonable profits—let us put it
from the point of view of the mill-

owners. How is this particular diffi-
culty to be overcome? It was sought
to overcome the difficulty—the Union
Minister sought to overcome it—by
coming to a kind of agreement with
the Andhra rice-millers some weeks
ago, when he agreed to allow 40,000
tons of super-fine rice to be exported
to Bombay and West Bengal But he
stipulated one condition which they
did not seem to have understood in
proper context; that condition was,
it could be done provided that they
were willing to place the rest of their
surplus stocks with them, at the dis-
posal of the Union Government so
that the Union Government could
divert it to Madras State as well as
Kerala State.

Shri Tangamani
has it got to do?

(Madurai): What

Shri Ranga: [t has got everything
to do with what has fallen from the
representatives of that party. One of
my hon. friends from that side was
saying this morning that the Govern-
ment has done wrong in sticking to
the Act that was passed here, accord-
ing to which the average price pre-
vailing over the previous three
months up to the 1st of June had to
be paid to the producer in Andhra.
Now, that has got to be paid. On the
other hand, my hon. friend wants to
have it all free. They are welcome
to have it just as they are having
plenty of rain during the rainy season
in Malabar. But unfortunately this
rice has got to be produced by hard-
working peasants in their small, tiny
landholdings and necessarily they
have got to be maintained. The agri-
cultural workers also have got to be
maintained. We are ourselves asking
that minimum wages should be fixed
for agricultural workers in order to
enable them to live a decent life at
least as human beings.

Shri B. 8. Murthy (Klk.inll.dl!—-
Reserved—Sch. Castes): Even then,
there cannot be a red rain of gralas
as it was reported in Kerala somme~
time back!
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Shri Ranga: We have got to pay
those wages and these producers
themselves have got to be maintained.
Then, on the top of this, the rice-
millers have got to be remunerated so
that the rice-mills would be able to
process the paddy into rice. All
these expenses have got to be taken
into consideration in fixing the prices.
1 do not know if any arbitrary price
could be fixed at all as would be
possible according to the present
legislation, because the present legis-
lation does not say whatever may
be the average price that was pre-
valent in the markets before the 1st
June, the price should not be less
than remunerative price, should not
be less than what my hon. friend was
pleased to say, a reasonable level of
prices. It does not say that. There-
fore, there is always the danger that
the prices that they may reap and
the prices that should be paid by the
Government or their agents to the
rice-millers and peasants themselves
may be found to be much less than
the remunerative prices or much less
than the normal level of prices also,
in which case the producers will be
held to ransom; they will be made to
suffer, and when the producer suffers,
the agricultural workers also suffer.
Do we want the producers to go
bankrupt? Do we want the agri-
cultura] workers to be starved much
more than what they are now starv-
ing? Do we want all our agricultu-
rists all over India even including the
Kerala State, which is a deficit State,
and all our producers to be starved
and be driven to insolvency? Surely,
that is not the attitude; that is not the
intention of even the Communist
Party if I mistake not.

Then, in that case, what ought to
be done is for the Government to
make a calculation as to what can be
taken to be a normal level of price—
not even that—a remunerative level
of price. Having fixed that, let them
alse fix the minimum wages or a re-
munerative wage for agricultursl
workers. Let them enforce these two
things and in that way ensure the
minimum possible justice to the pro-

ducers of foodgrains. If they are pre-

‘pared to do it, then, thereafter, it
would be open to them to exercise
the right of taking over as much of
it as they want from time to time
from the producers themselves or
the merchants themselves or the mill-
owners in the producing areas, whe-
ther they be in the deficit State or sur-
plus State at that price and make it
available to consumers all over India
wherever you find it necessary to
make it available in that fashion
through the State agency. Nobody
would object to that. But the Govern-
ment is not willing to do it unfortu-
nately and I very much deplore their
inability or unwillingness to do it. As
long as they continue to persist in this
partcular policy of negation, I wish
to warn them that they would not be
doing justice to the producers in the
country.

The next point is that the Govern-
ment now want a greater clarification
of the power they already possess
that their own officers should also
have the power to go and take charge
of the foodgrains that may be in the
possession of these mull-owners. We
have no objection to give this power
to the Government officers, But I have
an additional grouse in regard to the
power that they have already taken
in addition to this power that they
want. I do not want the Government
to exercise the power in such a way
that, when we have already got the
mill-owners as &an intermediary
taking too much profits, they would
have the power to interpose between
the mill-owner and the ultimate con-
sumer some nominees of their own,
raybe again a set of mill-owners or
group of merchants, who may also
became profiteers to exploit both the
consumers at the other end and the
producers at the very beginning of
the sale procedure. Today they have
got that power.

I would rather wish that the Gov-
ernment procures all thesa foodgreins
that they want in the surplus States
through their own officers and not
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through any of these private agenci-
es. We have had very miserable and
painful experience in the last period
of controls of how the State Gov-
ernments, the Union Government or
the Government agencies had misbe-
haved in appointing people to simply
profiteer at the cost of the producers
on the one side and the consumers on
the other. It was certainly not the
intention of the Government as such
or of Parliament, but unfortunately
it worked like that. Therefore, I would
like Government to take due care to
see that, taking advantage of this ad-
ditional clarification that we are going
to empower them with, they would
only utilise their own officers and
those officers also ought not to be of
a low standing, but officers with a
sense of responsibility. They should
entrust it to very high-level officers,
not less than the deputy collectors in
the distriets, to go and purchase these
foodgrains.

Shri B. 8. Murthy: How many
deputy collectors are there?

Shri Ranga: My friend ought to
know, instead of putting this ques-
tion, that last time during the con-
trol period, there were hosts of
deputy collectors who were put in
charge of this work and also a large
number of tehsildars.

Shri V. P. Nayar (Quilon): Hosts
all right, but he is asking, how
many?

Shrl Ranga: [ do not know whe-
ther they want to prolong this dis-
cussion for a longer period than s
nedessary. Otherwise, these inter-
ruptions are unnecessary. There are
today five deputy collectors in each
district. You can have another five
deputy collectors if you want for this
particular purpose. But I think two
deputy collectors would be enough.
All they have got to do is to go and
seal those stores and then give the
orders to the Railway people them-
selves as to what qQuantities of food-
grains have to be transhipped from
those stores through railway wagons
to the consuming-eentres; place the

orders on the mill-owners as to by
what time and in what guantities rice
has to be sent by railways to the con-
suming centres. Bo, I think we would
not need very many. At the ssme
time, it does not matter how many
you need, but it is worthwhile on the
part of Government to have their own
officers to do it rather than have
these middlemen—merchants, busi-
nessmen or rice-millers themselves
—who have got into the habit of not
so much offering the best possible
service as of making the highest
possible profit. That is a suggestion
1 would like to make to the Govern-
ment.

In addition to this, I would like to
endorse the suggestion made by Dr.
Menon, and that is the question of
credit. It is the duty of the Govern-
ment to step into the place of the or-
dinary merchants, who today are con-
cluding forward contracts with the
producers. Forward contracts are
necessary, The peasants have got to
be supplied with credit before the
harvest period in order to enable
them to finance the harvest and also
to pay the taxes in addition to main-
taining themselves. Instead of de-
pending upon these merchants and
profiteers, this can be best done
through the co-operative societies and
through the Government themselves.
Credit can be advanced to the farmers
on the condition that the specified
portions of their production should
be placed at the disposal of the Gov-
ernment at prices fixed by Govern-
ment themselves.

1 have already indicated that the
prices to be fixed by the Government
should be remunerative and should
not be less than the minimum and
that has to be stated very much in
advance of the harvesting period, if
not in advance of the sowing period.
If these precautionary steps are taken
by the Government either directly by
themselves or through the co-opera-
tives and if they prevent the peasants
from falling into the clutches of these
merchants and mill-owners, I am
sure it would be possible for the
Government to assure themselves of
not less than 60 per cent of the total
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surplus foodgraing that the peasants
would be having at their disposal at
the time of the harvest period With
half of the surplus being in their
possession, Government would be in
a position to assure all these deflcit
States of all the quantities of food-
grains that they would be badly in
need of at prices which would also
be within the capacity of the con-
sumers,

It iz quite possible that in certain
States, the consumers would be so
very poor and even a remunerative
price that has got to be paid to the
agricultural producers would be
beyond their means. It 1s for that
purpgse that I want the Government
to make- use of that fund of Rs 25
crores to subsidise the sale of food-
grains for consumption by the vulner-
able sections of our people in these
deficit areas.

I do not have anything more to
say, exrept again sounding the wam-
ing that Government will have to be
extremely careful to see that in the
working of this particular Act, they
would not give additional opportuni-
ties for these various middlemen to
expleoit the consumers as well as the
producers masquerading as agents of
the Government.

SBome Hon. Members 708¢—

Mr. Speaker: Unfortunately, by
having allowed Mr. Menon to raise
some matter, Mr. Ranga also had to
reply. I think hon. Members will not
enlarge the scope of the Bill. It is a
simple amending Bill. The general
provisions of the original Bill are not
now under discussion. The House
has already sccepted them. The only
question is, there was a doubt whether
the word “person” or 'persons” will
apply to the State Government, etc.
and therefore, they wanted to make it
clear. I do not see how there 18 any
scope for long discussions over this
matter. Mr. Menon raised a point and
it has been replied to by Mr. Ranga.
I do not think hon. Members will
eontinue that. I have allowed one

hon. Member from the communist

party, I wiill allow one more. Mr,
Gupta.

Shrli Sadban Guptia (Calcutta-East):
Mr. Speaker, 1 rise to support thix
Bill and indeed I would wholeheart-
edly endorse the Law Minister's ob-
servations that there could be no dis-
sent to this Bill. Representing a part
of West Bengal as I do, I am perhaps
more alive to the necessity of the Bill
than many other sections of the
House and many other Members of
this House, because in West Bengal
today, a calamity has descended in
the way of famine conditions. Today
the hungry peasants are trekking to
the city of Calcutta for want of food.
Therefore, the powers sought to be
granted by this Bill are certainly very
necessary. There could be no Question
of dissent about it. If any doubts have
been raised, then those doubts should
be cleared up. But the power should
be untrammelled for the purpose of
securing food for the people. We have
no dissent to this Bill though we have
some misgivings, some of which I
will mention. We have misgivings
about the way the power is to be
used. We all think that when we
grant power to the Central Govern-
ment and the State Governments to
gseize stocks, seize hoards, those
powers will be utilized energetically.
When I say that these powers should
be utilised energetically, I do not
mean that they should take away the
stocks of peasants who have kept them
for their domestic consumption for the
year. Of course, in our country the
tiny peasants, to whom Professor
Ranga has referred, do not retain
their stocks. They have long sold out
therr stocks or consumed their stocks.
But, there are certain peasanis who
have just sufficlent store for their
consumption during the whole of the
yvear, for the purpose of seed and so
on. It is absolutely necessary that
their stocks, which they need for the
purpose of consumption, should not
be interfered with. But, it is equally
hecessary that where hoarding has
taken place for speculative pm.
where hoarders are trying to
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a profit out of hunger, out of starva-
tion and death of the common people,
it is extremely necessary that energe-
tic steps should be taken to unearth
the hoards.

13.32 hrs.

[Mr. BARMAN in the Chair]

1 will not go into the question of
the price to be paid; that may be
settled later on. But I have a misgiv-
ing that the Bill may not be utilized
as energetically as it needs to be uti-
lized because we see that there is
some softness in the different State
Governments, as far as hoarders are
concerned. I cannot think that today
if we took steps to unearth hoards,
we should be compelled to allow
different parts of the country to face
starvation, as they are doing today.
Eastern Uttar Pradesh and Bihar
have been facing starvation for some
time. Today it has descended on West
Bengal. We are told that our shortage
iz not much, it is a small shortage. If
that is so, I don't see why so much
misery should be allowed to descend.
Therefore, I hope that when the
power is granted to the Central Gov-
ernment and the State Governments,
they will utilise that power and not
glve consideration to the hoarders,
we have almost always received it

In Bengal, on many occasions kisan
organisations in different villages have
supplied names of hoarders who
have hoarded stock for the purpose
of speculation. The other day, through
raids on different rice mills, I under-
stand, a lot of stock was unearthed.
That shows that although there is
acute distress, there is not as much
scarcity of food az we are made to
believe; food iz there, And it is the
experience of many villages in West
Bengal—and I dare say of every other
part of the country—that speculators
and hoarders are sending away food
to places where they can be sold at
a profit. In the case of Bengal, a lot
of food is being sent or smuggled out
of West Bengsal into East Pakistan

because there it can be sold at a pro-
it It oftan happens that from the
rural areas a lot of food is sent into
towns, not for the purpose of legiti-
mate trade, but for the purpose of
hoarding there and selling at high
prices. Therefore, it is absclutely es-
sential that energetic steps should be
taken. Unfortunately, it is the Law
Minister, who is piloting this Bill. I
wish the Food Minister was piloting
this Bill because it is really the acute
crisis of food which has necessitated
the passing of this Bill. Therefore, I
hope the Food Minister will realise
the extreme anxiety of the country
for the de-hoarding of stocks, the ex-
treme anger and the extreme hatred
that the whole of the counffy feels
against hoarders who hoard food for
the purpose of speculating and for the
purpose of profiteering when millions
of our countrymen starve to death.
Through starvation they lose their
social morals and their famjlies are
disrupted and the whole social fabric
collapses. That is why I want to sup-
port the Bill and once more urge its
energetic utilisation.

Shri B. 8. Murthy: I do not want
to make a speech except to suggest
an amendment. The clause reads:

‘“for requiring any person hold-
ing in stock any essential com-
modity to sell the whole or a
specified part of the stock to the
Central Government or a State
Government or to an officer or
agent..”

After the word “asgent”, I want to
add ‘“or agency of the Government”,
If the word “agency” is used, co-
operative societies can be brought into
the arena of purchase and sale of
foodgrains. As far as the history of
the co-operative movement in Mad-
ras and Andhra is concerned, the
history of the Triplace Urban Co~
operative Society is very well-known
and the history of this society has
been pruised all over the country, As
a matter of fact, in 1858 Government
was not at all willing to enter into the
field of procurement as a precureor to
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cantrols. Therefore, the wards “Cen-
tral Government and the State Gov-
ernments” have been left out. Now
the necessity has come to use the
term ‘Central Government as well as
State Governments”. But [ think it
is better that we also make room
here for certain organisations, such
as the co-operative societies or other
societies which are in existence in
certain localities. They may be au-
thorised by the Government to pur-
chase and sell foodgrains. That is very
essential because, if it is not done,
Government will have to come again
to Parliament, asking for further
modification of this Act.

In this conection, I will give you
an instance. Some time back, the Min-
ister of Food and Agriculture and
the Deputy Minister had been to Hy-
derabad. Bath of them met the peas-
ants and the mill-owners and there
was an agreement. Now the mill-own-
ners complain that the stocks have
been seized whereas the Minister has
today categorically stated that no
seizure has taken place and that they
only wanted records as to the guanti-
ty of foodgrains they store in their
mills. But the Andhra mill-owners,
the Minister said, did not co-operate
as far as sale of foodgrains is con-
cerned. Therefore, without having all
such things and finally passing an
order imposing controls, I suggest
that an outside agency like the
co-operative societies may be utilised
for this purpose. Therefore, I think
that the use of the word “agency”, we
may not use the exact words co-opera-
tive society or societies, will facilitate
the work of the Government, as and
when they think of utilising the ger-
vices of the multi-purpose cooperative
societies for the purchase as well as
sale of essential commodities.

In this connection I would like to
tell the House that during 1846, when
Mr. Prakasam was the Chief Mimster
in Madras State he wanted to try the
producer cum consumer cooperative
societies. It was a success for a long
time, but unfortunately because of
the apathy of the Government which
succeeded Prakasam's they went out

of existence. There are certain aocie-
ties all over Andhra as well as in
some places in Madras State, I do not
know as far ag Kerala is .concerned.
These three States from one rice zone
and there are producer cum consum-
er cooperative societies, multi-purpose
cooperative societies and also farmers’
cooperative societies in this area. I,
therefore, think that an amendment
in this form or in a form the Minis-
ter thinks fit, will facilitate to a
great extent easy procurement and
easy distribution of the foodgrains.

Ehri C. R. Pattabhi Raman (Kum-
bakonam): Mr. Chairman, the object
of this amendment ia clear enough
and narrow enough. It seeks to sub-
stitute for clause (f) of sub-section
(2) of sectien 3 a new clause ().

It is only to clear the doubts that
may arise with regard to the content
of the existing clause (f) of sub-sec~
tion (2) of section 8 of the Essential
Commodities Act which has been
passed by us.

The provision I submit is wide
enough even without the amendment.
It is just possible that in some enact-
ments some doubts may be creatad
as to whether a Government or an
agent of Government can act as a
person. But in this enactment before
us, namely the Essential Commodities
Act section 3(1) is clear enough. It
says:

“If the Central Government is
of opinion that it is necessary or
expedient to do for maintaining
or increasing supplies of any es-
sential commodity or for securing
their equitable distribution and
availability at fair prices, it may,
by order, provide for regulating
or prohibiting the production,
supply and distribution thereof
and trade and commerce there-
m.Il

It is as wide as the sea. So, I sub-
mit that the amendment now sought
to be made is not really necessary in
an enactment of this kind which has
conferred on Govemmient very wide
powers. Section 3(2) (1) says “purwon



13301 Essential Commodities; 11 SEPTEMBER 1057 (Second Amendment) 13302
Bill

[Shri C. R. Pattabhi Raman]

or class of persons”. 1 submit, there-
fore, that it is really not nécessary to
have an amendment of this kind. But
I support it because it seeks to clear
a doubt, and by way of abundant
caulion, as the Statement of Objects
and Reasons says, we may have it.

Actually, I have been revolving in
my mind, as to whether we should not
amend the General Clauses Act for
this purpose. The word “person” is
defined in the General Clauses Act
Corporations will come under the
word “persons”. Here we are in a
fast moving society. The entire life of
a welfare State will be paralysed on
account of some imbalance or malad-
justment in the prices of essential
food stuffs and other things. I am
wondering whether it would not be
better to amend that definition in the
General Clauses Act to include Gov-
ernments or their agencles. It is like-
ly that we are going to have many
more enactments in keeping with the
welfare State and unless full powers
are given to the State the very life of
the community will be paralysed and
the Plan will be jeopardised, because
if prices shoot up persons with fixed
income are bound to suffer. The ob-
ject of this measure is to keep prices
down.

1 Aind some hard words said about
farmers. We may be justified in
attacking the middlemen, the dealers
and the hoarders. But we have to be
careful with regard to farmers. They
form the bulk of our population and
unless we have the willing cocpera-
tion of the farmers, we would not
have the necessity for these agencies
It is no use bandying words at the
farmers whose full, willing and active
cooperation is necessary in the imple-
mentation of these enactments. Inas-
much as this enactment seeks to clear
doubts, it is necessary to pass it and
1 support it.

avyre wo oo apmw (Iorfix) -
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IY IR quA farwr TaeT W g o
T Koz ure aeawis g o
% ag frergur § - —

“....An order may be made
requiring any person holding in
stock any essentlal commodity to
sell the whole or a specified part
of the stock to such person or class
of persons and in such circum-
stances as may be specified in the
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w W ¥ A & O wgrw @

AN AR F W7 F AT
# fF od wa 7 off 7@ € fs sy Ee
I G AT A F | AA 99 o9W
ag o fear ur fF o smaw feo
T AT G;T FI& §, I T AL KA
ar 7 feq s 1 afer 38 a7 IR
& 7€ wiar fr ow i vy W 7
et gT & & fgwed ¢ ? T A
mr & e & & Wiz M g I
¢ THR! FTTY 9T g AG (@ §
Tt warg & wg ara s dan g ¢

g yed § fs o0 s A &
W qifeddt %7 QT ST | WIeR e
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TF ATEE XS qHE A @, v Jgar
w4 wereft €1 e SEwY foad aR ¥
@ § w few © ogf ov & ud )
W HTT T TET ST Ay w1 Formey
fir ® ¥ £ TH FIRIETT WY FER TR

o st wrrear @ fed et
¥ oe R A 9T R & 9
AT FEER= HNiT H) gofee Bwa
e &Y o |y | wreneran § R wne e
w2 wrg A orf adt aeetw Frarsy
foad qg A& aF & @ 1 AR W@
w? gexl & @ feer o ofedt a=h
gt & frad f& wex I yArfea
wma e ®F gf § WX W AT
g% foau srawms FEAT wEIAEY
@& § A IEH fad ®Y o @ @
LAl

@ FC T B owE @A

“sell......to the Central Gov-
ermmment or a State Government
or to an officer or agent of such
Government or to such other
person or class of such persons
and in such circumstances”,

qar A fawlr <H “Ew wwr oW
X g 7 xeAr sy 9w oy fam
€ afer wrfrea §t s =z § )
¥pmIsdi g o w s e
¥z & 78w & 70 vt wrawar g

wafae & wreer § fe o © R W
tw T wfe T wrefeat st S
qFE 7 9gX 1+ ¥ g wrew § fe
T Y HET ITE qEEH qER
® T & 8T Wy N W w |
a1 W} aE w7 A it forer W) Ay
2 anfw faegw aeefh gt ama

T 2 F T g F TR
¥ o fawr & fafaoey Y v 7 wx
qFAT | TE AT FAWT qAHET I
a3 ] o Afeae &
T T ER N NN @ 9 B F AT
@A A wA foew e eRe
fry feoy w1 IwTE AE TRIT T
&, arfow T & 1

W WORE ¥ 8y ¥ W e
H FT A H@TE :

14 hrs.

Shri V. P. Nayar: When I read this
Bill I thought it was a very simple
measure, and especially when very
important Bills had been sent to
Select Committees even without a
single Member speaking, 1 thought
this Bill might take only a few
minutes, But when I heard the Law
Minister I remembered what the late
Shri Mavalankar told us when he
assumed office. He said that it 15 very
difficult to break away from old
moorings. A clever lawyer, we know,
can make even a very small point
appear big, and my hon. friend the
Law Minister has not broken away
from his moorings. He is new to this
House and probably he thought his
formulations require a sort of different
way than what is usually done.

My complaint is not on the provi-
sions of the Bill or against its prin-
ciple. I have a little complaint
against the Law Minister who, in his
anxiety to flavour his formulations
with ununderstandable phrases, has
resorted to the use of an expression
Hke ex-abundanti cqutela. He will do
wehﬁramember&at%mrmtd
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our Members do not understand Latin
phrases and unfortunately the Parlia-
ment Library has only one or two
Latin dictionaries for us to find out
what it is. Any one of us, even
including the lawyers, would have
understood it at least as much as this
if he had said that it is by way of
abundant caution, or to make assur-
ance doubly sure.

Shri A. K. Sen:
lated it perfectly.

Shri V. P. Nayar: I do understand
it. Hereafter I would request him
that in such cases, especially in the
Statement of Objects and Reasons,
since we are not addressing the
Supreme Court, we must understand
what he means, and other hon. Mem-
bers who did not have the good
fortune to go to Oxford or Cambridge
must also be in a position to under-
stand what the Statement of Objects
and Reasons really connotes.

You have trans-

Then I was really amazed to hear
Shri Rapga, and when 1 heard him,
again a statement of the late Shri
Mavalankar came to my mind. There
was hardly any subject under the
Sun which Shri Ranga did not touch
on this very simple and innocuous
measure. He travelled throughout
India, he honoured Keraia with a
visit, then he flew to Russia and came
back and accused the Communist
Party and waxed eloquent for the
Andhra peasant whom also he intro-
duced. What is all uus? When 1
heard him I thought that the highest
tax which we had to pay was not
Shri T. T. Krishnamachari's taxes, but
a tax on patience.

This 15 a very simple measure. What
is there to object to in it? I would
say that it was the hon. Law Minister
who set the ball rolling. Normally
this Bill ought to have tuken only
five to ten minutes.

With these words I say that I do
welcome the Bill, There are many
other matters in the Essential Com-
modities Act as it exists today which

require revision. Certain orders have
been questioned, I do not remember
which order it is; probably in Calcutta
there has been some case about it
Government should therefore, as he
rightly pointed out, take &ll precau-
tions and must be armed with enough
power to take all necessary action in
such matters.

1 would once again urge the hon,
Minister to make a note of this mild
protest from me that at least in
future, because he will have to pilot
so many Bills and we shall have to
read his Statements of Objects and
Reasons for the next four or five
yvears, he should not c¢ome forward
with a repetition of Latin phrases,
and let him also bear in mind that all
of us do not have the good fortune to
understand such phrases.

Shri A. K. Sen: I agree entirely
with the observations which have
fallen from my hon. friend Shri V. P.
Nayar that this simple measure should
not have really evoked such elaborate
arguments on the floor of the House,
but I disagree with him, 1f he will per-
mit me to do so, about the reason for
evoking these rather large outbursts
on the floor of the House. He has
blamed me for starting the ball roll-
ing. If I remember aright, I did not
take more than three minutes to sup-
port my motion for consideration, and
I said exactly what the hon. Mem-
ber has said that we are really clari-
fying some provisions which have
already been accepted by this House,
that it being an Act passed by both
Houses of 'Parliament [ had no doubt
that Parhament had very good oppor-
tunity of expressing itself on the rela-
tive merits or demerits of the various
provisions contained in the Act. But
I do plead guilty to the charge that
possibly this insertion of a Latin
phrase could have been avoided.

S8hri Sadhan Gupta: Latin is Greek
to many!
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Shri A. K. Sen: It does not appear
s0. Everybody seems to have under-
stood and nobody asked the meaning
of this phrase. That shows the great
intelligence of this House and {faisi-

Shri Feroze Gandhi (Rai Bareli):
May be Latin is Hindi to many!

Shri V. P. Nayar: I said it so that
later on you may not come out with
bigger and more ununderstandable
phrases.

Shri A. K. Sen: I cannot give him
the assurance that Latin will be com-
pletely banned, because it may be
necessary to use certain Latin phrases
for which we have not got egquiva-
lents in all the 14 languages in India,
and possibly the Hindi equivalent
might be objected to as much as the
Latin phrase.

14.06 hrs.
[Mr. DEPUTY-SPEAKER in the Chair}.

Nevertheless, ]| am sure this charge
has been made in good humour and [
accept 1it.

The more important features of the
arguments which were addressed are
concerned with the question of price
control and with the question of the
silent support which we are alleged
to be extending to hoarders. I am
really concerned only with the powers
to be granted to Government under
this Bill. I am not concerned with
the food pelicy directly. I have no
doubt that the hon Food Minister has
in the past explained his policies, his
activities, and will in future take every
occasion to appraise the House with
his activities and how he proposes to
deal with the food situation as it
develops from month to menth or
from day to day. But it 15 necessary
for me to say this at least, that the
hon. Food Minister here and in the
State of West Bengal, from which
State my hon. friend Shri Sadhan
Gupta hails, have done an excellent
job of the whole thing. They have
dealt with an extremely difficult and
complex situation most energetically,
sglflessly and with all the sincerity

that one could imagine. I cannot
imagine a better handling of the situs-
tion.

Apart from vague and general all-
egations regarding failures or ommis~
sions or commissions here or there, I
have not really heard in the course of
the debate today any serious con-
demnatibn of the broad outline of
policy which has been accepted and
followed by the Government here and
also in the State of West Bengal in
the matter of food  The very fact
that in spite of shortages which are
acute in parts, in spite of various difl-
culties and in spite of our unwilling-
ness to adopt a completely controlled
policy so far as food is concerned,
the food situation has been kept well
within control and excepting in a few
parts of India food prices have shown
a tendency to decline, is enough testi-
mony for that. It is not for me to
answer that point, it does not really
arise out of the present measure, but
it is certainly necessary for me to
support my colleague the hon. Food
Minister here and the hon. Food
Minister of West Bengal who have, [
repeat, done an excellent job.

But I do object to the general
charge levelled by my hon. friend
Shri Sadhan Gupta, who is usually
very restrained in his attacks, that we
have throughout shown a bias in
favour of hoarders.

The Act, first of all, negatives it
as a matter of policy. It gives ubun-
dent powers to Government to con-
trol all essential commodities includ-
ing the power to direet compulsory
sales. As a matter of general policy,
that certainly refutes any charge of
bias_in favour of hoarders. But he
says that we have refrained from
touching big hoarders and as a result,
they have been engaged in their anti-
social activities.

Let us come to realittes. This
charge has often been repeated here
and in the State of West Bengal, All
thé mills were cordoned off. All
available stocks were seized and
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directed to be sold to agents of Gov-
ernment. The total amount seized
was less than 180,000 maunds, which
is less than 4 days' supply for the
city of Calcutta alone. This fact has
proved, if more proof was necessary,
that there is no large scale hoarding,
far less support by Government of
hoarding. The quantity of rice found
in the godowns of these big mills was
less than the normal quantity kept in
the godowns in previous years. As 1
said, from all the mills round about
Calcutta—very large in number—onty
about 90,000 maunds—I speak subject
to correction, because 1 am not deal-
ing with food-.were seized, which is
less than three or four days' supply
for the whole city of Calcutta.

Whether it is a matter of policy or
it is a matter of realty, I think the
Government here, as also in the State
of West Bengal, shave given ample
proof, if proof was necessary, of thew
sincere desire to make available every
ounce of vendible rice or other com-
modities or foodgrains necessary for
providing the people with feod. We
shall certainly watch with mterest; I
am not saying so with any spirit of
attacking any State Government, but
since the Government of Kerala was
introduced somehow or other, we shall
watch with interest what they do in
the matter of hoarding or in the
matter of price control. As far as
we are aware, they have not seized
any stocks of rice, as the Government
of West Bengal have done. As far as
I know, they have taken no steps up-
til now to control prices; they are re-
maining quite satisfied with the sup-
plies they expect from the Centre
Yet, my hon. friend would not ageuse
them of bias in favour of hoarders,
but would accuse a Government which
have taken all active steps possible to
seize available stocks as having a bics
in favour of hoarders.

I hope that it will be possible for
us to deal with -these urgent and
national problems by keeping our-
selves as much free as possible under

the circumstances from a spirit of
recrimination, because after all, the
Party to which my hon. friend
belongs, is now running a Government
and they do appreciate the very diffi-
culties facing a government. They
have their own problems of hoarding
there and also price control and if
they can set a better pattern, we shall
certainly watch with interest. But we
shall certainly refrain from hurling
accusations against them simply
because they have done nothing by
way of any demonstration of publie-
ly seizing stocks or things of that
sort.

I think that really finishes the main
core of what I call an attack. The
debate has really been conducted with
a spirit of bringing about improve-
mentis, il any, in the measures we
have enacted or are going to enact
relating to food and other essential
commeodities.

There is only one word more necea-
sary to answer Shri B. S. Murthys
suggestion that the word ‘agency’—
I do not find him here—should be in-
troduced. The word ‘agent” is
enough; it 1s open 1o Government
under the Act as it is with the
amendment, to appoint anyone as Its
agent so long as he is not a munor or
so long as he does not suffer from
other incapacities.

With regard to Pandit Thakur Das
Bhargava’s point, I have really failed
to see the relevancy of his attacks. We
have taken powers to direct any per-
son holding any stocks of an essential
commodity to sell it to Government
or its agents. He says that only big
stockists should be affected, It s
difficult to draw a line between big
and small stockists. Bai I have not
the least doubt that these powers will
be exercised with caution and res-
traint with a view to seeing that the
real purpose of procur'rg supplies of
foodgrains at equitable and fair prices
is achieved and that no unnecessary
harassment is caused, Powers are
given to the Governmsnt in the honest



13315 Esrential Commodities 11 SEPTEMBER 1867 Resolution re: Ratifica- 13316

(Second Amendment) Bill

belief that they will be exercised pro-
perly, and I am convinced that it has
not been shown yet that the Govern-
ment have abused these pcwers at any
time anywhere. These fears are
really hypothetical and are not sus-
tained by any facts.

1 am szorry I forget to answer one
point. I ought to have remembered
it. It is necessary to mention it now
because it might crop uvp again. Shri
Menon suggested that we should not
really give a pricg, the fixation of
which is indicateq in  the Act, but
some price which, according to him,
will be a slashed down price. He
forgets that w2 are work'ng wader a
Constitution which limits the powers
of any Government to requisition
stocks either by compulsory sale or
otherwise except on what the court
regards as fair compensation. That
13 under article 4% of the Canstitutio.:
So long as we & rk under these con-
stitutional limitaticns, it is nor open
for us to fix uny ard everv pr.ce ur
the pittance of a price This arend-
ment was necessitated because certain
courts had condemned our law on
the ground that the price fixed was
arbitrary and that the seller was
entitled to fair compensation under
the Constitution.

We are proud to say that we are
functioning under the rule of law and
the executive cannot function arbitra-
rly. Every action of the executive
has to be backed by the authority of
law. One thing iz quite clear, that
through the tangled web of our Con-
stitution one golden threiad runs,
namely, expropriation by executive
fiat is not possible.

Shri Panigrahi (Puri): Has the
attention of the hon. Minister been
drawn to a report published in the
Anand Bazar Patrika, a prominent
daily of Calcutta, which says that
hundreds of maunds of rice and wheat
despatched from government godowns
in Cgleutta for supply to the ration-
shops have fallen in the hands of pro-
fAteers?

tion _of Universal
Copyright Convention
Shri A. K. Sen: I do not know, I
am not concerned with ¥ood.

Mr. Deputy-Speaker:V I shall now
put the motion that the Bill be taken
into consideration to the vote of the

House.
The question is:

“That the Bill further to amend
the Fssentia]l Commodities Act,
1955 be taken into consideration.”

The motion was adopted.

Clauses 2 and 1, the Enacting For-
mula and the Title were added to the

Bill.

Bhri A. K. Sen: [ beg to move:
“That the Bill be passed”.

Mr. Deputy-Speakers I shall now
put the motion to vote.

The question is:
“That the Bill be passed.”

The motion was adopted.

RESOLUTION RE. RATIFICATION
OF UNIVERSAL COPYRIGHT CON-
VENTION

The Minster of State in the Minls-
try of Education and Scientiic Re-
search (Dr. K. L. Bhrimali): I beg
to move:

**This House approves tne Uni-
wversal Copyright Convention and
the Protocols thereto as adopted
at Geneva on the 8th September,
1952, and recommends that the
said Convention and Protocols
should be ratified by the Gov-
ernment of India”.

I should like to makec a few preli-
minary remarks with regard to the
objects of this Convention and some
of its special features.

In our world where there is so
much of misunderstanding and con-
flict, if literary, scientific and artistic
works are disseminated widely, they
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can create a good deal of understand-
ing.

The important thing is that copy-
rights of individual authors should be
protected. The international systems
which are already in force should not
be damaged. At the same time, there
should be' free intercourse of know-
ledge and of the works of the human
mind.

This problem has been agitating
different countries for a long period.
There have been two main systems as
far as copyright is concerned. One
is the Berne Conventiun which was
adopted in 1887 and there was a
different system which was followed
by the American countries. Since
several countries folt that this was
not a satlisfactory arrangement, they
were thinking of .avolving some sys-
tem which would 2nable all the coun-
tries to participate and which would
enable their works to be disseminated.
Therefore, on the Bth September, 1952,
an Inter-Governmentul Conference
was convened under the auspices of
the UNESCO and delegations of Gov-
ernments of 50 countries participated
in this Conference.

The main problem was how they
could evolve a system under which
both the countries which had signed
the Berne Convention and the coun-
tries which were working under the
American system could come together.
There was a lot of discussion at the
Conference, and ultimately, a Conven-
tion has been evolved which enables
the Berne countries to participate in
the American system and also enables
the American countries io participate
in the dissemination of knowledge
with the Berne couniries.

I would like to inform the House
that this Convention dors not, in any
way, supersede the Beine Conven-
tion. In fact, the Berne Convention
would continue to regulate the copy-
right relationship between the Berne
countries, Thiz was made clear in
article 17 and the declaration annexed
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thereto. This Convention cnly estab-
lishes relationship between the Berme
couniries and the non-Berme coun-
tries and a bridge hss been built
which enables knowledge to be trans-
mitted from one country io another.

Another advantage is that the Berne
countries, after they ratify this Con-
vention, will not have to enter inte
separate agreements with non-Berne
countries, and the copyright relations
between such countries would be
regulated by the provisions of the
Universal Copyright Convention.
Similary, the non-Berne countries
would claim copyright protection in
the Berne countries under the  Uni-
versal Copyright Convention without
any special agreement.

The House is aware that India has
been a party to the Berne Convention
since 1887 and it has so far not esta-
blished any copyright relationship
with non-Berne countries except the
United States of America. After we
have ratified this Convention we
would be reaffirming our telationship
with U.S.A. which has already ratified
the Convention and it would estab-
lish copyright relationship with non-
Berne countries in .Amecrica and else-
where.

The most important principle which
underlies this Convention 1s that the
published works of nationals of any
contracting States, works published in
each State shall enjoy in each of the
contracting States the same protection
that that State confers on the works
of their nationals published in their
own country. The same thing about
unpublished works. Unpublished
works of nationals of each contracting
State shall enjoy in each of the other
contracting States the same protection
as that State accords to unpublished
works of its own nationals.

According to this, Indian works and
works of Indian nationals, by virtue
of this provision, can claim protec-
tion in any non-Berne country and
the same protection will be given
which Is enjoyed by the nationais of
that country.
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Another great advantage in adopt-
ing this Convention iz that it does
away with some of the formalities for
the acquisition of copyright in that
territory. The Universal Copyright
Convent on  dispenses with that
requirement and provides that it shall
be deemed to have been satisfied if
a work merely bears the symbol C
in a circle accompanied by the name
of the copyright and the ycar of its
publication. Hon. Members cre aware
that all kinds of complicated formali-
ties have to be gone through by the
authors before their works can be
protected. Now, this Copyright Con-
vention does -away with all that for-
mality and all that one has to do Is
to put the letter ‘C' under a cuxle
and the work will get protection in all
countries which ratify this Conven-
ton.

Therefore, I wish to submit that the
ratification of this Convenlion 1s a big
step forward in India’s international
copytight relationship.

There has been some delay in rati-
fying this Convention. The mam
reason for the delay is that we did
not have adequate provisions in the
old Copyright Act to ratify this Con-
vention. It was only after the new
Act was passed that we are in a posi-
tion to ratify this Convention.

Hon. Members may also be interest-
ed to know the names of the countries
which have already ratified the Con-
vention. They are, U.S.A.,, UK., Japan,
France, Switzerland, Mexico, Ger-
many, Italy, Spain, Argentina and
Brazil. These are some of the im-
portant countrieg,

An Hon. Member: How many coun-
tries?

Dr. K. L. Shrimall: I am afraid the
totals are not given here: but, I will
place the list on the Table for the
irdormation of hon. Members. I have
already given the names of the impor-
tant countries.

Along with the
are three protocols.

Convention, there
Protocol 1 pro-
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vides for the assimilation of stateless
persons and refugees having hahitual
residence in a State with nationals of
that State. India has nc problem as
regards stateless persons are concern-
ed. But many of the war refugees
who have made India their perma-
nent home but have not acquired
Indian citizenship would benefit by
this.

Protocol Il provides protection in
accordance with this Convention to
works of institutions and other allied
agencies. And, Protocol III reserves
to State ratifying the Lonvention the
right to notify that this 1atification
shall not take effect unless a speci-
fied country also ratifies the Conven-
tion.

We have no present intention of
making use of this Protocol. I there-
tore, commend to the House that this
Convention and the Protoccls may be
ratified. lndia has always taken a
great deal of interest in all those in-
ternational organisations which help
in creating better understanding
among the nations. Art, literature and
science can be greatly instrumental in
creating better understand:ng among
the people and n ratilying this con-
vention, India will be taking another
step forward to create better under-
standing between the dJdiferent coun-
tries. 1, therefore, hope that the
House will give unanimous support to
this Resolution.

Mr. Deputy-Speaker: The Resolu-
tion is now before the House for dis-
cussron.

Shri D. C. Sharma (Gurdaspur):
Sir, I welcome this econvention. I
agree with the Minister that this
House should ratify it. But, I can-
not help saying that this convention is
just an instance of the way in which
our internatlonal law is beng formed,
This is perhaps the first stage and not
the final stage for the formation of
internatione! law.
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There is Berne Convention. It
is some kind of a regional convention
between the USA. and the Latin
American countries. Of course, other
countries can also subscribe to it.
Then, there is this universal
convention which lays down that it
does not preclude any c¢ountries from
jolning in multilateral or bilateral
agreements with other countries in
that respect.

It comes to this. We have not yet
got one simple comprehensive interna-
tional law in any fleld of human
endeavour. When that happens, that
wtll be a very happy day for huma-
nity; on that day there wili be the
disappearance of misunderstanding
and diffusfon of those noble things
which the hon. Minister mention-
ed But, it is good as far as it goes
though it does not go very far. It
is reciprocal. It 18 not going to be
one-sided; it is going to be on a
mutual basis. For instance, if 1 accept
the works of a country on copyright,
that country can also accept my coun-
try's copyrmight

Mr. Depnty-Speaker: There is a
very wholesome rule in our House
that no Member shall pass between
the Member wo speaks and the Chair.
But 1 have often found this rule
being transgressed. I request the hon.
Members to see that this is observed
very strictly.

Shrimati Ila Palchoudhari
dwip): I am sorry, Sir.

Shri D. C. Bharma: I am also glad
....(Laughter) Am I not ight? Sir,
I was submitting that this has qute a
wide scope. It applies not only to
published work of writers 2nd drams-
tists and other but also to musical
compositions, cinematographic works
and paintings. T am glad it applies to
cinemetagraphic work, and pamting. 1
am glad it applies to cinematographic
works. If this convention is adopted
mutually by India and U.S.A,, most of
the trashy films in India would dis-
appear becauss most of them are very

(Naba-

, of imagination, far away
“world of stark reality, where he does
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poor and cheap imitations of some of
these Hollywood fllms, I hope a very
vigilant eye would be kept om it

This should be applied not only to
published works but unpublished
works, Sometimes, unpublished works
are of greater value than published
works. Sometimes, an unpublished
work may be epoch-making; it may
lie dorment for want of patronage or
for some other reasons. ] am glad
that this is quite wide in its scope.

It 1s also good that in the contract-
ing stage, we have not to go to these
lawyers. These lawyers &are very
beneficient pecple. But, law means
s0 many restrictions and procedures
and deposits and regulations and what
not The poor author lives in a world
from the

not feel the impact. He feels hamper-
ed by all these restrictions and 1 think
those taxing regulations are not going
to operate; when he is gong to enter
a country, these formalities 1 hope,
will be done away with. Of course,
if he wants to seek judicizl relief, he
will have to undergo the judicial pro-
cess. Now, otherwise, nobody can
hamper the copyright convention of
any book anyway anywhere he lhkes,

It 1s good that the life of the copy-
right has been fixed for the life of the
author and 25 years after his death.
I think that 15 our law .

Dr. K, L, Shrimali: Fifty years.

Shri D. C. Sharma: Our law is
better than that. But, a wholesome
provision has been made i regard to
translations. But, no provision has
been made in regard to abridgements.
It is an age of abridgements. You
take the most widely crculated
papers. There will be abridgements
of very costly books, Suppose I pub-
lish a bobk and somebody publishes
an abridgement somewhere, the sale
of my bock is thereby curtailed. In
addition to translations, abriagements
and condensations should also hava
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been banned according to the interna-
tional Convention. That would have
given fuller protection. I find that it
has not peen done. I do not know
why.

I have not been able to follow the
procedure of these conventions and I
have not read through all of them. I
think it is a8 very grave omission. If
this convention is again to be revised
—as it is, it is a provisional conven-
tion—this point should be taken into
account. The right of abridgement
and the right of condensation should
be looked upon as sacrosanct as the
right of translation or the right of a
book, published or unpublished. I was
glad to read the names of the coun-
tries which have subscribed to it, and
I think it is a good list. But I would
like to submit in all humility that the
country from which—I say this with-
out any insinuation—our country
suffers most is Pakistan. I find that
sometimes there are certain books
published in India and are available
in India at prices, I should say
reasonable. But those very books
published in Pakistan without the
knowledge of the authors, the pub-
lishers, the stockists or anybody else,
are coming to us from across the
Pakistan border and they are cheaper
than the prices at which we get them
here, Of course, the hon. Minister
will say that there is a remedy, that
Pakistan will alse ratify this conven-
tion and then we will be safe. There-
fore, the only thing I can do at pre-
sent {s that I should pray to God that
Pakistan may also ratify this conven-
tion as early as possitle, so that the
authors, the publishers and the stoc-
kists of books in India do not suffer
from some kind of an unworthy com-
petition from Pakistan so far as these
books are concerned.

Dr. K. L. Shrimall: I would like to
inform the hon. Member that Pakis-
tan has already ratifled the conven-
tion.

Shri D. C. S8harma: I am glad to
:ww that. When did Pakistan ratity

1
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Dr. K. L. Shrimali: The instrumeni
was deposited on 28th April, 1954 and
it has come into force from 16th
September, 19585.

Shri D, C. Sharma: I understand
the meaning of ratification. What I
am saying applies not to 1854 or 1887,
what I am saying applies to the three
or four years that we have passed.
Anyhow, L hope that after ratitying
this convention our (iovernment will
be more vigilant, other Governments
will slso be more vigilant and they
will see to it that not much harm is
done to anybody.

Therefore, I welcome this conven-
vention. 1 think it gives freedom of
creation to the authors, it also gives
them freedom of publiecation, and it
also gives freedom of diffusion with-
in the framework of this convention.

Shri Naushir Bharucha (East-
Khandesh): Mr, Deputy-Speaker, 8ir,
1 am afraid I have ts strike a dis-
cordant note, I am absolutely against
India ratifying the convention as pro-
posed by the hon. Minisier. The point
is, it is a great mistake to ratify the
convention. Public works of nation-
als of any contracting States are
expected to enjoy in each of the con-
tracting States the same protection
that other State accards to the work of
its own nationals first published in
its own territory.

Let us examine actually in opera-
tion what this will mean. It will
mean that the convention will be one-
sided against India. The reasons are,
India is industrially a backward coun-
try and requires import of technical
knowledge in the shape of technieal
books. The price of these books is
unusually high, and once the conven-
tion is ratifted such books cannot be
mass-produced in India so as to make
cheaper editions avallable to Indian
students and public.

There will be a far far greater
number of cases for India to produce
technical books of foreign authors
than other contracting States want-
ing to produce technical books of
Indian authors. May I point out %
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this House that in India there are 192
written languages. It is most unlike-
ly that any of the other contracting
parties would want to translate works
written in any of the 192 languages
except English, Hindi or, perhaps, a
provincial language. The language
difficulty, itself affords better pro-
tection to 89 per cent of our authors'
works than any such convention can
afford. The language difficulty is so
great that it is most unlikely that any
of the Indian authors’ works would
be plagiarised in foreign countries.

Sir, I very well remember when the
Government of India Act 1935 was
enacted the British Government gave
this country a reciprocity of a type
similar to which the convention seeks
to give us. They stated in the Act
that it was open to any Britisher to
start any industry in India and India
to afford certain ypreferential treat-
ment, and Britain undertook to afford
to Indian industrialists similar treat-
ment if they started industries in the
United Kingdom. For instance, it
would be open under such a recipro-
city convention for ship-builders of
the United Kingdom to start shi:
building yards in India, and we could
also go to England and start ship-

building yards! That was the recipro-
city,

Today I ask the hon. Minister in
charge of the Bill to tell us how many
lakhs of rupees we spend in import-
ing technical books which are 80
badly needed for industrial growth in
India, and will he tell us how much
of foreign exchange do our authors
earn by selling books in foreign coun-
tries? I tell you, this convention is
absolutely one-sided. So far as the
terminology goes, it seems to be fair
and even—‘mutual equal protection®.
But, when I understand thet my works
of art and my literature are not going
to be plagiarised in foreign countries,
where is the need for protecting them,
and yet I am deprived of the many
technical books which India can mass-
produce cheaply for the beneflt of iis
poor students; that benefit is comw
pletely foregone.
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What is it that we are going to gain
from this convention, that is what 1
want to know. My hon. friend, Shri
D. C. Sharma, said that the works of
our authors are protected. May .I
know whether there is a rush in
foreign countries of copylng our
books? Who cares for our booka?
How many books have been plagirised
in foreign countries? I do not think
even ten. Secondly, the protection
which this convention gives. ...

Shri P, C. Bose (Dhanbad): Can we
copy books of foreign countries in our
country as we like?

Shri Naushir Bharucha: That is
exactly what I am saying. .We must
cut off from all such conventions, even
possibly the Berne Convention. We
must be free to reproduce what we
like,

The second point is, it is generally
believed that this type of convention
affords protection. May I give a con-
crete instance. Perhaps many hon.
Members know and must have in the
school days studied P, C. Wren's Com-~
position. It is a very well known
boock. My client has got the copy-
right. An instance was brought to my
notice that the same book was pub-
lished, exactly reproduced in Allaha-
bad or Patna. He could not trace
actually where the book was publish-
ed. In fact, I wrote to the Superin-
tendents of Police of these two States
to try and investigate as to where
it was published. They said they
could not detect who were the people
who plagrarised and reproduced this
work I ask the hon. Members that if
even within our own country it is im-
possible to do this, it Is very difficult
and almost impossible for the others
to do it in other countries. I the
police authorities cannot detect plagia-
risation of our own works within our
own country, what hope is there of
our knowing whether in Iialy or
Belgium or for the matter of that in
Brazil, some of our author's work
is plagiarised and we will be able to
check that plagiarisation? It is im-
possible. The protection which this
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Convention gives iz absolutely illu-
sory. It is nof oply the question of
copyrights but it also raises the case
of people who have got trade marks
and other things., Probably, the hon.
Members do not know that, for
instance Tata’s soap is being manu-
factured not in one or two places alone
but in a dozen different places and
they cannot detect it The moment
the source is known, the little factory
1s transferred elsewhere and the
same trade mark is being infringed. It
requires a lot of investigation and hiti-
gation before an offender ean ba
brought to book. Therefore, my sub-
mission is this, India does not stand
to gain anything by contributing to
this Convention, and therefore we
should not ratify this Convention.
Let the hon. Minister produce neces-
sary figures to show what is the num-
ber of books of foreign authors that
have been imported into India every
year and how much our authors earn
by the sale of their works abroad. It
these figures are shown, the character
of reciprocity will stand exposed.

I therefore oppose the resolution.

Shri Sadhan Gunpta (Calcutta-East):
Mr. Deputy-Speaker, I have to support
the ratification of this Convention in
spite of certain drawbacks to which I
will come later. This Convention re-
presents the successful struggle waged
by authors, by artists, scientists and
other producers of cultural works for
the recognition of their right to appro-
priate to themselves the profits which
may be had from the exploitation of
their works. This right had not
always been there in the world. Time
was when authors found themselves
unable to exploit the fruits of their
work when their work was pirated,
whether they were scientific works or
artistic works or musical or literary
works. They were pirated and they
had no adequate protection. In most
couniries the law did not protect
them from piracy and as a result a
struggle went on for securing their
rights. This sittation was extremely
dizastrous for the fruition of culture,
bécause once you know that you have
né right to get any profit out of the
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production of your artistic, scientific
or other abilities, the incentive i»
killed and as a result the production
of those things sufferxs.

14.54 hrs.

[Surr BARMAN in the Chair.]

That is why every civilised country
realised that it was very necessary ta
glve some amount of protection to
producers of such works. This pro-
tection varied in different countries
and when I come to the drawback of
this Convention I shall have some re-
ference to make about it. Not that
this protection elsewhere was just
from all points of view, but then, pro-
tection was achieved after a consi-
derable struggle. That is the aspect
to realise.

When protection was achieved inside
one's own couniry, another danger
made itself felt which was that al-
though the things might be pretected
and although the authors or other
producers of artistic, scientific or cul-
tural works might be protected inside
their own country from plagarisation,
yet, their works might be copled in
other countries and sold in other coun«
tries to the profit of persons who had
no part in creating those works, and
even sometimes, they used to be im-
ported into those countries, where
they are produced. ' Imporis were
readily stopped by the laws of the
country, but their exploitation for
profit in some other country could not
be stopped without an understanding
as to the mutual application of copy-
rights in different countries. In order
to obviate this difficulty, various con-
ventions were arrived at There were
bilateral agreements besidea. For
instance, the two major conventions
in the world which are extant today
are the Berne Convention which com-
prised a number of countries, and
another convention comprising the
United States and certain Latin
American countries. The object of
these conventions was to secure the
copyright not only inside the country
but &lso outside the country; to re-
cognise thve pripciple that a2 persom
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who produces something of cultural
value, whether it is a work of art or a
work of science or a work of music
er a work of literature, has the right
to be protected and the right to
exploit the work for his profit not only
inside his own country but outside his
country also throughout the world,
or, at all events, throughout the coun-
tries to which those conventions or
those agreements apply. That is a
very semsible thing. Wherever some-
thing has been produced, no other
person who has not contributed to its
creation has the right to use that
thing for his profit. That was the
principle followed in arriving at these
conventions.

The great merit of this Universal
Copyright Convention is to harmonise
those different conventions. Those
different conventions literally created
a wildermess of copyright laws. It
must be so because copyright laws
must differ in different countries and,
as a result, as different countries were
parties to different conventions, all
these different countries had different
kinds of Jaws. It so happened then
there was & wilderness of copyright
laws, and the merit of this Univer-
sal Copyright Convention is to har-

monise those various conventions.
It  has harmonised them by
leaving the conventions in-tact and

only by prescribing certain rules as to

how the copyright laws of different ~

countries should apply to one another
and how the copyrights of nationals
of different countries should be pro-
tected in other countries. That is its
great merit,

Of course it has its drawbacks, as I
said. The greatest drawback which
appears to my mind as such, is the
protocol which contains a declaration
by which countries belonging to the
Berne Convention are practically
bound dowm to the Berne Convention.
The dificulty about the Berne Con-
vention is, it was arrived at long ago,
as you know, in 1887, and ever since

then, the ideology of those times
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seems to have influenced the Berne
Convention a very great deal through-
out the States in which it has been
revised from time to time. The last
revision was in 1948 when it was re-
vised in Brussels. The Berne Con-
vention protects the copyright of an
author for 50 years from his death
and the parties t0 the Berne Con-
vention are obliged to give at least
that amount of protection to authors
of other countries. Of course, it is not
binding as regards authors belonging
to their own country, but to authors
of other countries, the country which
is a party to this Convention has to
give a protection of at least 50 years
after his death or 950 years post
martem as it is called.

15 hrs.

To my mind, it is a very unsatis-
factory state of affairs. It is true that
copyright was intended originally to
protect the right of the authors from
undue exploitation by unscrupulous
elements. But when we have secured
that right, we must also look to an-
other aspect of the matter, the other
aspect of the matter being the interest
of the public also in the dissemination
of culftural or artistic works. It is
quite conceivable that an author
should be allowed to exploit his work
reasonably for his own profit But,
after that, the public also must have
a chance of participating in the work
which the author has produced. After
the author has had his reasonable
profits out of 1t, the public also must
have its own share of exploiting it for
its own cultural advancement.

A fifty-year post mortem guarantee
of the author's right is unfortunately
a thing which militates against the
interests of the public at large. If an
author produces his work at an early
age, it is conceivable that he will
have reaped quite enough of the profit
by the time of his death. You can
allow some time after his death, so
that for the lifetime of his children,

bis jmmediate posterity, the worx
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may not he used to the profit of an-
other. But when the author is dead
and 50 years later, when his children
must be dead and even the generation
of his grand-children must be about
to be extinct, even then the profit
remasins or is supposed to remain with
the author. Why I say ‘supposed to
remain’ is because actually it is worse;
because it does not remain with the
author, it remains with the publisher
in most cases. Even if it remains
with the author, I think it is encourag-
ing idleness to far into the author's
posterity if we give a fifty-year post
mortéem guarantee.

What I would suggest, and what I
had suggested during the discussion
on the Copyright Act, is that we
should adopt a formula by which the
author should have full right to
exploit his work during his
lifetime; his children, his pos-
terity; should enjoy security
out of the profits of the copyright, but
let it stop there. Afterwards, let it go
into the public domain and the public
should be allowed the freedom to re-
produce it on a competitive basis,
thereby bringing down the price of
the work. This is the balance that
needs to be struck. 1 had suggested
that a formula may be evolved by
which, for example, it may be provad-
ed that if an author lives to be more
90 years old, then the copyright should
subsist till his lifetime and if the
author lives to be less than 80 years
old, then the copyright should subsist
till the time when the author, if living,
would have been 90 it might subsist
for a minimum period of 20 years in
either event.

It we provide that, we would be
guaranteeing the author his right of
exploitation during his lifetime and
the right of the children of the author
to enjoy security out of the profits of
the copyright. By approving the
Protocol about the Berne Convention,
I am afraid we might be tied down
to that rigid rule of 50 years post
mortem, which is neither satisfactory
from the public point of view nor even
schentific,
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For example, if an author produces
a book at the age of, say, 70 and i
he lives for 10 years more, the book
will run only for 80 years. But if he
producet a good book mt 25 and lives
till 80, then it will have a life of over
a hundred years. That is most un-
scientific whereas the formula I have
suggested would have been scientific
and would have introduced more or
less a uniform system of copyright in
all cases atter the author's death. That
is the draw back, but in gpite of that
drawback, I would still support the
ratification of the Convention, because
we must have some universal law, if
possible, for regulating the copyrights
in different countries.

I do not look at it from the point
of view of profit or loss to our coun-
try. Copyright has been regarded as
a very sacred thing on an interma-
tional scale today. Just because an
author happens to be the resident of
another country, we cannot claim the
right of pirating his work, because we
are residents of a different country.
I can quite appreciate Mr. Bharucha's
anxiety to enable our country to profit
out of technical books and so forth by
reproducing them at cheap rates. But
there is no necessity of secrificing our
reputation as a nation of principles, of
sacrificing our self-respect, for this
little advantage which we might
receive, It may be that technical
books are highly priced, but I think if
we adhere to decent standards, we
have to recognise that we have to give
the author some right to exploit his
copyright. What that right is may be
a matter of dispute, but some right
must be there and if possible, thers
should be some system by which that
right should be recognised throughout
the world.

Apart from this stipulation about
the Berne Convention, there is no
other bar towards revising our copy-
right rules, towards granting certain
concessions or for that matter towards
making the copyright law more strin-
gent by reducing the period of copy~-
right and so forth. Therefore, from
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this point of view, on account of the
principles involved, on account of the
necessity to adhere to a decent code
of rules ag regards recognition of
copyright, I think this Convention
should be ratified and I would support
the motion for the ratification of this
Convention.
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Dr. K. L. Bhrimall: I should like to
thank the hon. Members who have
given their support. In fact the

whole House has generally supported
except the hon. Mr. Barucha.

With regard to the points that have
been raised by my friend, Mr. Barucha,
I should like to say that in interna-
tional matters India always want to
maintain certain moral standards. It
is true that India 13 backward at
present technologically. But I do not
agree that culturally India has been
backward at any time. It is true that
at present we have to import techni-
cal books. But India has a rich cul-
tural heritage. Due to foreign domi-
nation, culture of India was not known
outside. In the flelds of philosophy,
art, literature, in fact in every fleld,
India has made great contribution and
we have every reason to be proud of
that contribution.

Even mn the present times we have
produced great intellectual giants like
Dr. Radhakrishnan, Rabindranath
Tagore, Arabindo Ghosh and Mahatma
Gandhi, whose books are being pub-
lished in large numbers in various
foreign countries. It would, therefore,
be wrong to under-rate or under-
estimate the contribution which our
own people are making in the fleld of
art and literature.

So far as the publication of techno-
logical books are concerned, even
though it will be a disadvantage
for some time, we have no intention of
indulging 1n piracy or using the works
of authors of foreign countries by any
unfair means. In this connection, I
would like to inform the hon. Mem-
bers that India is already bound
by agreement with the English-
speaking countries—by the Berne
Convention. We  have already
some agreement with the United
States. So all this convention is doing
18 to re-affirm the existing relation-
ship which India has with the Unitea
States.

With regard to the point raised by
Mr. Gupta, this matter, as he is
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aware, was debated thoroughly in the
Select Committee and it was after a
great deal of discussion and conside-
ration—I know that he was not
agreeable to this; but it was after a
great deal of thought and discussion
that it was decided—that we came to
the conclusion that the authors should
enjoy the copyright for the life-time
and 50 years after the death of the
author.

13337

Shri Sadhan Gupta: It was decided
because of the Berne Convention.

Dr. K. L. Bhrimali: The Berne Con-
vention also has been approved by
Parliament.

It was after a great deal of deli-
beration that we decided to have fifty
years after the life of the author. I
am afraid it will not be possible to
reopen that question at this stage.
India hsas always welcomed entering
into international agreements which
bring about greater amity and under-
standing among the peoples of the
world. This is one of those measures
which should be welcomed by this
countty and by this House because it
gives us an opportunity to disseminate
our works of creation to foreign coun-
tries and gives us an opportunity to
receive works of foreign authors in
this country. It makes intellectual
intercourse easier, and 1t 1s through
these intellectual 1intercourses that
greater understanding can  be
developed in the world. 1
am looking at this Convention from
this point of view. 1 would, there-
fore, appeal to the House to approve
of this Resolution.

Mr, Chairman: 1 shall now put the
Resolution to the House.

The question is:

“Thizs House approves the Uni-
versal Copyright Convention and
the Protocols thereto as adopted
at Geneva on the 6th Septem-
ber 1952, and recommends that
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the said Convention and protocols
should be ratified by the Gov-
ernment of India”,

The Resolution was adopted.

AIR CRASH IN NEFA AREA

Shrimati Renu Chakravartty (Basir-
hat): Mr. Chaitman, Sir, the subject
of aviation has been of intense interest
to this House not only because in the
first Parliament we took upon our-
selves the task of nationalising the
airhnes and makung the nation res-
ponsible for this very important
public utility seryice, but also because
the private operators were functioning
in a way that was open to serious
objection from the point of view of
by-passing many of our safety regu-
lations, over-working the personnel
and 1n many ways manipulating the
rules laid down by the Government
to ensure correct flying standards and
also becausc of the fact that almost
all these companies were run at a
loss and but for Government subsidies
they could not operate.

Today the qQuestion as to whether
there should be private operators or
not does not arise, but when we come
to the question of airlines various
arguments lhike the difficulty of operat-
ing n certain areas are brought for-
ward Yet today nobody will debate
that in places where there are no
rallway tracks some private companies
should open a railway track. Yet in
our nationalisation Bill we did leave
a loophole and we did allow the
existence of non-schedule operators.
But I do not want Government to
take shelter behind this because we
have from time to time to review
the workings as they come before us
and that is why I have brought for-
ward this particular discussion.

Now, Sir, unfortunately, a correct
decision to nationalise the airlines has
been brought to disrepute by many
of the sins of the Indian Airlines Cor-
poration and its management, ‘The
top-heaviness, the heavy expenditure,
and other things have been deabated
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on the floor of the House on more
appropriate occasions. Also we have
raised the question of the recalci-
trance of Government to allow the
excise duty on petrol to be deducted
because this is only a book transac-
tion as far as Government is concern-
ed. But that has not been allowed
and at the same time we have heard
vocal propagands, insidious propa-
ganda even within this House every
yvear of private companies and I must
say that so far as the ordinary public
is concerned, when a company is
going to give you a ticket for Rs. 30,
for which the Indian Airlines Cor-
poration charge Rs. 50, such propa-
ganda falls on fertile ground. That is
why the snegking propaganda has
found welcome from many sides.

Also the people of the Ministry
have developed a partiality for giving
over certain routes for non-scheduled
operators. Of course, as the Govern-
ment itself has replied this morning:
“We have not yet finally decided.”
“Under consideration” is the reply
given. But I heard that there are
sections within the DGCA within the
Ministry who are rather inclined to
accept the position to give over cer-
tain of our routes to non-scheduled
operators. However that may be the
question which is being asked is how
the different non-scheduled cperators
are able to quote lower fares and yet
show a profit. This is a question on
which everybody is intsrested.

Now without trying to minimise
the sins of the IAC which still per-
sist, which we will continue to criti-
cise and correct, because we still
believe that nationalisation is cor-
rect, we can say that private opera-
tors make up for tHis in several other
ways which are dangerous, dangerous
to the life of the community, dan-
gerous to the pilots and the engineers
who are working, dangerous to the
aircraft which they fly. They also
take away some of our income-tax,
because they escape it. They can do
it in many dubious methods which
are pretty difficult to catch, because
many of these non-scheduled opera-
tors have links quite high up. Every-
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body knows it; the Indian Airlines
Corporation knows it very well. They
have made complaints on several
occasions. But who is the authority
that deals with it? It is the DQCA.
The Indian Airlines Corporation will
complain to DGCA. They cannot do
anything more. What happens there?
Something happens there, and things
get clogged up there. I grant that it
is difficult to get clear proof. But I
will bring forward certain circum-
stantial evidence and I want the
House to examine it. I want the
Ministry to examine it; if necessary,
I want the Estimates Committee to
examine it, it it is within its purview.

But this much I do say that by
examining one non-scheduled air
company, I want to draw public at-
tention to this aspect and focus public
attention. A Dakota alrcraft of the
Indamer Company on food-dropping
operations crashed in the NEFA area
on the 20th August. Eight men, flne
men who were in the crew, and five
loaders lost their lives. I do not
deny the operation is a very risky
operation. That is a very risky ter-
rain. Those who come from eastern
India know this area, We know how
risky it is. I do not deny it was a
very difficult operation. I do not deny
that any crash can be due to pilot
error. If we were only to take thase
three factors into consideration, there
was as good a chance of error by any
scheduled operator as it was in the
case of non-scheduled operator.

But, there is a little further story
behind it which throws some light on
the way these non-scheduled opers-
tors actually function. That is what
I want this House to be seized of.
This ill-fated aircraft VT-ARH, as
the hon. Minister said, was a H.AL.
gircraft. It was taken on lease.
Although it was a HA.L. aircraft, the
day to day inspection and up-keep of
that depends on the company itself. I
do not think the HAL. takes any
responsibility for that. It had to do
that with its own staff if it operates
on the emstern zone or it can get it
done by the HA.L. staf? at Barrack-
pore.
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This asircraft was brought to the
sastern zone in June 1957 for air drop
operations in the NEF.A. The engi-
neer of this company was stationed in
Mohanbari. I want to ask the Minis-
ur.wouldhehewsoodastoﬂnd
out who signed the certificate of the
aircraft. Was it by any other engi-
neer than the one that was stationed
there to look after the servicing of
the aircraft? What was the reason
that it was not s0? Is it because this
particular engineer—this feeler has
been thrown out to me already that
he was incompetent, he was ineffi-
cient—is it because of that? Or is it
because certhin very important rules
and regulations of the D.G.C.A. were
not complied with by this aircraft? I
want the Minister to tell me catego-
rically whether it was not found that
1500 hour wing inspection which is
necessary had lapsed by 300 hours
and that it was in a dangerous condi-
tion and that is why it was not sign-
ed by the engineer who was asked
to service the aircraft.

You know that every part of an
gircraft has a life. It has to be check-
ed after a certain number of hours.
For example, there are mandatory
rules of wing Inspection after 1500
hours, 3000 hours and 4500.hours.
The costs of these inspections are
pretty high. It comes to Rs, 6000 for
ingpection and then, there is a loss
of revenue during the time when the
aircraft is grounded Altogether, it
comes to Rs. 10,000. So, it is a fairly
important and expensive operation.
Then, again, there are other items of
inspection: annual overhauling. This
is done by the H.A.L. when it be-
longs to the HLAL. There is the
16,000 hour doubler change, a very
expensive operation the cost of which
will come to' Rs. 20,000,

For every instrument and acces-
sory, there is a specified period of
operation after which they have to
be overhauled and they have to be
renewed. All this entails a lot of ex-
penditure, This is a very important
thing which guarantees safety for

which we bave the emtire D.G.CA.

inspection staff maintained so that
these regulations are complied with.
Here is one of the methods by which
the non-scheduled operators, certain-
ly the Indamer Co. hes made money
at the cost of human safety by dis-
obeying the law, with, I am afraid,
a certgin amount of acquiescence, 1
do not know who the particular per-
son may be,—that is why I demand
8n enquiry—a certain amount of
acquiescence by those entrusted o
see that the law is followed.

In this ill-fated V.T.-ARH 1 am told,
a certain other very serious defect
had developed. The engineers said,
according to engineering language,
that a couple of stringers of the flap
bay ot VI-ARH near the centre sec-
tion to fuselage attachment point
were badly eaten away by inter-
crystalline corrosion. It is & very
difficult thing for an ordinary person
to understand this. Moreover, it is
too late. Where is the aircraft? How
are you going to go into the jungles
of Assam, into the most interior of
places. Even the inspectorate staff
has not been able to reach the place,
because, we are told, the pilots have
refused. I hope the pilots will listen
to me as I am speaking on the floor
of this House. No pilot has been
agreeable to fly over to find out the
dead bodies that are there. As a
result of that, we cannot say exactly
whether this major defect had deve-
loped or not,

But, this much is true—this is what
I would like the Minister to tell me—
that certain engineers including cer-
tain secretary of the union of aero-
nautical engineers met hum on the 18th
of August and told him about the
state of the aireraft of this commbanv.
ana I was very sorry to near that
the Minister did not give it the im-
portance or the urgency which it
necessitated. Of course, I grant It
that even those who spoke‘did not
know that the ill-fated aeronlane was
Zoing to crash the next day. They
did not know it. That is true. Be-
cause, sometimes, you taks risk and
fiy. Ten thues nothing happens,
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the eleventh time, it crashes. Buf, the
point is that it was made light of.
Many people come and complain;
may be in his mind; these people
are probably not in good favour
with the company; they complain
against the company. All that sort
of feeling is there. It was not very
much seriously taken. Unfortunate-
ly, the mext morning, VT-ARH crash-
ed.

Another thing which I would like
to point out here, which has worried
me when I read the statement that
the hon. Minister has made, is this
One helicopter of the Assam Oil Co.
was taken by the Indamer Co. thi
They went there. ~The pﬁot says that
he risked his life thinking that may-
be a brother may be still living. He
brought back the dead body of the
pilot. The rest of the seven, uptodate,
nobody knows where they are. I am
told by certain people who met me,
well, you know, when an air -crash
takes place, the bodies are flown or
sirewn here and there. I believe
that pictures have been taken by
certain ‘people who went in the heli-
copter. I believe that our Inspectors,
the D.G.C.A. staff have got pictures
of that. In some papers in Bengal, a
bit of news came on the 25th of
August saying that the/names of the

five loaders who were on board the .

dakota of the Indamer Co. which
crashed in a village in the N.EF.A.
were not released by even after
the expiry of five days since  the
disaster. The Minister may tell me,
after all the helicopter was small, it
can only bring back one, it brought
the pilot, nobody was prepared to go.
He may tell me, there was a crash,
everybody’s body was burnt and lost.
But, why this? The names .of the
five loaders were not made known;
even after five days they would not
say who were the pecple who were
missing or who were dead. Repeated
attempts made by the Hindusthan
Standard at the Calcutta Office of the
Indamer...,

Shri Ranga: You do not know the

names?
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The Minister of State in the Ministry
of Transport and Communications
(Shri Humayun Kabir): May I inter-
rupt for a minute? I gave the names
in my statement. I do not know how
the hon. Member says that the names
were not given. ’

Shrimati Renu Chakravarity: I am
reading what is given out in the
Hindusthan Standard, I am not say-
ing....

Shri Humayun Kabir. In the House
I have given that information.

Shrimati Renu Chakravartty: I do
not want the Government to identify
itself with the Indamer Co. That is
exactly what I don’t want them to do.
I am afraid they are going to do that.

Shri Ranga (Tenali): It is not their
fault. I was afraid that was the fault
of the Government. That is how it
started.

Shrimati Renu Chakravarity: That
is exactly my point. 1 do not want
the Government to identify itself
with the Indamer Co. I am afraid
they are going to do that. We have
heard it at the Telco discussion. 1
am terribly afraid I am going to hear
it today. The point is, it is the sus-
picious behaviour of the company it-
self. I want the Government to find
out whether it is a fact. I want the
D.G.CA. to find out. It is only a
whisper which I have not yet check-
ed that the names of the loaders that
are in the register which has to -be
entered before anybody is loaded on
the aircraft do not tally. This is what
I wanted to find out. I leave it as it
is. Government have given the
names on the 27th or 28th, on the
date on which the statement was
made, on the 28th, if I am not mis-
taken. I think it was on the 27th.

Shri Humayun KEabir: 26th. This
is on the 25th. So, I do not blame
the Hindusthan Standard too much on
that score.

Not only is it a question of this
particular aircraft, I want this House
to be seized of certain other aircrafts
and the way they are maintained.

-
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There is another aircraft, VT-DGR,
which was doing supply dropping
operstions on 7th April in Silchar
(Kumbhigram).  Engineers were
naturally sent to Silchar to maintain
and service it. Again, who aigns
these certuficates and inspection re-
ports? The engine log book of this
aircraft and the 50 hour scheduled
operation on 7-4-57 were signed by a
Mr. A. C. Sekhri, the Chief Engineer
who happened to be in Calcutta look-
ing after the alrcraft in Calcutta. 1
suppose 1 will be told that Mr, Sekhri
must have flown out there, or that
the amircraft must have come back to
Calcutta. Both these things can be
checked up. I should like the hon.
Minister to check them up.

Not only is there this manipulation
in the log books maintained for enter-
ing the hours flown of an engine.
Even for the premature failure of
components and accessories, the num-
ber of hours flown has to be entered
I can give you 20 many examples. 1
can give you, for example, the
example of how various components
have been entered which a detailed
check and enquiry will show are not
very correct. What is more, I believe
that two pages have been torn from
the right hand engine log book, which
is completely illegal, This is some-
thing which we can check up. There
are many other things which we will
never be able to check. I know
Government will be convinced by the
many things they are shown, but
why is it that pages are torn from
the log book? Does it not show cer-
tain things?

There are two other points I would
like the hon. Minister to make en-
guiries about. There are two
engine changes recorded by the
same Mr. A, C. Sekhri on the 17th
and on the 24th July for the right
side of the same aircraft VT-DGR.
In eoncurrence with this, propeller
changes are also entered. Can this
bear detailed check and enquiry?

Again, if we examine the aircraft's
Jog entry book on 19th July there are
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small things like starter change, high
voltage regulator changed etc. These
are also signed by the same Mr,
Sekhri and by another, Mr. Bahl. If
an’ enquiry is held, will they tell a
tale or not?

Not only are pages torn out of lof
books, sometimes log books vanish
and the DGCA is informed that it is
inadvertently lost. He is there and
he can find cut. Suddenly a log book
has been lost. Actually the tale is
a very serious one. During the year
1855-56, the 3,000 hour and 4,500 hour
wing inspection of VICXR was due.
It was found that within a very short
time the CAO and 60,000 doubler
change would also come up almost at
the same time. So, instead of having
the 2,000 and 4,500 hour inspections,
they just carried out the two big
inspections, thereby saving Rs. 10,000,
But the question is, how was the air-
craft allowed to fly 365 days before
the CAQ, which is an annual certifi-
cate, was given I hope the hon. Mi-
nister who has sheaves of papers will
be able to tell me that this is absolu-
tely incorrect, and that everything
was all right.

There is also this gquestion of
another entry of VT-DGP. Here
again we find, if you look into it—
I have seen it myself....

Bhri Ranga: How?

Shrimatl Renu Chakravarity: I will
tell you how if there is an enquiry.
The 1,500 hours wing inspection was
signed and it has been pasted on to
the log book. All these things show
that log-booking is carried out in a
way which no Government concern
can do. Government concerns csh-
not do it, and it is in this way that
they save money.

I would also like to polnt out some
other ways in which money {s made.
A friend of mine was asking me:
“Oh, it is only Rs, 10,000 here and
Rs. 5,000 there” Do you know thst
they carry overload to an extent
which is never chrcked? This can
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be easily verified, if sudden checks
are made. For instance, recently on
the 19th June an aircraft, VT-CXR,
was found to be carrying 500 lbs.
overload at Dum Dum airport. But
why was no action taken? This s
my point. If the Government can get
up and say: “Yes on a certain occa-
sion this happened and we took this
action”, I would be glad to know it,
but it is widely known that whatever
complaints are made to civil aviation
authorities, nothing wvery much is
done, at least nobody knows that any-
thing has been done.

Then again, prohibited cargo is
sometimes taken, which Government
concerns cannot do. For instance,
when a particular aircraft went to
the HAL at Barrackpore for overhaul,
they found in the belly of it mercury
which is prohibited cargo. There was
a hullabaloo about it, but the whole
thing was hushed up.

The quantity of fuel hardly ever tal-
liles with the flgure in the manifest,
and you know what san enormous
amount is spent on each hour of
flying.

Then I would like to ask why, for
Instance, scheduled operators are not
allowed to fly over Pakistan while the
non-scheduled operators flv regularly
from Bagdogra over Pakistan. The
IAC made several complaints, and I
want to know,...

Mr. Chalrman: Order, order. Un-
less matters are specified clearly and
precisely the hon. Minister will not
be able to reply to all the points of
the hon. Member. Under. the rules it

is only specific matters that have teo
be raised,

Shrimati Renu Chakravartty: Will
you rule that what I am saying is
unspecific?

Mr. Chairman: No. But she cannot
expect a reply as to what is belng
done sc far as Bagdogra sairport fs
concerned. '

Shrimati Renu Chakravarity: At
least T will be very happy if the hon,
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Minister says that he will order an
enquiry and see that it will not be
left only to DGCA, but that some-
thing more will be done about it

But I just want to hurry up and
say that they fly over Pakistan, and
the JAC have complained against. The
complaint has not been by me. I I
complain they may say: "She iz a
Communist, she may be making it
up”, but 1 can tell you that the 1AC
has made several complaints, and no-
body knows what has happened to
them.

Sometimes we find that they do R
in a very ingenious way., They come
and use our scheduled routes very
cleverly for this purpose. Let me
give one instance. The scheduled
route was from Calcutta to Chabua
via Gauhatl. Gauhati was allowed
for re-fuelling. The particular pilot
was clever enough. He said the plane
had got bogged and he came to
Gauhati, and refuelled there. Then
he got bogged again and unloaded
his cargo. Actuslly he was over-
loaded. That was the day Mcleod &
Co. had booked with the IAC. In
spite of that, they took it over. The
pilot got conveniently bogged and he
had to unload, and he left the cargo
at Gauhati.

I shall now take the question of
under-logging of pilots’ hours of
fiving. Pilot hours flown can eaily
be checked up if we go through the
loghook of the pilot, the logbook
maintained for the journey and given
to DGCA for renewal of licence. But
in each of these factors we are also
losing income-tax.

I can say that there is an attitude
in the Government, there is something
going on in the Government. We
have almost the Nepal routse. The
Nepal route is being given to Mr.
Patnaik, Mr. Patnalk and the IAC
seem to have come to soroe arrange-
ment that they will be assoclates and
share the business. I do not know
what the position is regarding Afgha-
nistan, I belleve we will be losing
that also, Apd now we are hesring
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that there is a talk of giving the eas-
tern freight service which is the most
paying and lucrative service. We are
making a gross profit of Rs, 1 crore
on it. If we give it over, the non-
scheduled operators will almost make
the same amount.

Now there is an attempt to amal-
gamate all the various small com-
panies and there is an attempt to give
it over to them. No decision has been
taken; I do not say that a decision
has been taken. But this attempt is
going on.

So I say that there is a good case
for nationalisation. I know it is
very difficult for us to catch thepe
people The Indamer Company fa a
European concern with certain Indian
associates, Mr. Baldwin is a verv
pbwerrul man; he has his links hieh
up.

I would say that not only 15 there
a case for nationalisation but there is
a case for nquiry As you rightly
pointed out, the Minister will not be
in a position to give me an answer
to all these points. But certainly an
inquiry is required The DGCA
should also come into the picture
besides the Indamer company.

Lastly, I do not want the hon.
Minister to go away with the idea
that because certain people have been
retrenched, I am pleading on their
behalf, These people have been re-
trenched because they have tried to
see that the law of the land is imple-
mented. It is the job of the Govern-
ment to see that they are not re-
trenched 1t is not only an individual
matter, but it is a matter of national
interest.

Mr. Chairman: Let me ascertain
from the Minister how much time he
would require. This is a one-hour
discussion. Then I can apportion time.

Shri Bwmayun Eabir: About 15 to
20 minutes. If there are more spea-
kers, I will not take more than 10
winubes,
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Shri Rangs: He will fly.

Mr, Chalrman: There are only
about 15 minutes left.

Shri T. B. Vittal Rao and Shrimatl
IIa Palcheudhwuri rose—

Shrl Ferose Gandhi (Rai Bareli):
Let all the women speak today.

Shrl T. B. Vittal Rao (Khammam):
The previous speaker has put all the
points. I would like to know with
regard to this Indamer Company
whether any check up is done about
the number of flying hours that has
to be done by a pilot and the co-pilet,
because I find from the information
available to me that the co-pilot has
been allowed to do more than 150
flying hours a month., Generally, this
will be considered a very high figure
because the normal flying hours are
only 85 a month; here he is allowed
to do 85 hours extra, making in all
150 hours.

We have before us only a siate-
ment made by the Minister. Beyond
that, we do not have any other re-
port to make this discussion fully
profitable. The statement made by
the Minister is not very exhaustive;
not only that, it is a little vague. You
can understand when he reads out
the names of the crew who were
there, three crew and the other five
loaders He says ‘Devy’, ‘Sarinder’ and
so on That shows that even the tull
names are npot available. I mention
this specifically because it has been
mentioned in the Press that those
who travelled in the {ll-fated air-
craft were not the same persons who
had booked at the airport to fly in
that. There 13 some discrepancy.
Therefore, when the names are not
given in full even by the Minister
when he made that statement, it
creates some suspicion m our minds.

The plane took off at 12'180 hys.
IST and it lost contact with the Ajr
Traffic Control at 12:35 hours and
crashed at 1320 hours IST. 'The
difference is neszly about 45 minuteg
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between the time of the crash and
the time when contact was lost. Dur-
ing this period, I do not know
why distreas signal was not sent by
the aircraft. Did it happen all of a
sudden? Generally when a 'plane is
in distress, it naturally sends out
certain signals under rules. This is
a matter for investigation. There is
no mention in the statement of the
Minister about any distress signal
having been sent out by the aircraft

Coming to rescue operations, where-
as the Indamer Company could as-
samble a helicopter gnd go to the spot
and bring back the pilot's dead body,
was it not possible for anyone from
our side to go there? It is said that
the Chief Inspector of  Accidents
could not go there. Then how were
these people able to go there and
bring back the dead body? I am told
that some photographs and other
things were taken, but there is no
mention of that.

As regards the aircratt’s air-worthi-
ness, when was the certificate of air-
worthiness given? By whom was it
given? At what airport was this
given? These are questions to which
we would like to have answers,

Moreover, usually it is the practice
when such accidents take place to
give the number of hours flown by
the aircraft, by the pilot and also
by the co-pilot. All these things are
missing, which make us rather sus-
picious.

The only thing worthwhile given is
the all-up weight of the aireraft
which was =aid to be about 28,845 1bs.
including 205 imperial gallons of
petrol. This is not enough We
would like to know whether this
weight was in conformity with the
standard required or whether the air-
craft was overloaded, because we
have come to know that generally
these operators overload, and  they
were sometimes found out overload-
ing. These are a few points on which
I require clarification.

11 SEPTEMBER 1957 Air Crash in NEFA 13353

Area
Shrimati Ha Palchondhmrli (Naba-
dwip): Mr. Chairman Sir, the

matter of the accident that has hap-
pened is one of deep regret to every-
body, and I think we are all one
with what the hon. lady Member
opposite has said when she says that
it is 2 very heart-rending accident. I
do not think anybody can be happy
about such accidents.

Having said this, yet, one must
realise that regrettable as it s,
accidents do happen. I would like to
put forth s few facts that have ¢ome
to my notice. I may be wrong and 1
am open to correction, but I would
like to make known to the House
some of the facts that, I think, are not
totally wrong. Iy

In the first place, the aircraft that
crashed was not an Indamer sircraft
It belonged to the Hindustan Aircraft
Factory; it was leased by that com-
pany and it was maintained and
serviced always by the Hindustan
Aircraft Factory. I think the com-
pany paid tire Hindustan Aireraft
Factory approximately Rs. 1§ Ilakhs
per year for the purpose of hire. 8o
I do not think it i3 entirely true to
say that the company goes on heart-
lessly not maintaining any aireraft or
doing any maintenance at all, because
no private company is going to guin
really by not maintaining its aircraft
the aireraft is its stock in trade. I
think there are conventions and laws
that compel them to maintain their
aircrafts also.

However, I would like to paint ocut
to the Ministry that I these laws
have been deviated from by any com.
pany, they should, in the national
interest, look into the matter and see
that these laws are properly enforced.
That much one must expect from all
Ministries.

That particular spot where this
accident took place has always been
declared a very dangerous spot. Even
the Army has considered it to be so.
The Army and the Indian Air Force
had been in operation there for over
a year ago. They themselves, regret-
fully, lost two aircrafis in that very
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spot, and they had to pull out because this is a line which can bring wealth

they were needed in Kashmir; other-
wise, it was the Indian Air Force
which was doing these food dropping
operations,

As regards the question by the hon.
Member whether the aireraft sent
out any message while it thought it
was perhaps in difficulty, 1 think it
did. At a height of 6,000 ft. it sent out
a radio message to say that it was
approaching the terrain and that it
was descending. As everybody knows,
where the accident happened, they had
a very difficult terrain. It has got
hills 16,000 ft. high on two sides, and
another in front at a height, I think,
of 000 ft. One has to go right into
the valley making a tight circle and
come out again. It is a very danger-
ous and a very clever operation that
one has to do. 1 think if the pilot
had any @oubt about the aircraft
being out of condition, he could not
have been in any way justified in
taking that risk. After all, his own
life was at stake. Why should he
take this risk if the aircraft was not
in conditjon. He can always fly back!
That is always possible!

16 hrs.

It is also true that the pilot concern-
ed was a very well-trained pilot. He
had an experience of 6,000 fiying
hours to his credit; he was a pilot
trained in Hamburg and he was con-
sidered to be very efficient.

When we speak of the Indian Air-
lines Corporation and the mationalisa-
tion of air lines, there is one ihing
to be said about private enterprise
also. It is not always as black as it
is painted. If there have been dis-
crepancies like log-books being lost
as the hon. Member has said, it is for
the Ministry to find out how these
discrepancies and things which should
not have happened have happened.
These are things to be looked into.
But, that is no argument for not
allowing private enterprise to work.

People in India, and our young boys
in particular are adventurous and

to India and private enterprise ecan
really do something for Government
coffers, in this line.

An Hon. Member: And have more
accidents.

Sheimatli Mla Palcboudhuri: Acci-
dents can happen anywhere; accidents
have happened in trains. Do we do
not regret that? It might have becn
one of our own boys. There i3 no
woman who will not regret an acci-
dent. This is a peculiar attitude to
take, that if there are accidents in
trains we should not travel in trains.
It is a fallacy!

I will say that private enterprise
when it goes in for air service should
be encouraged because after all Gov-
ernment is not in a position to nation-
alise all routes and there are trade
routes that can be taken wup by
private enterprise If private enter-
prise 1s allowed to operate in the
fleld where it wants, it would bring
the maximum revenue and will also
help our cottage industries because it
can go to places like Tripura and
Manipur and bring back 6,000 lbs. of
stuff and take that even to America
and other places quuckly.

It is said that their fares are less.
It is a fact that anything that Gov-
ernment takes up does cost somewhat
more because their functicns cost
more and their overhead charges are
more. The fares are less not because
everything is inefficient in private
enterprise, but because they can
work with less overhead charges.

I would certainly say that if there
is any rule er anything which has to
be emphasised or tightened, let the
Mumistry do that by all means. But,
surely, it cannot be accepted that
private enterprise is entirely at fault,
and is the cause of accidents!

Sardar A. 8. Salgal (Janjgir): I
only want to put some questions 1o
the hon. Minister,
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Is it a fact that in the same NEFA
area during food drepping operations
by Indian Air Force we lost two air-
craft?

Is it a fact that the Indian Airlines
Corporation refused to undertake this
Job because the pilots struck and the
pilots even went so far as to get a
Calcutta High Court injunction res-
training the management from order-
ing the pilots to do this difficult job?

I hope the hon, Minister will
answer these questions in his reply.

Shri Humayun Kabir: Sir, it is an
occasion when all sections of the
House will speak with a sense of
sadness and, I hope, with a sense of
due regard for the unfortunate lives
which have been lost. I do not think
It is an occasion where there is any
reason to bring in sny heat or any
sense of discord or difference betwcen
the different sections of the House.
We are all united in our grief for the
lives that have been lost. We are all
united in trying to ensure that Indian
aviation makes good progress and
that every care 1s taken 10 ensure
that the aircraft are properly main-
tained, our pilots are properly trained
and all the operations go through as
successfully as we possibly can make
them.

Therefcre, I was a little sorry when
the hon. mover of the motion tried to
give a slightly partisan character to
the thing. Government as such are no
less concerned than all other Mem-
bera of this House about the affair
which can be regarded almost as =
kind of naticnal tragedy and a matter
for regret for everyone.

Government have certainly nothing
to do with the operations of private
companies beyond ensuring that they
operate according, to the regulstions
on the one hand and, on the other,
that so long as they carry on their
operations according to regulations,
they get fairplay. Beyond thet the
Government have no other functiom.

And, the tunctions of the D.G.CA,, as
I understand them, are to act as an
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umpire and to see that the regula-
tions are enforced and all the salety
precautions are properly taken.

I will first deal with some of the
questions asked about this particular
aircraft. It has already beén stated
by one of my colleagues that this was
not the aircraft of the Indamer but
it was the property of HAL and the
overhauls were carried out there. The
last complete overhaul was carried
out on the 12th November, 195G, and
the certificate was valid for cne full
year. After that time, since the last
major overhaul, the aircraft had
.flown 880 hours and 20 minutes,

The hon. mover of the motion refer-
red also to the question of certain
other inspections, There also, accord-
ing to information availlable, the
1500 hours inspection was carried out
on 22.3-1957.

Shrimati Renu Chakravartty: By
whom?

Shri Humayun Kabir: By Mr,
tieorge, AMIE. Licence No. 581,
category A. Since then it had flown
gbout—I do not have the figures—it
was well within the permissible limit,

I cannot say anything about the
defect which was mentioned by the
hon. mover because there is still to
be an inspection on the sgpot,
Whether that particular defect had
been revealed before or not is more
than I can say or anybody else can
say. But I would like the House to
consider one point here. If these
defects could be known to an outsider
like the hon. Member or anyone else
in Calcutta or me, 18 it likely that
these pilots, who were going to risk
their lives, who were going to 1fly
these planes, would remain unaware
of these defects? 1f they knew the
defects in the plane, is it likely that
the pilots would risk their lives in an
operation which is recognised by all
as risky and hazardous?

Shrimatl Renu Chakravartty: Is it
not very highly paid?

Shri Homayun Kabir: It may be
very highly paid and even then I
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would be very surprised if a pilot
knowing that there was a defect in

the engine or in the airframe would
stili risk an operation of this type,
where the slightest mistake or the
slightest carelessness would mean not
merely some damage but also loss of
life. In this matter, as I aaid, I can-
not say anything categorical till it has
been examined. I shall certainly ask
the D.G.C.A. to see that full ingpec-
tions are carried out.

it what the hon. mover said about
the log-book being lost or pages being
torn from the log-book can be
substantiated, all necessary action
will be taken. The hon. movar can
rest assured that Government will
take full cognizance of any deviation
that has taken place at any time and
will ensure that such deviations are
not permitted.

The hon. mover also referred to
certain people who saw me the other
day, a day or two before the accident,
and said that I did not pay proper
heed to their warning. 1 had asked
them to place their facts in writing.
After the accident took place, it so
happened that one of the senior
officers of the Directorate of Civil
Aviatian was in Calcutta. I asked
him to make an enquiry into the
whole affair; and all those people who
made these complaints were contact-
ed. But, unfortunately they were not
prepared to give anything in writing
at this stage, giving as their reason
that they had made certain representa-
tions to, I think, the Labour Commis-
sioner of the Government of West
Bengal and if they were dissatisfied,
then only they would go to the
D.GC.A. This is a little queer. 1t
the complaints are about the main-
tenance of about defects in the engine,
1 do not see how the Labour Commis-
sioner comes into the picture. In any
case, 1 will assure the hon. mover that
smee this matter has been raiged and
it was referred to even befors in the
House by 4 or § Members, 1 have
asked that a thorough enquiry into
the whole affair ba made.
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Bome hon. Members said that so far
as the Indamer Company is concern~
ed, their aircraft are not properly
inspected and that action is not taken
against them. I have a statement
here showing the action taken aga nst
them. On three occasions during the
current year, I find that 11 was detect~
ed that they had overloaded. I May
add that they are not the only cul.
prits. There are other private opera-
tors who also overload at times.
Whenever it is detected, immediately
steps are taken to ensure there is no
repetition. In certain cases, severe
punishment is g:ven. In one particu-
lar case, I find that it happened qn
7-3-1957; the pilot's licence was sus-
pended for two weeks for carrying
304 1bs. of overload. In the other two
cases mentioned by the hon. Member,
one was an overload of 5i5 lbs. and
the gther was 263 lbs. In these two
cases the matter is under examina-
tion. These took place in the end of
June and middle of July and I may
assure the hon. Member that appro-
priate action will be taken,

As I said earlier, it is not Govern-
ment's intention to condone any faults,
On the other hand, wherever ~ these
companies are plymng, we should play
fair so that they are also given a pro-
per opportunity for working. There
should not be any undue interference
and certainly not a spirit of suspicion.

The hon. Member objected that I
had certain sheaves of paper. Certain-
ly, she could not expect that I could
carry these details about air-worthi-
ness or when the certificates were is-
sued, etc. in my head. After all, if 1
am to reply to the debate and if I
have to have certain papers with me,

that should not be a ground for asou-
sation or complaint

Whri Ferese Qandhi. (Rai Bareli):
NImistery get-ifito difficulties. Sheaves

of paper sometimes cause trouble th
Ministers.

Bhri Humayurn Kablx: I have not
had the trouble. I have had the
experience of ali kinds of shesves anet
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reams of papers. Fortunately, 1
have had no difficulty and if the hon.
Member herselt did not refer to her
papers over and over again, perhaps
she would be more justified in taking
me to task.

DOne hon. Member asked questions
whether it was a fact or not that the
JAF lost two aircraft in this very
operation. I regret very much to
say that according to the information
available to me this is™a fact. 1 also
understand that regarding these
operations, some of the pilots of the
1AC did not agree (o carry on these
operations as they were too risky. It
Is also a fact that the matter did go
up to the High Court. The result is
that with the exception of a very
small number of pilots of the IAC, the
rest are not willing to undertake this
work. It is precisely the reason why
it was given to Indamer, a private
operator. If the IAF or the IAC were
able to carry on the entire burden the
question would not have arisen at all.

1 think I have dealt with almost all
the questions raised by the hon. Mem-
bers There is one more point about
the log-beok. The log-book is signed
and certified by the engineers in the
employ of the different operators of
the companies. Just as the IAC has
its own licensed engineers, the private
operators also have engineers who
certify the air-worthiness. All major
inspections including the 100 hours
Inspections come up to the DGCA
for surprise checks and thus he comes
in the picture. So, we cannot say
that the certificates given by the certi-
fied employees are not to be trusted.
All over the world, it is the practice
and whatever we do here s according
to the regulations which had been
passed and accepted after considerable
discussion, in the light of the
experience of other countries as well,

Mr, Chairman, 1 do not want to take
any more of your time. I feel that
everyone in this House regrets this
accident. We want that there should
be 2 full enquiry. The difficulty has
been the terrain. It is so risky that
The capiain of the Helicopter refused
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to go there; in his own words, not
for all the gold in the world, would
he undertake that Aight & second time.
We tried to see if an IAF helicopter
could be made available but it was not
available. We attempted to send a
man on foot, But, the NEFA authori-
ties have advised that the puths wece
3o risky that no one could go there
during the monsoons.

We have not, however, glven hope.
Even now, we are trying to find out
whether anyone can get even within
ten miles of that area. If we can do
that, someone will go and inspect It
on the spot. It will take about fifteen
days to go on foot and fifteen days to
come back. The House will, in the
light of these difficulties, appreciate
that in spite of our best efforts, we
have not been able to send the Chief
Inspector of Accidents or any other
Inspector. As soon as weather condi-
tions permit, someone will go there. I
can assure the House that every effort
will be made to see that we minimise
the risks. But no one can eliminate
altogether the chance of accidents,
especially in operations in such areas.
Even the most careful pilots some-
times make mistakes and we do not
know what happened here. We do
not know the details.

Difterent theories have been
advanced by other pilots operating in
that area. These are all conjectures.
I do not wish to place before the
House any information based on cen-
jecture. I will conclude by saying
that as soon as a full repost iz avail-
able, we shall place it before the

House,

Sardar A. S, Salgal: 1
put the question as regards the pilots’

strike,

Shri Humayus Kakir: I have men-
tioned it already. The IAC pilota did
not want to fly in this area and they
went up to the High Court.

Skrimal Reau Chakravarity: I am
happy that an enquiry has been
ordered by the hon. Mmister. I hope
that this snquiry will be undertaken
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not only by the Inspectorate of the
DGCA but that the Min:ster himself
will take an active interest in the
procecdings. He should look into the
rroceedings because of certain other
factors which I mentioned in my
speech.

Mr. Chairman: You can ask ques-
tions; no more new points can be
raised.

Shrimati Renu Chakravarity: I am
.ot making any new poinis. I am just
winding up the debate which is my
right The other point which I would
like to answer 1s the point mentioned
about the pilots of the IAC not hav-
ing accepted these risks If we had
dealt with the IAC a little more tact-
fully, if it had been agrecd to give
insurance and other benefits which
naturally the pilots would want, the
matter could have been dealt with
quite am-'cably. We would have than
made available our aircrafts and our
pilots for this very important opera-
tion. We would have also made some
good money. From all these points of
view, I hope that this matter would
be looked into by the Minister him-
self and that he would tighten up the
Inspectorate staff so that it may not
be possible to circumvent these things.
I would like all these matters to pe
gone into by the Ministry.

Mr. Chalrman: The discussion is
concluded. We will now take up the
discussion on explosions.

EXPLOSIONS IN RAILWAY
WAGONS AND SHEDS

Shrl Feroze Gandhl (Rae Bareli):
Shri Ramaswami should explode
first.

Shri S. V. Ramaswami (Salem): He
will assist, Sir

Mr. Chairman; I find so many hon.
Members' names and I do not know
how meany are desirous of speaking.

Shri Ferore Gandhi: I have not sent
my name because it appears in the
Vst as No. 3.
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Shri Tangamani (Madural): I have
also not sent my name as i{ appears
there.

Mr. Chairman: How long will Shri
Ramaswami take?

Shri S. V. Ramaswaml: Fifteen
minutes,

Mr. Chairman: Then, the rest shall
have ten minutes each.

Shri 8, V. Ramaswami: Mr. Chair-
man, Sir, it is very unfortunate that
three explosions have taken place
almost 1n quick succession within the
space of one month. There has been
loss of life. About 22 persons have
been killed in all the three explosions.
There has been loss of property alsn,
As a result of these explosions all
traffic in these fire-works has been
held up resulting in loss to the Rail-
ways.

The report that has been placed on
the floor of this House this morning
reveals certain things. One thing
scems to be clear and we are happy
about that. Eunquiries made so far,
however, do not indicate any sabot-
age or mischref, To that extent we are
glad that this decision has been arriv-
ed at. With regard to each of these
explosions certain results emerged as
a result of the enquiry.

With regard to the first explosion at
Asansol the report says:

“The entire lot of amorces
(paper caps) was destroyed in the
explosion but some portion of
other fire-works were found in the
debris and an analysis of these
showed that they contained no
prohibited or unauthorised compo-
sition.”

Later on it says:

“With regard to the Asansol
explosion the Inspector of Explo-
sives is of the opinlon that the
accident could have arisen from
either the boxes having been drop-
ped on to the wagon floor or some
of the boxes having been dropped
on loose mamorces which had come
out of a broken package or by a
box of amorces having Dbeen
knocked violently against the door
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of the wagon while loading,
coupled with the excess of com-
position in the amorces.”

With regerd to the Katpadi incident
the report says that there was a magis-
teria] inquiry and the magistrate con-
cluded that the defective manufacture
of the amorces, coupled with the negli-
gent dropping of a case by a porter
had contributed to this explosion,

With regard to the Kanpur explo~
sion the report says that the enquiry
is still under way. But in today's
Times of India there is a report which
gives some 1dea as to the result of the
enquiry. The Times of India report
says that it is understoad to have
drawn the same conclusion, namely,
that the explosion was a pure accident,
the consignment of crackers would
have burst into flfames when there was
some friction. The report says:

“The consignment of crackers
could not have burst into flames
unless there was some friction.
Investigating parties were also re-
ported to have said that if at all
there was some frictibn it wust

have been caused by the two per-
sons blown off in the explosion.

Conjectures about bombs being
placed in goods sheds were dis-
counted by the investigating
parties,”

So, we have got some material to
go by with regard to the explosions.
The common feature about all these
explosions is that they seem to have
been caused by the amorces,

Now, we must be “clear about one
thing. There are three materials in
these fire works. First of all there are
the colour matches. The colour
matches are otherwise known as
‘Bengal matches’. Becondly the fire-
works consist of flower pots, sparkers
and so on. The third category is the
paper cap or amorces, ‘The Bengal
matches and the fire-works come
under the Explosives Act, whereas the

third category, the paper caps do not.

One other point that deserves notice
is that the first two categories do not
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explode unless there i3 some open fire.
Without some open fire the Bengal
matches and the fire-works cannot be
set fire to. It is only this paper cap,
which is called amorces, that can ex-
plode by mere friction, contact, con-
cussion or pressure. This, unfortu-
nately, has been exempted from the
exemption clause 5 under the Explo-
sives Act. This does not come under
it. This seemns to be a loophole which,
fortunately, has been plugged, now as
I see from the report that has been
placed this morning.

A broad analysis leads us to this
conclusion, that there ure three parties
to this: the manufacturers, the explo-
sives department and the Railways.
Let me take the Railways first. There
is a heavy burden cast upon the Rall-
ways who are the authorities trans-
porting these dangerous goods. The
rules and regulations that have been
made with regard to this run into
several pages, I shall briefly read
some of the rules that have been laid
down.

Rule 18 of the rules for the transport
of explosives refers to Red Tarift
No. 17. It says about precautions to
be observed in handling explosives. It
says that the fioor of any place or
carriage should be carefully examined
to ensure that there is nothing thereon
in contravention of thege rules. Sub-

rule (4) says:

“After the handling of explosive
has commenced, the operations
shall proceed with due diligence
and without unnecessary staop-

page'”

Rule 17 deals with prohibition of
smoking, fires, lights and dangerous

_substances in or in proximity to a

place where an explosive is stored.
Rule 18 says about prohibition of
matches. It says:

“No person on, in, or near any
place where explosives are handl-
ed shall—

(a) have in his’ possession any
matches, fuses or other appliances
etr”



13365 Fxplosions

[Shri 5. V. Ramaswami]

Rule 2° says that competent persons
should oe in charge of operations. This
13 a v y important rule which I shall
read:

“Every person holding, or acting
unrer, a licence granted under
these rules shaill, whenever explo-
sives are loaded, unloaded or
handled, depute = competent per-
son experienced in the handling
of explosives to be present at and
to conduct the operations, in
accordance with these rules.”

Then there is rule 22 about precau-
tions against danger from water or
exposure to the sun. These are 80
dangerous that even if they are put
in water some of the chemicals ex-
plode. In the same way if they are
exposed to the sun for a considerable
length of time they explode. Certain
precautions are laid with regard to
these.

Rule 23 relates to certain other
special precautions against accidents
and preventing unauthorised persons
coming anywhere near. Rule 25 says
that explosives of different classes are
to be kept separate. Rule 28 deals
with the maximum cpnsignmenu
allowed. It prescribes about 10,000 1bs.
n any one railway wagon or 4,000 1bs.
in any one carriage other than a rail-
way wagon. Rule 33 deals with some
other thing. Rule 34 gives protection
from fire or explosion. It says:

“No carriage or vessel shall be
used for transporting explosives
unless all iron and steel therein
with which a package containing
any explosive is likely to come in
contact is effectunlly covered with
lead, leather, wood, cloth, or othur
suitable material.”

Sub-rule (2) of this rule says:

“Where the weight of the explo-
sives transported in any carriage
exceeds 2,000 lbs. they shall be
placed In the interior of the carri-
age which shall be enclosed on all
s¥des with wood or metal so us
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effectually to protect the explo-
sives from communication of Are
and the carriage shall be locked.”

Rule 35 says that there should be no
delay in transit. Rule 40 says that
explosive vans should be approved.
There is also contro! over the receipt
of consignments of explosives by Rail-
ways under rule 45.

Rule 46 deals with stowing away of
explosives. There is a very necessary
proviso which says:

*, . if the packages of explosives
are rectangular in form and are
properly secured so as to prevent
movement during transit they may
be stowed in any number of layers
not exceeding five.”

The idea is, if there are more than
5 lavers they might crash one over the
other and by sheer weight or concus-
sion produce explosion. It is for this
purpose these rules have been intro-
duced Sub-rule (3) of this rule says;

“There shall not be conveyed in
the same carriage with any explo-
sive, any matches or fuses, any
applhance for producing 1gnition
or any other article...”

Then I shall read sub-rule 3 of Rule
47 which says:

“{3) Storing—It shall be the
duty of every officer-in-charge of
a station to cause every package
of explosives, which it is proposed
to despatch by rail or which has
been received at any station for
transhipment or delivery to the
consignee, to be stored at a safe
distance from the station buildings,
either in a covered vehicle or com-
pletely covered with tarpau-
lins....."

Then, about delay in transit or non-
receipt of consignments at destination,
the rule says:

“ ...A reasgnable time mzy be
assumed to be an allowsnce of 108
miles per day in the case of goods
trains and 250 miles per day In
the case of pussenger trains,.."
ete.
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8o, all these rules and regulations
have been laid down with extraordi-
nary care and precaution, so that the
railways may handle these goods with
the utmost care and avoid mny acel-
dental explosion.

The question arises whether the rail-
ways or the transport authority have
looked into all these things. My com-
ments with regard to these explosions
will first deal with Asansol. At
Asansol, the lids of the packages were
taken away so that they were packed
in nine layers and they crashed down,
giving the pressure upon the amorces,
and they exploded for that reason. It
is a matter to be investigated as to
whether that was so,

With regard to Katpadi, the due pre-
cautions that theseV rules have laid
down do not seem to have been taken.
It is understood that the train from
the south came to Katpadi junction at
about 5 p.m. It contained 148 pack-
gges. Now, within a short period of
half an hour, about 132 packages have
been put on to the train moving to-
wards Madras-Rajapuram, and others
in the wagon which exploded. All this
was done by four persons at Katpadi.
This shows that due care and atten-
tion has not been paid to the transport
of these things from Katpadi. Katpadi
is a junction, Mr. Chairman, where
the metre gauge and the broad gauge
meet and Sivakasi is on the metre
gauge line. The things have got to be
transhipped on to the broad gauge
line and that is how the accjdent has
taken place there in the course of
transhipment. If 146 packages could
be transported or shifted on from one
place to another by four persons in
less than half an hour, I am afraid
due precaution has not been taken. It
could not be shown that the slowness
and the carefulness which are enjoyed
by the rules have been observed in
this regard.

) With regard to Kanpur, we wre not
in full possession of the facts, It would

appear that the explosion also was
due to the amorces which seems to

g
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the Railway Ministry .ss carefully
handled these ‘danferc.. goods.

The other party, as I said, is the
Explosives Depariment, We exclude
for the present the other two cate-
gories which I mentioned, namely, the
colour matches end the fire-works,
They have been tiransported for the
past 40 years without any accident.
With 1 g4ard to the amorces, it is not
covered by the Explosives Act, and
that mspect seems te have given a
loophole for the manufacturers who
are viewing with one another to put in
potassium chlorate and produce such
a noise as to deafen the ears of people.
[t is there that I charge the Explosives
Department Thevy have bheen slack.
They should be having control over the
manufacture of this amorces. It has
been laid down that there should be
1,000 dots for every 70 grains of this
composilion. It has been found that
this limit is not enough to give that
noise. It has also been tested and
found out that 20 per cent. of the
paper caps do not burst, with this
minimum of composition. Subseguent
tests have shown that it is a safe limit
when it is up to 200 grains for 1,000
dots. The rules have not been revised
nor huve the existing rules been
enforced strictly. The sequal is, the
manufacturers, in order to produse
more and more of the bomb type of
paper caps do not burst, with this
plosive composition to develop a
dangerous commodity.

The Explosires Department, I sub-
mit, has not been careful in enforcing
this. They only seem to have woken
up to their duties in trying now tb
say that “it has been decided to amend
the Explosive Rules in order to take

away the general exemption under
rule 8(1)".

Now, I mentioned about the manu-
facturers, The manufacturers of this
particular commeodity ought to have
been carefully controlled and it is up
to the department now to see that oro-
per regulations are enforced.

My next point is this. There can be
no doubt that these accidents ought to
be traced to the amorces. In this non-
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nection, we must see how the trade is
affected in Sivekasi. In Sivakasi, if I
understand correctly, about Rs. 3
crores have been invested in this in-
dustry. In Sivakasi, particularly,
about 25,000 people are engaged in this
small-scale or cottage industry. They
live upon it entirely. There are no irri-
gation facilities there. The main thing
for them seems to be this industry.
This is another peculiarity. For ten
months, they produce and store up a
huge quantity and it has got to be
dusposed of in two months to the
various centres where it is consumed.
What 1s produced within ten months
is disposed of in two days during
Diwali.

The Minister of Rallways (Shri
Jagjivan Ramj: One day.

Shri 8. V. Ramaswam!: Maybe, as
the hon. Minister says, it is finished in
one day. Thgt is the peculiarity of
this trade. If this trade is stopped,
then what happens? They have
borrowed from the banks It is not as
if they have got their own capital
and have put it in this industry. They
have borrowed, and have got to pay
it back by selling this commodity and
then realising the proceeds. There are
also ancillary industries depending on
this, such as printing press. You will
be pleased to see that owing to this
industry, Sivakasi has built up a print-
ing industry to such an extent that all
our election posters have been printed
there.

Shri Goray (Poona): That is why
they are so explosive.

Shri 8. V. Ramaswami: I may ulso
submit that during wartime, this ex-
plosive industry was very useful in
meeting certain war requirements also.
Therefore, this is not a negligible
industry. We must see to it that some-
thing is done so that we could deal
with this matter in such a way that
the trade does not suffer and, at the
same time, there is no danger to the
community. I submit that it should
be possible, and I understand it has
been made possible that in Madras, out
of 64 wagons, in 47 wagons this
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amorces has been isoclated and 17 of
them are, 1 understand, wt Raipur
about to be moved towards Calcutta
which is a big consuming centre pro-
vided the order is given for the move-
ment of these colour matches and the
fire-works which would not explode
unless there is open fire.

Therefore, I submit that we should
take a decision which is not panicky
it must be a realistic one. The realistic
approach must be such that while we
secure the life, and property of the
railways, and the life of all those who
handle these things, at the same time,
we should see that this trade is not
destroyed. For, if the goods are not
sold during the Diwali season, there is
no alternative to the industry except
its annihilation. rIt will explode
Therefore, 1 submit for the earnest
consideration of the Minister of Rail-
ways that this amorces, wherever it
is, should be isolated and, if possible,
it may be destroyed if the composition
is bevond the safe limits. But the
other things must be moved, because—
and this is one of the reasons—the
amaorces involved in this transhipment
is nnly worth about Rs. 5 lakhs, but
the colour matches and crackers and
fire-works account for about Rs. 45
lakhs. So, if this is released, the major
portion of the trade will survive, and
there will be time enough for us to
analyse this amorces.

Shrl D. C. Sharma (Gurdaspur): He
has not told us about the part of the
country where it is manufactured.

Shrl §. V. Ramaswami: It is in the
statement.
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Mr, Chairman; The hon. Member's
thne is up. He has taken 10 minutes.

ol ww cw f&{ : I am one of
the Members who gave notice, 1 may
be given 15 minutes, as there are only
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4 or 5 speakers and it is a two hour-
discussion.
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Shri Feraze Gandhi: There is not
very much that 1 have to say because
we have to await the detailed reports
and the final reports of all these ex-
plosions. I also do not want to repeat
what my friend, Mr. Ramaswami, has
already said. He has almost spoken
like an expert on pyrotechnics.

An Hon. Member: Which he is.

Shri Feroze Gandhi: And it is good
to have cne such expert amongst us.

We all hke fire-works and the rail-
ways have the unpleasant task ot
transporting them. The railways deal
with a large variety of explosives,
including highly explosive material
inside this venerable House. Now, for
different varieties of explosives, there
are different rules. One such rule of
the L.LR.C.A., red tariff, rule 25, states
that different varieties of explosives
will not be carried in the same wagon.
1 would like to know from the Rail-
way Minister if any occasion has arisen
when a violation of this rule has been
brought to the attention of the Raijl-
way Board,
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These rules, which have been laid
down for the haulage of inflammable
material, a part of which my hon.
friend, Mr. Rammaswami has already
read out, are very much in detail and
I doubt very much that if these rules
are not violated whether any such
accident could take place. But I alsoe
agree that accidents will take place.
What we have to enquire is this: whe-
Yher all the necessary precautions have
heen taken. I do not say that no acci-
dent will ever happen; it will happen.
Nobody can guarantee that. But I
have a little doubt whether the rail-
ways had exercised all the precau-
tions that they should.

As I said, there is not much material
to go by in connection with the explo-
sions. But there is one case. On the
4th June 1954 there was a collision
between two tramns between Kings
Circle and Mahim. I would like to
read out a portion of the report of the
Government Inspector of Railways on
this accident:

“On the electrified double har-
bour branch a collision between
the suburban electric passenger
train and a goods train, followed
by petro] fire explosions cccurred,
cne of the worsi railway accidents
ever to occur in Bombay State,
turning the vicinity of Kings Circle
Btation into a blazing inferno like
a mushroom eruption of an atom
bomb explosion.”

You can imagine from what the Gov-
ernment Inspector has stated what the
seriousness of this accident must have
been. But how did this occur? How
did thie particular explosion take
place? Were the railways to be blamed
or not? Have they followed the rules
laid down by the I.LR C.A. or not? Now,
let us see what the Government
Inspector has to say about it First I
will read out the rule According to
the rules laid down by the Indian
Rallways for the conveyance of explo-
sive and dangerous goods mentioned
Schedule 2 of red tariff No. 17:

“Wagons and tanks containing
these inflammable materials must
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not be placed either in a running
train or during shunting opera-
tions next to the engine or the
rear brake van but should be
separated by at least three wagons
not loaded with explosives or

other traffic of an inflammabla
nature.” -

In this particular case, the railway
authorities defied this rule. What has
the Inspector got to say about the
regular defying of this particular rule?
I would like to read out paragraph 46:

“It appears that both the Bom-
bay Port Trust railways and the
Western Railway authorities have
been overlooking the violation of
the rules laid down in the red
tariff in regard to marshalling of
wagons containing inflammable
liquids. If these rules had been-
correctly followed and if at least
three wagons not containing in-
flammable material had been mar-
shalled .between the brake wvan
and the wagon containing aviation
spirit, it is probable that no major
accident would have resulted and
the casualties to the passengers
and the railway staff and the
damage to the rolling stock and
property would have been greatly
minimized.”

This is something where we can defi-
nitely say that the railways have
violated the rules laid down by the
ILR.CA, which resulted in an explo-
sion, which the Government Inspector
of Railways has described as something
like the explosion of an atom bomb.
It appears that our Railway Board
were carrying on atomic experiments
with our rolling-stock. Even before

the reactor at Bombay had become
critical.

Now I would like to draw the atten-
tion of the Minister to another thing,
which is also very important, to which
1 would like to have an answer. 1
hope the answer would be glven.
There is rule 28 of the L.R.C.A. rules
regarding the transport of explosives.
The rule says that no wagon shall eon-
tain more than 5 lbs. and 10,000 Ibs.
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is the limit. I would like to know
whether in the case of the wagons
from which these materials exploded
these rules were followed or defled.

Another rule to which I would like
to draw the attention of the Minister
is the rule relating to handling of
explosives. There are certain specific
procedures laid down for the handling
of explosive material. Of course, I
have not seen with my own eyes the
handling of explosive material. Pro-
bably, I would not have been alive, if
I had. But I have witnessed the handl-
ing of packages marked ‘fragile’. As
soon as the rallway porter sees some-
thing marked 'fragile’ he throws it; he
enjoys it. Now there is a kind of
slackness and negligence and I think
that very strict instructions should be
jssued that'these explosives should be
handled gently. They should be
carried just as a mother carries her
child.

Shri Goray:
howl.

Still the child may

17 hrs.

Shri Feroze Gandhi: With regard to
this question of fire-works there are
two types of fire-works—probably
there are three. One type is the one
which explodes by friction; the second
iype is the one which explodes only
when a light is applied to it and the
third type of course we are well
acquainted. It appears in all the three
explosions that have taken place only
that type of filre-work has exploded
which explodes by friction.

I am glad that the hon. Minister for
Explosives is here. This particular
cap, or paper cap as it is called ex-
plodes due to friction and all the three
explosions have been caused by the
cap which explodes, There is another
thing, that all these caps involved in
the three explosions have been manu-
factured by the same manufacturer.
It is the same factory. Therefore it is
not very difficult to prpbably take
away the licence of this particular
manufacturer whose caps keep on
exploding.
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As my hon. friend Mr. Ramaswami
has wlready pointed out, we cannot
disturb the entire pyrotechnic trade.
It is an important trade. We all enjoy
Diwali, 26th January and all the rest
of it, Ministers, also enjoy fire-works.
Now Diwali is coming. About Rs. 40
to 50 lakhs worth of fire-works are
sold. Now that we have found out the
manufacturer whose fire-works seem
to explode due to friction caused by
this rough handling or gentle handling,
or whatever kind of handling by the
railways, I would suggest that we
should release the rest of these con-
signments. Don't keep them; otherwise
there will be more explosions. Part
with them. As far as this particular
party is concerned, I would suggest
that you take away his licence or ban
this particular kind of paper cap
which is causing all this trouble,

The hon. Minister informs me that
no licence is required for the manu-
facture of these paper caps. I gyould
suggest that you put it on the licens-
ing list.

Shri Tangamani: Mr. Chairman, Sir,
Shri Rameswami and Shri Feroze
Gandhi- have already dealt with the
rules and regulations which govern the
transhipment of these explosive
articles. So, I shall not take the time,
of the House by going into all those
matters.

When the first explosion took place
on the 31st July 1957 I raised it as an
important matter here and the hon.
Minister replied on the 2nd August
that the explosion was of severe inten-
sity and it was felt over a radius of
several miles. As a result of the
explosion ten persons died on the spot
and four more died in the hospital
Three weeks later we find in Katpad:
a similar explosion taking place where
eight people were killed and on the
3rd of September in Kanpur there
were three deaths. In all these cases
the explosions were of terific inten-
sity.

The other day my hon. friend Mr.
Vittal Rao said that this is not a mat-
ter where the Railway Ministry alone
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Is to be indicted. This is a matter
where three Ministries are concerned,
the Ministry of Works, Housing and
Supply under whose jurisdiction the
explosive inspectors come, the Minis-
try of Transport and Communication,
which has to deal with the Chief Ins-
pector of Railways, and of course the
Railway Ministry. All these three
Ministries are concerned in this parti-
cular explosion and I am happy that
all the three Ministers are here. As a
result of discussion today I hope there
will be a reduction of such explosions
in future.

This industry has developed mostly
in the South. The Explosives Depart-
ment has been divided into flve zones:
the Central Zone, the North Zone, the
South Zone, the East and the West
Zones. The main concentration is in
the South In the South Zone the ins-
pectnr has his headquarters at Madras
Ther® is one inspector, three assistant
inspectors and two additional officers.
These six people are asked to look
after Sivakasi and the neighbouring
areas which produce nearly 95 per
cent. of these paper caps, 75 per cent.
of the crackers and 100 per cent. of
the coloured matches. The inspec-
Jor’s headquarters are at Madras. He
has to cover not only the State of
Madras, but the State of Andhra, the
State of Kerala and the State of
Mysore. I am mentioning this to show
how unimaginatively this zone has
been divided. It 1s about time that a
Circle is imgnediately created in Siva-
kasi and the staff is increased with not
inspectors and assistant inspectors, but
officers in the cadre of Deputy Chief
Inspector. Ewven the Chief Inspector in
Delhi must make constant visits to the
circle at Sivakasi wherefrom we get
these crackers,

1 had occasion to go through
Budget papers and I find that
amount provided for this
department is Rs. 6,15,000. I am not
easting aspersions on anybody, but
this is a department where officers
who are posted and have to issue
Heences must be kept above board

the
the
entire
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They must be of a higher cadre. 1
find that the inspector who is posted in
Madras is on the grade of Rs. 350 to
800. The Chief Inspector is on the
scale of Rs. 1,300 to Rs. 1,600. I am
mentioning this to say that the officer
posted at Sivakasi must be a man at
least in the cadre of Deputy Chief
Inspector so that he will be in a posi-
tion of not being easily approached by
merchants.

Coming to the industry I would
like to say that five or six factories
do exist today in Sivakasi, which have
bren in existence since 1923. . Since
1923, some five factories are in exist-
ence. For nearly 20 years, 20 factories
hove existed. Ten or fifteen have
come into existence during the last
three or four years. So, this is an
industry which has been going on fn;'
merre than 20 years Because some
accident has taken place here, to go
to the extent of saying, immediatelv
ban this industry is, to say the least,
a very improper thing Recently we
had a very good elephant supplied to
our Tresident The elephant did run
amock, and the ‘'mahout was killed
The (tovernment did not rush with
the suggestion to the President that
the elephant must be destroyed. We
do not go about that way. In the
same way, we have been discussing air
accidents. Because an air accident
tukes place, we do not immedately
destroy the aivcrafts or the pilots.
That 15 not the way in which we go
about nur business. Because all these
three Ministries are there, I would
renquest them to take this matter much
more ceriously

It affects not only the industrialists
I have been receiving telegrams not
only from industrialists, but from
workers, About 20,000 workers em-
p'oyed in Sivakasi in this, are now
without employment. To these 20,000
workers and their families, the main
source of their livelihood was this
cottape industry, That has been cut
off Instructions after instructions
come 1n the papers. After the Katpadl
incident, the Railway Ministyy
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announced here that we are going to
stop transhipment. That was one
blow. After the hullaballo started
over Kanpur, immediately instriictions
g2, confiscate all the amorces and des-
troy. Such frantic orders are made. It
creates confusion. It does not give
confidence to the people and the
indusiry at large. I am one with the
House in condoling the death of 25
pzople whose lives could have been
saved at least some of whose Lives
could have been saved, if only pro-
per care and attention had been given
to the rules and regulations which we
ourselves formulated and we our-
selves accepted.

Shri Humayun Kabir: May I crave
vour indulgence for a minute, Sir?
The hon. Member referred to three
Ministries being involved 1ncluding
the Ministry of Transport and Com-
munications. I am advised that in this
kind of accidents, the Transport and
Communications Ministry or the Rail-
way Inspector are not concerned. °

Shri Tangamani: The Railway Ins-
pecter always goes to any accident.

Shri Humayun Kabir: Not this type
of accident.

Mr. Chairman: I would lhike to ascer-
tain from the hon. Minister how much
time he would like to take,

Shri Tangamanl: Ministers,

Mr. Chairman: That, I do not know.
It is for them to decide.

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): So far as
my Ministry is concerned, I do not
think.there is any necessity for me to
speak at any length at all. The state-
men: that has been placed on the
Table of the House this morning in
reply to the two questions relating to
the accidents at Asansol and Katpadi,
is the result of the joint effort of both
the Ministries of Railways and......

Shri Tangamani: May I ask the
the Minister one thing? We are told
that the annual reports of the Explo-
sives Department are published. In
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the statement laid on the Table you

will find that there have been certain

explosions also in places where amor-

ces were manufactured.

Shri K. C. Reddy: When?

Shri Tangamani: I can give certain
instances, e.g., in 1855-56, in & paper
cap factory in Mysore ‘there was an
explcsion resulting in the death of 8
people. If this report is also laid on
the Teble of the House—the report of
1855-56—that would be helpful.

Shri K. C. Reddy: I have noted what
the hon. Member has said. 1 will look
nto it and see what further informa-
tion can be conveyed to the hon, Mem-
ber on this subject.

1 wos saying when the hon. Mem-
ber interrupted me that the statement
that has been placed on the Table of
the House has been the result of the
joint effort of both the Minmstry of
Railways and the Ministry of Works,
Hausing and Supply. The technical
aspect of the manufacture of explo-
sives has crept into this debate. The
statement that has been placed on the
Table of the House deals, if 1 may
say so, at length with this aspect of
the guestion. That is why I said that
there is not much for me to add by
way of supplementing what has been
embodied in the statement.

] would like however to menticn
one or two things. Manufacture of
paper caps for toy pistols has been
going on without licence for a num-
ber of years, for nearly 8 or 10 years, I
do not know the exact period. No
licenve is necessary for the manufac-
ture of these paper caps for toy pistols.

Shri C. R. Pattabhi Raman (Kum-
bakonan): We have got some more
points to make.

Shri X. C. Reddy: This is by way of
explaining some aspects. It may be
usefi for the further course of the
debate. 1If necessary, I may intervene,
so far as my Ministry is concerned, for
a minute cr two, later on.

No licence is necessary under the
Explosives rules for the manufacture
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of tkese paper caps for toy Dpistola.
Under rule 5 T1) (ii), no such licence
is necessary. But in spite of that, the
department of Explosives hag taken
the me~aution to issue what is called
a sort of permit. That permit is pot
enforcenble in law. By way of abun-
dant precaution some kind of permit
is issued.

The staff of the Explosives depart-
ment, when they go out for inspec-
tion of the various units which manu-
facture Areworks, to inspect the manu-
facture of such of those iterns of fire-
works which are subject to licensing,
they also incidentally inspect how
these paper caps are manufactured,
Incidentally they do it. During all
these years, there have been no acci-
dents. The hon. Member has just
drawn my attention to the report of
1955-584. 1 shall look up that and give
such nformation as is available on
that point later on.

In 1956-57, as the statement says,
some oxperiments were conducted as
to the nature of the paper caps, or
amorces as they are called. During
1955 as also in 1957, there were seve-
ral representations from manufactur-
ers tu the effect that 75 gr. per 1,000
paper caps is grossly inadequate, that
these puper caps do not explode, that
the children complain and that these
really do not explode. As such, they
insisted that a larger composition
should be allowed. Certain decisions
were taken after experimentis were
mead=, 1t was found that composition
up to 204 gr. per 1,000 papers caps
does not result in any explosion what-
sOever.

Shr! Tangamani: Are 200 gr. allow-
ed now?

Shri K. C. Reddy: One hundred and
four per 1,000: I am giving only by
way of information. It may be that
these experiments have been com-
plately foolproof or there was some
defect in these experiments, I am not
in a position to say. The experiments,
that have been conducted have led us
to the conclusion that 204 gr. per
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1,000 would not result in anything
dangerous or in any explosion. This
is the Vackground information that I
venture to give on this occasion.

Now that these explosions have
ocruited, Government are considering
the question of issuing licences for the
manufacture of amorces. That is
being actively processed. The action
that was suggested by my hon. friend
Shri Feroze Gandhi is a different mat-
ter altogetherr There is no question
of cancelling the licence that has been
granted to a particular firm, because,
there was no licence whatsoever that
has been granted for the purpose of
manufacture of amorces.

Shri Thanu Pillai (Tirunelveli): Is
permission required or not?

Shri K. C. Reddy: The hon. Member
has not iollowed what I have said.

Shri Thanu Plllal: They have been
stopred.

Shri K. C. Reddy: As to what should
be the future course of action, that
also has been indicated in the state-
rrent laid on the Table of the House.
Wo are considering this question seri-
ously. The hon. Member said that the
concerned Ministry should consider
the question obviously. 1 would like
tc assure the hon Member that seri-
ousness has not been lacking on the
part of any Ministry or on the part of
the Government of India or the
Government of India as a whole to
give urgent and close attention to the
various problems that have arisen in
connection with these wunfortunate
explosions that have taken place in
the country. My senior colleague the
Railway Minister will deal with the
various aspects concerning these un-
fortunate incidents. ! would like to
say that we are all very, very sorry
indeed that these explosions should
have teken place, and whosoever is
responsible we are prepared to locaté.

So far as my Ministry is concerhed,
may I say that if I ind after due
enquiry that there has been anything
wanting on the part of the Explo-
sives Department in regard to this
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matter, if after proper enguiry we find
it necessary to take any further action
in order to prevent these explosions,
certainly we are prepared to do it. But
1 would like to say finally that so far
as the reports of the Inspectors of
Explosives are concerned regarding
these various explosions—one at Asan-
sol, the other at Katpadi and the latest
one at Kanpur—we have received only
one report, regarding the explosion at
Asansol. We have yet to receive the
reports of the Inspector of Explosives
regarding the Katpadi and Kanpur
explosions. Without getting all these
three reports and without carefully
reviewing these reports that will be
submitted in course of time, it is not
possible for us to say definitely and
finally what the responsibility of the
Department of Explosives is in so far
as these incidents are concerned.

Mr. Chairman: I would like to know
from the Railway Minister how much
time he would require.

Shri Jagjivan Ram: Fifteen minutes.

Dr. P. Subbarayan (Tiruchengode):
The matter is really a very simple
one There is such a large amount of
these crackers in Sivakasi which can-
not be transported because of the
decision taken by the Railway Minis-
try not to allow transport because of
these three incidents which happened
at Asansol, Kanpur and Katpadi. No
doubt there has been loss of life which
we deplore very much But this is a
cottage industry in the South employ-
ing about 25,000 persons in Sivakasi,
and as my friend Shri S. V. Rama-
swam explained, most of these people
live on credits received from banks
for the manufacture of these explo-
sives. If these crackers and these
Bengal matches especially are not
allowed to be sent out from Sivakasi
to various places where they find a
market, it will not be possible for
them to repay their debts to the banks.

No doubt care has got to be taken
in regard to this matter. As my
friend Shri Ranga reminds me, these
sales take place especially before
Diwali festival and the Pooja festival
in Bengal. Therefore, some arrange-
ment should be made with the proper
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care that iz necessary for the trans-
port of these goods to the various
places so that all this accumulated
amount of goods in the hands of the
Sivakasi merchants and others could
be sold in the market, and they could
be enable to pay off their debts.

Shri 8. V. Ramaswami: Minus the
paper caps.

Dr. P. Subbarayan: Shri Feroze
Gandhi explained to you that in spite
of being marked “fragile”, goods are
simply thrown about on the railway
platforms. I have witnessed it my-
self. No care is taken 1n spite of
extra freight being paid for such
goods, and I think it is up to our rail-
way admunistration to see that care is
taken with regard to these goods
which are marked *“fragile” or “dan-
gerous”, so that because of this care
explosions of the kind that happened
at Katpad: may not take place.

We heard a lot about these caps
manufactured for toy pistols, It
amuses the children very much.

Shri K. C. Reddy: And elders also.

Dr. P. Subbarayan: Perhaps like the
hon. Minister himself He probably
likes the noise that i1s produced, and
that is why naturally he thought 204
grains for a thousand caps were not
sufficient. He may have even thought
of increasing it.

Shri K. C. Reddy: There 1s no pro-
posal to increase it.

Dr. P. Subbarayan: I am glad to
hear there 15 no proposal to increase
it Anyhow, 1 have gathered that he
likes the noise that is preduced by
these toy pistols.

The explosion at Katpadi I was told
was really due to these caps being
exported m large numbers from Kat-
padi and that in the transhipment
from metre gauge to broad gauge
wagon, something happened and the
dashing of the vehicles together ete.,
caused the explosion and naturally
caused the fire which exploded the
crackers and the matches, because, as
was explained, these crackers and
these matchex do not explode or catch
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fire under any pressure, but only
when fire is applied there may be
lighting or explosion of the crackers.
Therefore, I think it will be quite safe
to have these crackers and Bengal
matches transported before the Diwali
festival so that these merchants do not
suffer the losses that are anticipated if
such export does not take place. For
the present, till an examination is
made of these caps for toy pistols,
they may be stopped from being
exported, and if only the hon. Railway
Minister is kind enough to provide
wagons for the transport of these
crackers and Bengal maiches which
by themselves are not dangerous, as
has becn explained by various
Members, he would be helping a
thriving cottage industry and also
helping the 25,000 labourers employed
for this purpose,....

Shri Ranga (Tenali}): And millions
of children.

Dr. P. Subbarayan: .. . to earn
their living, and as my friend Shri
Ranpa says, also give enjoyment to
millions of children.

Shri C. R. Pattabhi Raman: So
many issues have been clarified that
1 do not propoe o take much of the
time of the House, excepting to stress
onc or two aspcets of this cracker in-
dustry.

As has been pointed out, this has
been localised in three places in the
whole of India, in Kerala, in South
India and in the State of Bombay,

Shrimati Paravathl Krishnan
(Coimbatore): Is Kerala not in the
South?

Shri C. R. Pattabhi Raman: Trichur.

Shri V.P. Nayar: Have you relegat-
ed Kerala to the North.

An Hon. Member: It is South West
India.

Shri C. R. Pattabhi Raman: I am
only particular in pointing out that it
is not as if South India or Madras
alone that is affected. This industry
is localised in these places, and
especially in South India the place
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where these matches are produced is
a drought-ridden place. There is no
river there, there is no irrigation
there, and most of them live by this
industry. It is an industry function-
ing all the year round. They store
up nearly a crore of rupees worth of
goods, and all that is transported
about the time of Diwali, and some-
times in January, and it goes on to
Kartik, because in some places in
South India during the Kartik festi-
val there are some fireworks.

Subsidiary and ancillary to this is
the printing industry to which refe-
rence has been made. All the election
posters have been printed by the
Sivakasi printers who are printing
mostly these labels for these crackers
and other wrappers for these crac-
kers. That is the first point. Hund-
reds of people who are very good
printers are also in Sivakasi.

Then you have got a regular match
industry which is almost a by-pro-
duct, though it is really the mam
industry strictly speaking

Shri Feroze ©Gandhi:. There are
some crackers here!

Shri C. R. Pattabhi Raman: I am
an admirer of my good friend Shri
Feroze Gandhi. 1 would not have
thought he could keep a debate of so
much seriousness interspersed with
so much lLightness at the same time.
I c¢an never be sure when his re-
marks are serious or funny. He was
referring to fireworks elsewhere, but
here 1 am only concerned with the
fireworks and crackers at Sivakasi.

It has been established that all these
explosions are in amorces. The term
“amorces” is nothing very technical.
They are red paper caps put in pis-
tols, which my hon. friend, the Minis-
ter of Works, Housing and Supply,
who is in charge of explosives, is
very fond of....

Shri K. C. Reddy: My children are
very fond of it, not so much L

Shri C. R. Pattabhi Eaman: He
looks so young that he iz young
enough for these crackers.
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These are confined to these smell
thuings which are, per se explosive,
It has been pointed out time and
again that only one of these, amorces
caps, is per se inflammable and per se
explosive. It does not need an out-
side agent as the striking of a match
or applying the light. That can be
stopped. It has been brought out
very clearly that this is confined to
only one or two firms who in a com-
petitive mood are putting much more
of these explosives and trying to
catch the trade. They are sending
these to merchnts in Lucknow, Cal-
cutta of course, in Calcutta also they
are producing these—

On account of these people, the
whole tiade 1s suffering There 1s
bottleneck, and what 1s the result?
Today's order—1 am obliged to the
Minmister for supplving i1t-—as it stands
1s this (on page 3) “Booking of fire-
works has been stopped on all raillways
with effect from 23-8-1957" Instruc-
tions have also been issued, I am not
going to read all the sentences there

May I tell the Minister in charge of
explosives that I do not think he is
well staffed in this respect? As has
been pointed out by my hon friend,
Shr1 Tangamani, there are only two
or three people in Madras These
amiable gentlemoen, exccutive bureau-
crats, are controlling Madras, Andhra,
and Kerala—the whole Jot of 1it, an
area bigger than UP Bihar put to-
gether. Is 1t possible for the whole
trade to wait for these gentlemen to
come and check wagon after wagon?
Are these people going to check
wagon after wagon® Has any accident
taken place tn transit’ No Onlv when
the wagons come to the station and
stop, accidents take place Shri Feroze
Gandhi referred to 1t beautifully, the
gentlemen of the railway who start
the transhipment, putting the gentiy—
the mother and child analogy was
given; I do not know whether mothers
handle thewr children in that way.
Actually, they are handling 1t so care-
lessly that all these accidents are
taking place there There is, for
example, Katpadi which §8 the junc-
tion where the goods have to be
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brought from the metre gauge line to
the broad gauge line. These are the
places where these accidents take
place, as a result, if I may say so with
great respect, of the railway’s class IV
servants handling these goods.

For this, the whole of the trade is
bemng brought to a standstill. There
are thousands of people. Most of them,
as has been pointed out by Shri 8. V.
Ramaswami:, are not very rich peo-
ple; they are all people who are in
debt; they have been borrowing from
private or other banks, for the pro-
duction of these goods, for purchasing
the materals like cracker paper and
s0 on They are really bound hand
and foot. Now to say that they cannot
sell them when Dpwali comes 18 some-
thing that 1s not understandable. Can
they wait for the Diwall afier that?
Will the hon Minister’s children buy
for the next Diwali goods produced
for this Diwal?

Shri V. P. Nayar: Why not put off
Dwali for once”

Shri €. R. Raman: 1 want to
te)l myv hon friend of the Commu-
nist Party that «ven the October
Revolution can be postponed, but
not Diwali It 1s on Tula Amavasa.
It begins 1 Chaturdeshi 1n  that
month It 1+ a timc-old festival. It
cannot be shifted Duwwall 1s not a
mere  show, 1t has some religious
significance also

Shri V., P, Nayar: Then let us have
1t

Shri C. R. Patiabhi Raman: I am
very happy we are gomng to have it

1 make this appeal to the Minister
min charge 1If I may say so with great
respect, i1t 1s  not usual for all the
Ministers concerned to be present in
the House, but I am very glad that on
this occasion, all the concerned Minis.
ters are present. I sincerely hope that
they will do something to easc the
bottleneck to help the trade so that
thousands of people will not be put
out of employment and these traders
will not be put out of business.
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Shri Dasgupta (Purulia): Mr.
Deputy-Speaker, Sir, from the 5lst
July to 1st September, within these
35 days there have been 3 explosions,
one in the east, one in the south and
one in the north. In Asansol, 14
persons died and 15 were injured; In
Katpadi 5 died and 8 were injured.
In Kanpur railway station 3 died and
6 were injured.

111

11

Sir, these explosions are due to the
slackness of the railway administra-
tion no doubt. The causes and other
factors have been explained by the
previous speakers. But one thing to
which 1 want to draw the attention of
the railway administration and the
Ministry is that if we go into reasons
ar causes for it, we must admit “hat
the slackness of the administration is
responsible for it. There has been a
general slackness in the administra-
tion. That is a point about which we
must be careful,

In India, at present, in the adminis-
trative sphere, in all departments and
in all Ministries, we find that there
is a gencral slackness and want nof
responsibility. We may enact a3 law
herc and we may frame rules and
regulations and all those things, but
thosc people who are going to execute
them, if they are not responsible and
if their sense of responsibility is not
developed, then, there will be explo-
sions of this kind always. That Is
the main thing which 1 request the
Railway Minister and the other Minls-
ters to look into. That is why—I have
no time at my disposal—I will simply
point out one instance which I think
will be sufficient to explain it. In the
whole of the administrative structure
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in India, employees have no incentive
or initiative, The idea iz to just carry
on the work and retain the service
any way. That is the attitude we find
among the employees in all the
ts. This fact cannot be
denied. This is the main disease with
the administrative machinery, I ven-
ture to say that if we ask the
employees what the standard of
efficiency is, they complain that now-
a-days we have got no standard of
efficiency. It is something serious
and should be considered.

If you ask them to be frank and
they are, they will say that the
only standard of efficiency is to know
how to please and whom to please.
That is why the workers and the
employees in their respective field do
not feel any incentive or initiative,
They will only carry on the work
some way or the other, anyhow., What
goes on is not their concern.

While you can enquire into all
these matters, this aspect should not
be lost sight of. There will be rules.
You must make somebody responsible
for this. But the main thing, the root
cause, is this. If you can improve It
and really do the right thing with the
employees, there will be less of such
explosions and such accidents. These
are only manifestations of the ineffi-
ciency and the slackness which
prevail in our administration.
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Shri Thanu Pillal: Sir, much has
been said during this discussion. I
have only to submit that the Gov-
ernment must use power with discri-
mination and discretion. The Explo-
sives Department says that they have
no licensing system or control over
them, The Railway Department says

that they have handled it carefully
and that all rules have been observed.

An Hon. Member: Where have they
said?

Shri Thanu Plilai: They have said
s0 in answer to questions.

Now, somebody should take the
blame. Of course, the poor mapufac-
turer is there, no doubt, a number
of lives were involved and deaths
had occurred in the three accidents.
It is a serious matter and Parliament
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and the Government righily took
serious note of it. But in reaching
conclusions, we have not applied our
minds with sufficlent care in order
not to hinder the innocent people
who are not responsible for these
explosions,

18 hrs.

The Explosives Department have
got a rule, though there is no licence,
that these paper caps should be
manufactured according to instruc-
tions, and under their permission
alone factories can be installed. I
know of factories where accidents
have occurred and when some people
came for permission the permisgion
has been refused.

Shri K. C. Reddy: For manufac-
turing amorces only or manufacturing
other fireworks?

Shri Thann Pillal: Amorces only.
Now, the instructions of the Explo-
sives Department are becoming
impracticable to follow, because theay
wanted to have 70 grains for thousand
dots of paper caps. The hon. Minister
has himself admitted that 204 grains
is not dangerous. All these cap manu.
facturers have given a certain formula
and they are given permission by the
Inspector of Explosives to produce
paper caps according to that formula.
If they have no control, why should
they come with a formula and have
the permisgsion from the Government?

18-01 hrs.

{Mr. SPEARER in the Chair.}

What has actually happened is that
some manufacturers have violated
that safe formula which accepted by
the Inspector of Explosives. Instead
of finding out the persons who violat=
ed it, this wholesale order banning
everybody's goods has been passed
and it has affected a large number of
small manufacturers who depend upon
this one particular trade only for
their existence.

Coming to the Railway side, the
explosives which have travelled 1500
miles have exploded after completing
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1500 miles, How did it not explode
during all this transit? If there was
safe handling how could that explode?
It is just anybody’s commonsense that
something had happened at that point
of explosion which did not cccure in
the manufacturer’s factory, during
loading at Sivakasi or transhipment
at Katpadi or other places. It has
come up to Kanpur. Therefore, some-
body must take the responsibility.

It must be the Railway Board, in
my opinion, because it is they who
direct the operations of the servants
of the Railways. Rules are given
that a clerk or an officer should be
present to instruct the labourers to
handle these goods safely, because
they would be illiterate and they
would not be able to follow the
instructions or the labels on the
parcels. I do not know whether it
was observed. Those who have violat=-
ed the rules have paid with their
lives. To see whether the manufac-
turers have violMited the . rules or
otherwise, we are the’ authority, and
we have used our power in such &
manner which is not absolutely
correct. That is my humble submis-

sion.

Therefore, I say, that we must
epply the test whether the manu-
facturer has correctly manufactured
and observed the formula, and those
commodities may be allowed to be
transported. Those that have violated
the formula, their hcences should be
scrapped. They should not be allow-
ed to manufacture any further
amorces. That alone will be the cor-
rect action to take, because the
number of lives lost, if it goes without
a counter action in the form of some
punishment on some responsible per-
sons it will be rather bad. People
will go on violating the rule in the
hope that ultimately the ban will be
lifted and they can go on trading like
this.

Crackers, matches and caps are
three different varieties of fireworks.
The crackers and maiches may be
allowed in two separate wagons nd
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the caps may be banned for the time
being. In the case of those that have
followed the regulations, followed the
formula accepted by the Inspector of
Explosives, their goods and .paper
caps may be released subsequent to
this. There should not be a whole-
sale ban on the trade and industry
because 8 number of families are
involved in this. Some of them might
be rich. A few rich people might
come here and plead to hon. Mem-
bers, and seeing them an impression
may be formed that 2ll manufacturers
of fireworks are very rich people. It
is not actually so. Like the cottage
industry in matches where there are
manufacturers who produce 20 to 25
gross matches, i the manufacture »f
crackers also there are very smail
people.

It is their case which is deplorable,
and if they are not allowed to sell
these gods before this Deepavali, the
goods may all go bad. Not only that.
All the banks have paid :ome advan-
ces to these small people. Many of
those people will become bankrupts;
and those families wiil be left com-
pletely without anything. We have
got a duty and a responsibility to pro-
tect those people also even as we have
to mourn for the lives lost.

With these words, I reccommend that
the ban should be lifted in such stages
as are found to be fit and suitable.

Shri S. V. Ramaswami: May I seek
a clarification from the hoa. Minister?
It appears that they are recovering
these paper caps fromi  the markets,
and there is a scare in the market,
particularly in Bombay. From the
shops which have received these paper
caps, even those innocent caps are
recovered from the shopkeepers. Is
that so? May 1 ask for that informa-
tion?

Mr. Speaker: There and then he
wants an answer. Once for all, in his
reply, the hon. Minister will say it.

Saf Iwr Age (@A )
sy, o gow R Wi W™E ¥
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Shri Nath Pai (Rajapur): I do not
think I have anything very special to
say, but I have been listening very
carefully to ithe speeches of the day
on this matter, rather these tragic
accidents, and 1 have also not felt
very happy about the tone. My effort
will be to strike a slightly different
note as regards this discussion.

This particular matter has been
precipitated by the simple fact that
within a very short period of time,
the nation has had to witness three
tragic accidents of this kind, An
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accident, the law defines, is something
which reasonable care and foresight
cannot prevent. I will not be want-
ng to speak with a view to demand-
ing revenge on somebody nor wanting
punishment either self-imposed or
imposed from outside by anybody. I
would like {0 make an appesal that we
should try to look at this question
from a broader point of view. This
is & common thing or a common sad
experience in our country. A few
days back, a very touching letter
appeared in the columns, of The Times
of India in which a lady drew atten-
tion to the pretty regularly occurring
accidents on the crossings of the rivers,
It is immaterial what particular
Ministry is responsible for these tragic
happenings. We today had, a discus-
sion of an air accident and ‘this is the
third item we are dealing with today.
I am reminded of an accident when
700 lives were lost in Bombay when
Ramdas was sunk. I am mentioning
this because in all branches of life
in this country human life has lost its
value and one wonders whether some-
thing cannot be done about it. I am
not desirous of or interested in mak-
ing an indictment against anybody in
particular

Mr. Speaker: So far as this n:-latter
is concerned, has he got any construc-
tive suggestions?

Shri Nath Pai: That is what I am
coming to.

Mr. Speaker: He is going on saying
something in general. What is the
point?

Shri Nath Pai; I am coming to that:
As I have made clear in the begin-
ning, the point is that accidents are
becoming common—be it an air acci-
dent, a railway accident or a river
accident—and in each case the point
that should engage our =attention is
whether reasonable degrec of care
had been taken to prevent an acci-
dent.

I am not so much interested in
striking an indictment against the
Railway Minister or the Minister of
Explosives. It has now been fairly
established that it was the product of
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one particular manufacture who, they
say, has been mainly responsible for
bringing about the chain of these fatal
accidents i the country. It has
already been made out that perhaps
we could isolate the products of this
particular manufacturer and the other
manufacturers could be let go. I
would like to pomnt out in this con-
nection that this is a reasonable pro-
posal and all thq manufacturers,
perhaps, cannot be victimised for the
failure of one.

My plea, particularly to the Rail-
way Minister, is this, and one mem-
ber has already referred to it: we are
afraid that the staff and the adminis-
tration us a whole is not made con-
scious of one thing, and that is that
utmost care has got to be taken,
especially when human lives are in-
volved. Here I repeat my first sug-
gestion that I am not interested in
striking an indictment against his
particular Ministry because in his
Ministry the series of fatal accidents
are very very often and time after
time it has been cstablished that a
little more care would have, perhaps,
avoided the accident 1n Bombay and &
little more care on the part of the
porters in handling would, perhaps,
have avoided this tragedy in another
place. And all thesc &ccidents and
tragedies have occurred, not in
the store room but in the railway
siding,.

So, my constructive proposal i3 that
all the Ministries concerned should
make it imperative on the part of their
staff to wunderstand that far more
costly than the goods they handle is
the human material with which they
are always in contact If this point
is given sufficient attention, as some
other countries have done, perhaps
this tragedy could be avoided.

I would plead for an overall
approach to the whole problem of
accidents in the country. They can-
not be looked into in isolation, as
happening in this Ministry or that
Ministry. There is in this country a
Eeneral fatalistic attitude and indiffer-

11 SEPTEMBER 1967 in Railway Wagons
and Sheds

13412

ence and it is they .that very
often bring about there tragedies. We
have been told that had one hridge
been tested a bit earlier, the accident
would not have taken place, that if
the central signalling system had been
in order, the accident would not have
taken place and had the handling of
explosives not been rough, perhaps,
the accident would not have taken
place. May be. But it is the general
consciousness which will have to be
emphasised everywhere and if that is
done, perhaps, these accidents could
be avoided,.

Shri Jagjivan Ram: It is a matter of
deep regret and concern that three
accidents of this nature have taken
place and valuable lives had been lost
and several people were seriously in-
jured and affected. On such occasions
one cannot but feel sorry. It is not
a question of apportioning blame to
anybody but it is determining the
causes and the remedies to remove
those causes. Whenever an accident
takes place and when human life is
lost, that is a cause for concern, an-
xiety and sorrow.

Regarding the transport of explo-
sives, explosives have been divided
intp several classes by the Inspector
of Explosive under the Explosives
Act. There are different classes of
explosives. Some are more effective.
They have been classified into No. 1,
2, 3, 4, like that. Fireworks come
under class 7 of the explosives. Then,
fireworks have been further divided
into two divisions—division 1 and
division 2.

So far as the precautions to be taken
in the handling and transport of the
explosives by the railways or other
means of convevance—here we are
concerned only with railways——there
is not much distinction between other
explosives and fireworks. When I
was going through this Act and also
the regulations made by the Railways
under Red JTariff, I was wondering
whether it was not desirable to make
certain distinetion between these two
classes of explosives, classes 1 to @
and class 7, which is filreworks. I
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cannct say anything definitely at this
stage, but that 1s a question to be
exammed in consultation with the
Department of Explosives and experts.

Even among flreworks, there are
some fireworks for which licences are
necessary from the Inspector of Ex-
plosives or the Department of Ex-
plosives and there are others for
which licences are not necessary. But,
in both these cases, when the con-
signor goes to consign some fireworks
whether of the licensed category or
of the unlicensed cateeory, he has to
certify and he has to give a certificate
in # prescribed form to the station
master or railway officer concerned
that this firework docs not come under
the licensed category and lie has been
exempted from that. He has further
to certify that the packing of the fire-
works have been done nccording to
the specifications laid down by the
Inspector of Explosives. You will
imagine how difficult it ir for the
Railway department to look into the
packings In somc cascs of cxplo-
sives, there are to be two packings,
the intermal packing o©nd external
packing It has te be certified by the
party concerned, because, in the rail-
way, we cannot open that and sece
whether it has been properly packed
and propcrly secured or not I men-
tion this as it is relevant 1o the issue.

Then, for transportation, detailed
rules have been lud down Certain
categories of fireworks und other fire-
works should not be loaded mn the
same wagon. Wagons for the trans-
poration of explosives are different;
they are not the usual wagons. It is
further laid down tha! they should
be handled in such 8 way and they
should be stored in such a way and
they should be unloaded &t a parti-
cular platform, at a particular goods
shed. All these detailed instructions
and regulations have been laid down
in the Red Tariff. 1 do not propose
to take the time of the House in
quoting them. They ~re available and
my hon. friend Shri S V. Ramaswaml
gave some of them in detail.
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The enquiries have not yet been
finalised in all these cases of explo-
sions. I do not want to say, I am not
in a position to categorically say, that
in all these cases, all the regulations
laid down to be observed by the Rail-
ways have been properly observed.
Because, I am not in a position to say
that categorically at the present stage
t1ll the final reports of the enquiries
are available. ut, there are certain
obvious difficulties. I am not talking

‘in relation to these three accidents,

while going through the regulations in
the Red Tanff. I found that some of
the regulations are not only difficult
and impracticable, but even impossi-
ble to obferve, where a small station
on the railways is concerned. There-
fore, 1 have asked the Railway Board
cither to set up a small committec or
detail some ofticer to go into this
question of revising the Red Tanil.
I find 1t 1s so complicated and so many
rules aie laid down there that I won-
der whether 1t 1s possible for an Assis-
tant Station Master or a parcel or
goods clerk to master all the implica-
tions of the Red Tariff. Therefore, 1
feel that it 1s perhaps desirable to
stmphiv it as far as possible, and I am
immediately detailling one officer on
special duty to revise it.

Again, on questions of fact, 1 do not
propnse to sav much, though I have
got certaun information in my posses-
sion, because I do not want to vitiate
the results of the engquiry 1n any way.
Shn Ferore Gandhi enquired whether
these wagons were overloaded or not.
I hdve got the information that so far
as the weights of fireworks in  the
wagons 1s concermed they were below
the prescribed weight of 10,000 lbs,
per wagon.

As regards handling, that is loading
and unloading, it is necessary that the
persons who do it are experienced
ones.

Shri 8. V. Ramaswamli: But is it not
a fact that at Katpadi one wagon was
overloaded to the extent of 13333
maunds instead of the proper welght
of 76 maunds?
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Shri Feroze Gandhl: We will wait
for .he enquiry report.

Shri Jagjivan Ram: Even clerks
were invoived in the accident and
they lost their lives. So, it is not easy
to presume that they were neghgent
in their work One can say so per-
haps about coolies who are not educat-
ed or literate, but we cannot presume
that the persons who know that if
they ure in any way negligent they
may be the first victims of an acci-
dent, will be krowingly negligent of
their duties,

I have a-certained from the stations
concerned the length of service of the
persons who were  engaged in this
work of Joading and unloading at
Asansol and Katpadi, and I have got
the 1information At Asansol the Tran-
shup clerk who dealt with the wagon
had a service of seven years In the
tron<cmpment shed the length of ser-
vice of the other persons engaged on
the wagon was from 1} to 10 years

Simularly, at Katpad: the length of
servire of the persons who were doing
the leading and unloading work was
from <1x years to 13 years, and in the
transiupment shed 1t was from half
a year to 3! years; therc was one
person who had been there only for
tie last 13 day. before the accident
tn:k place though his length of service
was 5iX years.

Agon, I am nct drawing any infer-
ence from this This is a piece of
informaion whiwch I wanted to men-
tien 0 the House.

Shri S. V. Ramaswami: It 15 not a
quest.on of experience. Your own
report :ays that i1t 1s due to carcless
handhing

Shri Jagjivan Ram: It is said that
experienced people should be detailed
to do this work. So I have given this
information. Whatever is there in the
report of the enquiry is there. I am
not contradicting that. I am  only
giving this information. What was the
percentage of the chemical in the
amorces, what is the safe margin,
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what 15 the margin which will be
regarded as explosive, whether It
should be 70 grains per 1000 caps or
204 grains per 1000 caps, whether 140
grains 1s a safe margin or 204 grains
15 a safe margin—all this is not with-
in my competence to decide. It is
for the technreal people  to decide,
though in these cases the railways
alsu have the regulation that certain
categories of fire-works can be lrans-
ported along with other categories
during the period July-March. Per-
haps after March, when the tem-
perature s high, there is every like-
lthood of these fire-works easily ex-
ploding.

What should be the safe margin
will have to be decided by the De-
partment of Explosives It 1z not
the intention that the transporiation
of fc-works should be discontipued
by the 1ailways for all times. When
these accidents toak place and when
there was some reason to  believe
that some of the amorces used had
higher peicentage or quantity of the
choemical than was authorised—
though there 1s no licensing for that—
it 15 clear that the Department of
Explosives 15 exerasing a  certain
control over thul —fire works were
frosen  Also 1n one of the samples
of Chinese crackers, 1t was found
that potassiumn chloride has  been
used  So unlesy it 1s finally establish-
ed by chemical tests that apart from
amorces, 1n other fire=works also un-
authoiised chomical has been used by
any of the parties, it will not be safe
to release the stoeks and packages of
the fire-works where they have been
secured either at the goods sheds or in
wagons As soon as the Department
of Explosives has come to the final
conclusions as regards the constituents
of the different categories of fire=
works and then certified that the
chemicals used mn them are only
authorised chemicals in authorised
proportion and not unauthorised ones,
we will have no objection in restor-
ing transportation of the flre-works.

I may repeat that we have no in-
tention of stopping the transportation
of the fire-works.
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Shri Thanu Pillal: How long will it
take?

Shri Jagjlvan Ram: That depends..

Shri Ferose Gandhi: On the Explo-
aives Ministry.

Shri Jagjivan Ram: ....on the De-
partment of Explosives. It should be
expedited and final conclusion arrived
at as quickly as possible.

Sivakasi and areas nearabout form
a very large centre for the manu-
facture of fire-works, though there
mare other centres like Poona or
Bombay or even Calcutta where some
fire-works are manufactured, I find
that the major portion of the require=
ment of the country is met by Siva-
ttasy, Trichur and places near about.
It is a roaring trade, no doubt. I find
that nearly Rs: 50 lakhs worth of
fire-works are on the different rail-
ways either in wagons or in sheds.

Ag soon as we get clearance from
the Department of Explosives, we will
resume the work of transportation.

Mr. Speaker: Does the hon, Minis~
ter mean that when some portions of
the goods have been declared as not
explosives, they would be released?

Shri Jagjivan Ram: Yes

Mr. Speaker: Or they have to wait
til} all the goods are declared non-
explosive?

Shri Jagjivan Ram: That again will
depend upon the Department of Ex-
plosives,

Mr. Speaker: Whose is that Depart-
ment?

S8hri Feroze Gandhi: The explosive
Minister is sitting here, Sir.

Mr. Speaker: 1 think it is reason-
able that as and when things are
examined and found not bad, they
may be released.

Shri Jagjivan Ram: That again, Sir,
will be as soon as they say.

Shri Ramaswami put that question
about some of the caps which have
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been taken delivery of by the con-
signees being taken back or recovered
from the shopkeepers, That per-
haps, might have been the instruction
of the Home Ministry to the State
Governments that as these amorces
have been found to contain a higher
proportion of the explosive, it will not
be safe to entrust children with the
caps. That was the reason why, per-
haps, the Home Ministry have taken
this action and asked the State Gov-
ernments to take this precaution. I
think that was necessary once it has
been found that these caps did con-

. tain a higher percentage of the chemi-

cal.

1 have not much to say., Whenever
such accidents take placey, everbody is
sorry for that. Human life is im-
possible to replace. 1 do not know
what is the theory of atonement.
Perhaps, it is more for those who be-
lieve 1n birth and rebirth, who be~
lieve in the theories of gradations in
the human species and perhaps, also
it is for those types of people who
go on advertising any action which
they might indulge in, not for self-
purification but for self-aggrandise-
ment

Shri Jagdish Awasthi: It is only on
that side.

Shri Jagjivan Ram: We Congress-
men do not believe in  such tactics.
And, if at any time, we do take any
action for self-purification, we ap-
proach that in a prayerful mood.
We believe that is not an action to
be advertised. And, if i1t iz not an
action to be advertised, there is no
occasion for imprisonment and there
is no occasion to be afraid of that.

Again, I say that we will take all
the action that is humanly possible, I
say, ‘humanly possible’, because
human elements are susceptible to
failures also in spite of best precau-
tions. I cannot be so bold as to assure
the House that in future there will
be no accident. 1 can only say this
much that we will take gall the pre-
cautions that are humanly possible in
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the circumstances and with the humsn
material that we have got, to see, to
exert and to endeavour to avoid the
recurrence of such accidents.

Again. I will repeat that I am not
here to apportion the blame between
the Department of Explosives ,r the
manufacturers of the fire-works or
the railways. It may be, as I have
said, that the railways might have
failed at certain points in observing
all the regulations that have been
laid down in the Red Tariff. But, as
1 have said, I am not in a position
categorically to say  whether the
railways have observed or the manu-
facturers have observed all the regu-
lafions laid down by the Department
of Explosives or by the railway de-

11 SEPTEMBER 1857

in Railway Wagons 1342
and Sheds

partment itself for the transportation,

loading and unioading and handling

of explosive materials.

Shri Awasthl: The enquiry at
Asansol has been finished.

Shri Jagjivan Ram: Again, Sir, I
express my deep regret for the' acci-
dents and I assure the House that
we will take all possible precautions
in the matter.

Mr. Speaker: The House will now
stand adjourned till 11 a.m. tomorrow.

18.40 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday, the
12th September, 1857.



13421

13422
DAILY DIGEST
[Wednesday, rreh s:,rlmbzr, 1957]
ORAL %WERS TO WRITTEN ANSWERS TO
QUESTIO . . 13131—73 QUESTIONS-——contd.
S§.Q.No. Subject CoLUMNS. S.Q.No. Subject COLUMNS
1653  Air Service to Tripura 13131-32 1686 Breach of Rail line near
1654 Private Air Service opera- Suremanpur . 13182-83
tors . 1313235 1687 Sindhu Resettlement Cor-
1655 Puncruailtyof"l"runs . 13135—37 poration Ltd. . 13183
1656 Bhakra Canal in Punjab . 13137 1688 Railway  Freight COn-
1657 National Highways . 13137—39 cession for Cojr Yarn . 13183
1659  Air India International , 13139—42 1689  Elcctrification of Calcutta
1660 Southern Rice Zone . 1314245 Suburban Railway Lines 13184
1661 Telegraph Enquiry Com- 1691  Motor  Transport on
muittee 3“5_47 Pathankot-Kulu Road . 13184-85
1662 Grow More Food Prog 1692 Flood Control Board . 13185
rammes in Andhra . ,3, 4750 1692-A Comminity Development
1663 Power Project at Litan on Blocks in Singhbhum
Thoubal River . . 13150-§1 District in Bihar . 13185
1665 T. B. Patients in Delhi . 13151—53 1693 Kadana Dam in Bombay
1666 New Steamn Power Plant State 13186
odhpur . 13153-54 1694 Allocation of Rice for
1667 Freight Structure Enquiry Kerala . . . 1318887
Com 54-55 1695 D.T.S. Buses ; . 13187
1668 Noori Sugar Mills Bhatni’ :3155.—53 1696 Paddy Crop Disease = . 13188
1669 Rice Millsin Andhra . 13158—60 1697 Railway Staff Training
1670  Bxplosion at Asansol . 13160 Centre, North Eastern
1690 Wagon  Explosion  at Railway . 13189
Katpadi Station . . 13160—63 1698 Prescrvation of Wild Life 13189
1671  Comet . 13163-64 1669 Chatham Saw Mill in
1673 Potato Crop in Htmachal Ardamans . 13180- o
Pradesh . 13164-65 1699-A Railway Companies (Emc.r-
1674 Community Devclopment gency Provisions) Act,
and N.E.S. Block . 95T . : ; . 13190
S.N.O. N Rioc 13165—67 1701 Indian  Medicine Board 13190-91
e 80 1702 Tungabhadra Road Bridge 13191
28 Housing Programme of 1703 P.&T. Training Centre
the Second Five Year for South . 13191-92
Plan . I3167—69 1704 Road Bridge over Ghagru 13192
29 Locomotives . - . 13169-70 1705 Dclhi-Bombay  De- ]I.IXL
30 Indo-Pak Canal Watcrs Train . 13192-93
Disputes 13171-—73 1706 Behala Acrodrome . 13193
WRITTEN ANSWERS TO 1707 Scion;i Five Year Plan for
ailways . 13193-
QUESTIONS 1317313263 1708 *Feeder ilr Service’ in 394
§.Q. No. Andhra Pradesh 13194
1652 Small Savings Board | 13173-74 1709 Abolition of Ferry Traffic
1657-A Light Railways 13174 on West Coast . 13194-9%
1664 Indian Mcd cal Licentiates 1710 D.T.S. Buses 13195-96
in Burms . . 13174 1711 Dellt's Imenm Mas:cr
1668-A Electric Traction . 13175 Plan 13196
1672 Smoking and Cancer . 13175 1712 Road Bridge “over ‘Betwa
1675 Hassan -Mangalore Rulway River 13197
: : 1317576 1713 Smuggling of Food-graans 13197
1676 Kandla Port . . 13176 1713-A Train Service between
1677 Influenza Epidemic . 1317677 Poona and Belgaum . 13197-98
1678 Ukai Project . . 13177 1714 Hirakud Soil Erosion
1679 Re-meumem of Kosi Schemes . . 1319 -99
Proj 13177-78 171§ Chatham Saw Mill in
1680  Central Council of Local Andamans . 13199
Self-Government 13178 1716 Railway S:dmg, Bhadra-
1681 Rural Blectrification in chellam . 13199-13200
Madras State . . 13179 1716-A Malvan Port . . 13200
1682 Bridge over Jui Bharali . 13179 1717  Air Service to Gornkhput 13200-01
1683 Domingarh-Jagat Bela 1718 Pmcnger Amenities . 13201.03
Rail Line . . 13179=80 1719 aﬂt of the Technical
1684 Al India Instltute of sulunt of the World
Medical Science . 13180-81 . N’ P . lazzg:
17 apr)unu&ltl‘ rojec . 13
168s  Expenditurc on  Depan- 1731 Laden Shfpu at
meotal Catering . 13181-82 1ndian Ports . . 13303-03



13423 DAILY DIGEST

WRITTEN ANSWERS TO
QUEBSTIONS—Contd.

5.Q.No. Subject COLUMNS

1722 Fishing Harbour in Kerala

State . , + 13203

UlS-Q- Nﬂ.

1478  Economy Measures on

Ralways . 13203==05

1479 Economy Measures in the
Ministry of Comrnulnt)r -
Development 1320%

1479-A Cocoo Plantations 12205-06

1480 Ticketless Travellers 13206-07

1481  Dry Cargo Imports and
Exports 13207

1482 Community Developmcnt

and N.E.S. Blocks 1320708
1483 RailJway Staff Quarters,

Kantabany 13208
1484 Railway Traffic Handling

Contract 13208-00
1485 Sanitary Arrangementsin

Laccadive Islands 13209~10
1486 Shipping Frcight Rates 13210-11
1487 New Rallway Lines 1n

Orissa 13211
1488 [Post office Buildings 1n

Madhvya Pradesh 13212
1489 S S Railway Workers'

Representation 13212-13
1490 Roads In Onssa . 13213
1490-A Railway Employecs 13213-14
1491 Industrial Estates » 13214
1492 Useof Oriya Language on

S.E Railway 13214-15
1493 Flood Control and Irriga-

tion Schemes 13215-16

1494 Roadl Devclopment 1n

Orissa 13216
1495 Parlakimidi Light Rmlway 13216
1496 Bridge over the Khowai

(Tripura) 13217
1497 Cement Depot, Golden

Rock 13217
1498 Muiich Cattie 1in New

Delhy 13217-18
1499 Money Orders from Patna

Post-Office 13218-1¢
1500 Timber 13219
1501 Buildings for P. & T.

Department 13220
1502  Munuficture of Railway

Coaches 13220

1503 Fruit Production in Mam-
pur . . . 13221
1504 Plant Protection in Mani-
pur . 13221-22
1505 Gompensntory and House
Rent Allowances of
R ylway Employeces . 13222
1506 Railway Brakesmen n
Olavakkot Division 13223
1507 Hohday Homes for P& T
Employees 13223
1508 Inmllmon of ‘Bulk Sugar
Loader’ Plant at Ports . 13224

1509 Ralway Accidents . 13224-2
|§m Railway Employees . 132258 .
1511 Blectric Track Recorders

on Railways . . 13225

S'Q-Nﬂ. Sﬂb‘“‘

13424

COLUMNS

1512 P.&T. Str ke Emergen 26
1513 Roads in Blckwa.rd Ar:lys 132
of lg . 13326
1514 Foot-Over- m':c at
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Lines in Assam . . 13250
1553 Public Call Offices in
South Arcot Dustrict . 13251
1554 Inspectors of Post Offices 13251-52
1555 Chiqsclpet-Chinnamem
mne . .
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. - 13252
1556 Scheduled Caste Candi-

dates . . - 13252-53
1557 Sholapur Aerodrome - 13253
1558 Cotton . . - 13254
1559 Export of Cows from

Meerut . . . 13254-55
1560 ‘Thefts in Parcel Office,

Cuttack . . - 13255
1561  Cuttack Railway Station . 13255-56
1562 Acquisition of Land 1n

rissa for Radways . 13256
1563 Inmn%ﬁm{ Harijans
e, Delhi . - 13256-57
1564 ‘Telegraph and Telephone 32555
Linesin Orissa . - 13257
1565 Qu;lrtcrs for P, & T. Em-
ployees . : . 13257-58
1566  Rural Indebtedness . 1332585
1566-A Water Supply in Vinay
Nagar . . . 13258
1567 Rnilwnﬁ Qut-Agency in
Madhya Pradesh . - 13259

1568 Public Call Offices and

Telephone Exchanges

in Madhya Pradesh . 13259-60
1569  Lift Irrigetion Schemes . 13260-61
1570 Dislocanion of Simla-

Kalka Rail Traffic . 13261
1571 Scheduled Caste Emplo-

yees mn Radio Stores

Department, New Delhr 13261-62
1571-A Air Services in Nepal . 13262
1572 World Merchant Marnine

Day . : + 13262~63

PAPERS LAID ON THE TABLE 13263-64

The following papers were laid
on the Table i~

(1) A copy of the Appropriation
Acqg:‘unu (Posts 6and ‘;T‘d.ﬁ-
graphs), 1955-56 and the
Audit 'eport,tgs-;-(Pmll),
under Article 151(1) of the
Constitution,

(@) A of the Notification
No. SR.O. 2554, dated
the 1oth August, 1957,
together with the explana-
tory note, under sub-section

) of Section 5§ of the
ndian Aircraft Act,f 19}3{4.
making ccrtain urther
amendments to the Indian
Aircraft Rules, 1957.

(3) A copy of each of the follow-
ing = Declarations of Ex-
emptions under the proviso
to Section 6 of the Equ—
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tration of Foreigners Act,
1939, namely =
®) ;g::%f%n I.dat-.{d the
¥, 1957 (1 De-
claration) . v

() l,!¢9fsz-l'~'. 1, dated the
218t August, 1957 (1
Dccluation).’

(#) 1/s2/s7-F. 1, dated the

Ist  August, 1957 (5
arations).

(4) A copy of the statement
correcting the reply given
on the 3rd September, 1957,
to Unstarred Question No.
1159 regarding Compensa-
tion for Kamlpur Landing
Ground,

REPORT OF RULES COM-
MITTEE LAID ON THE

TABLE, . . . . 13264
Second Report was latd on the
Table.

MESSAGE FROM RAJYA SABHA 13264

Secretary reported a message
from Rajya Sabha that at 1ts
siting held on the 10th
Septembsr, 1957, Rajya
Sabha had passed the For-
ward Contracts (Regulation)
Amendment Bill, 1957.

BILL PASSED BY RAJYA
SABHA LAID ON THE
TABLE . " .

Sccretary laid on the Table
the Forward Contracts

13264

(Regulation) Amendmz=nt
Bill, 1957, as passed by
Rajya Sabha.

REPORT OF ESTIMATES COM-
MITTEE LAID ON THE
TABLE . . . . . 13265

Sixty-seventh Report was laid
on the Table.

CALLING ATTENTION ON
MATTERS OF URGENT
PUBLIC IMPORTANCE

Shr T, H. Sonavane called the
attention of the Minister of Labour
and Employment to the closure of
the Narsing Girji Mils Ltd., and
the partial closure of the Shol’apur
S]:‘i)nn.ins and Weaving Mills Lid,,
Sholapur and the situation result-

13 $5-66

ing therefrom.

The Deputy  Minister of
Labour (Shri Abid Ali) made astate-
ment in regard thereto.
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POINT OF PROCEDURE 13369-81 tnx of a Dskota aircraft of the

o g.pmoeg
a point ure
resclution di al I&
secking ( sepprov

Maint
Ordinmce. enance

The Speaker digallowed Shri
Naushir Bharucha’s Resolution.

BILL INTRODUCED

The Public Employment (Re-
quirement as to Residence) Bill.

BILL PASSED 13282—13316

The Minister of Law (Shri
A. K. Sen) moved that the Essen-
tial Commodities (Second Amend-
ment) Bill be taken into copsidera-
tion. After the clause by clause
consideration, the Bill was passed.

RESOLUTION ADOPTED

The Minister of State in the
Ministry of Educstmn Dr. K. L.
Shrimali) moved ution
re. Universal Cop ht Conven-
tion, 1952. iuolmwn was
adopted.

DISCUSSION RE. AIR CRASH

IN NEFA AREA . .

Shrimati Renu Chakravartty
raised a discussiop on the crash-

13281-82

11316-37

13338-61

ndamer Company in NEFA area
in the 20th August, 1957,

The Minister of State in the
Ministry of Transport and
Communications (Shri Humayun
Kabir) replied to the debate and
the discussion was cancluded.

DISCUSSION RE BX.PLO-
SIONS ILWAY

WAGONS AND SHEDS 13361-13430

Shri S. V. Ramaswamy raised
adiscussion on the recent explo-

sions in Railway wagons a.nd
sheds o{ Asansol, Katpadi and
Kanpur,

The Minister of Railways
(Shri Jagjivan Ram) replied to
the Debate and the discussion
concluded,

AGENDA FOR THURSDAY,
12TH SEPTEMBER, 1957,

Consideration and passing of
the Forward Contracis (Regula-
tion) Amendment Bill, as passed
by Rajya Sabhs, discussion on
Food situation in West Bengal
and consideration of Private
Members® Resalutions.



